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LEGISLATIVE ASSEMBLY.
Tuesday, 30th August, 1927.

The Assembly met in the Assembly Chamber at Eleven of the Cloek,
Mr, President in the Chair.

QUESTIONS AND ANSWERS.

(Mr. President called on Mr. B. Das in whose name question No. 561
stood.)

Mr. K. 0. Neogy : May I put the question, Sir ¢

Mr. President : Where is the Honourable Member ¥ He has not in-
timated to the Chair his reasons for absence.

(Questions Nos. 561 to 563, standing in the name of Mr. B. Das, were
put later.) \

Ploronm TRrRANSFER OF THE MAJOR PorTs TO THE CONTROL OF THE CENTRAL
GOVERNMENT.

564. *Mr. N. O, Kelkar : Will Government be pleased to state, in
eonnection with the proposed transfer of the major ports from the agency
control of Local Governments to the direct statutory control of the Central
Government, referred to by Ilis Excellency the Viceroy in the speech
delivered by him at Cawnpore in December Yast while opening the 8th
annual meeting of the Associated Chambers of Commerce—

(1) When may the necessary legislation to give effect to this trans-
fer be expected to be introduced !

(2) In what direction is the further widening of the powers of the'
Port Trusts or Commissions contemplated ?

RECRUITMENT oF THE SUPERIOR PoRT TRUST SERVICES BY THE PUBLIC SERVICES
CoMMISSION.

573. *Mr. N. 0. Kelkar : Will Government be pleased to state, now
that the transfer of the major ports to the direet statutory control of the
Central Government is under contemplation :

(1) Whether they intend to hand over the recrnitment of the
superior Port Services to the Public Service Commjssion ?
(2) Whether they will now assume direct responsibility for Indiani-
zation of the Services !
The Honourable Bir George Rainy : With your permission, Sir, I
will reply to questions Nos. 564 and 573 together.

It was stated by His Excellency in the speech to which the Honour-
able Member has referred, that the Government of India had decided to
gain experience of the direct administration of shipping matters before
taking further steps to centralise the supervision of the major ports. As

(3887 )
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the Honourable Member is aware, the legislation which is necessary to
enable the Government of India to take over the direct administration
of shipping matters, has not yet been ; and they have not yet
oonsidered any of the questions asked by the Honourable Member.

APPOINTMENT OF IN‘DIA.NSI A8 CHAIRMEN oF PorT TrusTts, XTC.

565 *Mr. N. 0. Kelkar : Will Government be pleased to state, in
the case of each of the major ports (Caleutta, Bombay, Madras, Karachi,
Rangoon and Chittagong) :

(1) Whether the appointment of the Chairman of the Trust or
Commission is made by Government !

(2) Whether he holds office dmuring the pleasure of Government

(3) Whether it is true that no Indian has yet been appointed a
Chairman !

{4) Name and qualifications of the person who was Chairman at
the time when Sir Pheroze Sethna’s Resolution in the Couneil
of State on the Indianization of the higher Port Trust Ser-
vice was accepted by Government in 19%‘ and of the person
appointed since as Chairman at each major port 1

(5) Whether Government are now prepared to appoint an Indian
a8 Chairman ! -

(6) When is the next vacancy likely to take place by retirement or
absence on leave of the present holder of the post !

77) Whether Government will appoint an Indian to this post
when the next vacancy occurs ?

(8) w}::ltd m qlillliﬂCltiOlll are possessed by Civilians whe

Imcazask 1v THE Nuneza or I¥piaN MEusEss o Port Truers.

566. *Mr. N. 0. Kelkar : Will Government be pleased to state, in
the ease of each major port :

(1) Whether it is true that at all the major ports the European
members constitute the majority 1

(2) What was the number of Trustees or Commissioners as on let
June 1927 1

(3) How many in (2) wore elosted and how many appointed by
Government 1

(4) What was the number of European and Indian Trustees under
oach head in (3) 1

(5) Whether Government propose to take any acfion on the Resolu-
tions passed at the last two sessons of the Indian Industrial
and Commercial Congress demanding an increase in the
number of Indian members 1

AssisTaNT OFricer or THE RaNGooN Port Trust.

569. °Mr. N. 0. Kelkar : Will Government be pleased to state :

(1) Whether their attention has been drawn to the recent adves-
tisement of Commissianers for the port of Rangoon in the
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Times of Indi and other papers for the post of Assistant
Ofticer on probation, which ran as follows 1—

‘¢ Assistant Oficer.

The Commissioners invite applications for the appointment of Assistant Officer
on Probation, on agreement for 8 years with p &oct of subsequent transfer to perma-
nent establishment on &mved service, salary 450 per mensem rising by annoal
inerements of Rs. 50 to 550 per monsem. Overseas pay, Rs. 150 per mensem ad-
missible to an assistant of non-Asiatic domicile. Applicants must be under 30 years
of age, of good education (University graduate emutia.‘l in the case of applicants
domieiled in India), and have hud at least 2 yuru pnct.ial experience of port er
railway traffie work.’”’ *

(2) What is the nature of the two years’ ‘‘ practical experience
of port or railway traffic work required of the applicants ?

(3) Whether there are any facilities available in India outside Port
Trusts or Commissions to acquire the requisite ‘‘ practical
experience ’’ 1

(4) If so, what facilities are there ?

(5) Whether, university graduation is not essential in the case of
applicants of non-Indian domicile ¢

(6) Tf so, what constitutes ‘‘ good education ’’ in their case ?

! (7) Whether applicants of Indian domicile rossessing exactly the
same education as apfhca.nts of non-Indian domicile will be
disqualified because they are not university graduates !

(8) If so, what are the Commissioners’ reasons for this discrimina-
tion 1
(9) What is the nature of the work these assistant officers have te

do and of the training they have to undergo during the
three years’ period of probation !

(10) What are the reasons for not giving the officer a guarantee of
transfer to permanent establishment on approved service !

(11) What are the service-scales to which probationary officers of
(a) Asiatic (b) non-Asiatic domicile will be entitled om
. transfer to the permanent establishment ?

"

GrANT OF OvERSEAS PaY TO QFFICERS OF NON-ASIATIO DOMICILE IN THR
Eurroy or Porr TRUSTS, ETC,

570. *Mr. N. 0. Kelkar : \Will Government be pleased to state :

(1) When the Rangoon Port Commissioners introduced overseas pay
for officers of non-Asiatic domicile !

(2) Whether any other Port Authorities have introduced overseas
pay !

(3) Whether Indian officers already in the service of the above
Port Authorities at the time of the introduction of overseas

pay got an increase of pay equal to overseas pay as on the
Railways and in Government services ?
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{4) Whether the Rangoon Commissioners have adopted any other
Lee benefits and if so, which ? '

(5) Whether any other Port Authorities have adopted any of the
Lee Commission benefits (other than overseas pay) and if
80, which are the Port Authorities and which benefits have
they adopted ?

(6) Whether there were any discriminations in the pay and emolu-
ments of Indian and European officers prior to the adoption
of the Lee concessions in the service of those port autho-
rities and if 80, which ?

(7) What discriminations or additional discriminations were in-
troduced by the adoption of the Lee concessions !

{8) What is the annual cost on account of the grant of Lee benefits
to the Trust or Commission !

(9) Whether it is true that the port services consist almost wholly
of Europeans and the service conditions are regulated by
bodies with a European majority 1

(10) Whether the Lee Commission benefit schemes came to Govern-
ment for approval in each case !

(11) Whether the Port Trust (or Commission) or Government held
any inquiry, similar to the inquiry held by Lee Commission,
“to ascertain whether it was necessary to stimulate the recruit-
ment of Europeans and whether the Kuropean officers had
real financial grievances {

(12) What were the reasons for holding the Lee benefits applicable
ta port services which are not mentioned in the Lee Report !

(13) What are the service scales in force as now revised in each of
these port authorities and how do they compare with Statg
Railway service and other Government services !

(14) How do the fotal emolumenis of officers in Port Trust Ser-
o vices compare with those of Government servants of corres-
ponding rank and statua !

RECRUITMENT oF INDIANS TO THE BUPERIOR PORT TRUST SERVICES.

571. *Mr. N. O. Kelkar : Will Government be pleased to state,
in the case of each of the major ports :

(1) What steps have been taken by the Trustees or Commissioners
sinee Sir Pheroze Sethna's Resolution on the Indianization of
the superior Port Trust Services was accepted by Govern-
ment in 1922, for the direct recruitment of Indians to superior
posts in the (a) Port (b) Engineering and (¢) General
Administration Departments {

2) What percentage, if any, of Indian recruitment to total reerunit-
@) ment has been fixed 1
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Suvrzrior Posts v TR Pont Tausts EELD BY EvRoPRANs, ANGLO-INDIANE
AND INDIANE, ETC.

572. *Mr. N. O. Kelkar : (1) Wil Government be pleased to fur-
nish, in the case of each major port, a detailed statement showing the cadre
of superior posts (including vacant posts) in each department of the Trust
or Commission as on 1st June 1927, and the names of existing holders, their
educational gualifications, age, pay and scale, nationality (European, 0-
Indian or Indian) and domicile (Asiatic or non-Asiatic) !

(2) What is the position as regards Indianization of each department
in the near future !

The Honourable Bir George Rainy : With your permission, Sir, I
will reply to questions Nps. 565, 566 and 369 to 6572 together.

The information asked for in these questions is being obtained from
the Local Governments and will be mp:ljed to the Honqurable Member
on receipt.

Mr. N. O. Kelkar : The Honourable Member (Sir George Rainy)
might take the other guestions in such order as he likes and answer
them. I cannot remember which questions he has answered already.
S:& he might take all the questions together and answer them in his own
order.

Mr. K. Ahmed : If the number of the question is mentioned, it can
be followed, otherwise it will be very difficult to grasp the answers.

Mr. President : No. 567.

TerOWING OPEN OF THE MEETINGS OF POorRT TRrUSTS TO THE PRESS AND THR
PusLic.

567. *Mr. N. 0. Kelkar : Will Government be pleased to state, in
the case of each major port :
(1) Whether any minutes of the meetings of the Trustees or Com-
missioners are kept officially ¢ :
(2) Whether the meetings are open to the Press and the public, ?

(8) If not, whether Government are prepared to issue the neces-
sary orders or make the necessary amendments in the res-
pective Aects to throw open the meetings to the Press and
the publie ¢

(4) Whether the minutes of the meetings in (1) are available to
the public ?

(5) If not, whether Government are prepared to issue the neces-
sary orders or make the necessary amendments in the res-
pective Acts to make the minutes available to the publie
on payment of a reasonable price if necessary ?

The Honourable 8ir George Rainy : (1) Yes. The various major
Port Trust Acts provide for this.

(2) There is no provision in any of the Aects on this point, but it
is %?_derstood that the meetings are not now open to the Press and te the
publie. '



g . LEGISLATIVE ASSEMBLY. [30rr Avc. 192T7.

*+ {8) No suech suggestivn has previousiy been made, and the matter hes
never been considered by the Govermment.

(4) In Calcutta, Bombay, Karachi and Aden, the minutes are open
to inspection by Trustees only. In Madras they are published in the
Fort St. George Gazette. In Rangoon they are open to inspection by the
]':mblic,l except such portions as the Chairman may in any particular
ease direct.

(5) The question will be considered.
Punorasa or STonxs BY Port TRUSTS.

568. *Mr. N. 0. Kelkar : Will Government be pleased to state, in
the case of each of the major ports : :
(1) What was the value (g) of stores imported direct (b) of im-
ported stores purchased in India and (c) of stores of Indian
mgnufacture or of indigenous origin, for each of the financial
years 1924, 1925 and 1926 1

(2) Whether the port authority is bound by Government rules
governing the purchases of stores ?

(3) If not, (a) why not and (b) what are the rules governing the
purchase of its stores !

. (4) Whetber major ports being a central subject, the pnrchue"il
inade through the Indian Stores Department ¢t

(5) If not, what is the agency for the purchase of stores 1

mtim Honourable Bir George Rainy : (1) Government have no infor-
on.

(2), (3), (4) and (5). Under the various Port Acts the Boards of
Commissioners or Trustees are empowered to enter into contracts for
the purchase of stores. They are not, therefore, subject to the Rules
for the Supply of Articles for the Public Service, but are free to make
their own arrangements for the purchase of stores. They occasionally
utilise the services of the Indian S8tores Department for this purpose.

INDRANIZATION OF THE SUPERIOR SERVICES UNDER THE VARIOUS PORT
Trusts.

074. *Mr. N. 0. Kelkar : Will Government be pleased to state whe-
ther they will submit annually, as in the case of ilway Services, a
detailed statement showing how Indianization of the superior Port Ser-
vices was progressing, giving details as to vacancies on the superior list,
filled, department by department, at each of the major ports during the
year, the nationality of the person selected and reasons in cases where
an Indian is not appointed, for not appointing an Indian ¢

The Honourable Bir George Rainy : Government will consider the
snggestion contained in this question.

(Mr. President then called on Mr. M, S, Sesha Ayyangar in whose
name question No. 575 stood.)

Mr. M. 8. Besha Ayyangar : I am not putting these questions.

Mr. President : Does the Honourable Member wish to put question
No. 575 or not ¥ :
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. Mr M B Setha Ayyangar : I am not putting the questiotis standing
in my name, Nos. 575 to 578. B '

1575.*—578.¢

APPOINTMENT OF A COMMISSION TO INVESTIGATE THE POSSIBILITY OF
FPEDERATING THE BRITISH CENTRAL AND East ArmicanN CoLoNIES.

579. *Pandit Hirday Nath Kungru : (s) Are Government aware tl_nt
the appointment of a Commission to investigate the possibility of federating
the British Central and East African Colonies has excited serious appre-
hensions in this country with regard to the future position of Indians in
those Colonies ¥ Has their attention been drawn in this connection to the
:;tg!;!le headed ‘‘ A Betrayal '’ in the Servant of India of the 21st July

1

(b) Is it a fact that, while the White Paper of 1923 declared that His
Majesty's Government regarded themselves as exercising a trust on behalf
.of the African population and that ‘ they are unable to delegate or share this
trust the object of which may be defined as the protection and advancement
of the native races '’, the White Paper recently issued in connection with
the appointment of the Commission referred to in the previous question lays
down that the Whites’ claim to share progressively the responsibilities
cannot be limited to representatives of their community’s interests ; and
if clashes between these interests and those of the vast native population
are to be avoided, their share in the trusteeship for the progress and wel-
fare of the native must be developed !

_ (¢) If so, were the Government of India consulted before this change of
policy, was announced !

Mr. G. B. Bajpai : (a) The answer to the first part is in the afirma-
tive. As regards the second part Government have seen the article im
question.

(b) The Honourable Member is referred to the statement made on the
18th August, 1927, by the Honourable Sir Muhammad Habibullah on the
seope of the announcement made in the White Paper regarding the elaim
to association in the responsibilities of Government of the immigrant
communities, -

(¢) The Government of India were informed of the announcement,
contemplated by His Majesty’s Government.

Pandit Hirday Nath XKunzru : Am I to assume, Sir, that their views
were l"lO‘l’ invited before a decision was taken by the Imperial Govern-
Taent

Mr. G. 8. Bajpai : I fear I can in no way supplement the answer
which T have already given, namely, that the Government of India were
finformed of the announcement contemplated by His Majesty’s Govern-
ment.

8ir Purshotamdas Thakurdes : Are Government in a position to give
the names of the personnel of the Royal Commission !

Mr. G. B. Bajpai : No, Sir.

t Not put by the Honourable Member.
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. iz Purshotamdas Thakurdas : When do Government expeet to be
in possession of the names ¢t

Mr. G. 8. pai : It is for His Majesty’s Government to announce
the personnel. e have no information as to when it will be done.

Sir Purshotamdas Thakurdas : 1 am sure that the Government of
India are equally interested, if not more.

Mr. G. 8, Bajpai : I did not for & minute, Sir, suggest that the Gov-
ernment of India were not interested. I was omly pointing out the
constitutional position which is that the decision rests with His Majesty’s
Government.

8Sir Purshotamdas Thakurdas : Have the Government of India any
information at all about the personnel yet !

Mr. G. B. Bajpai : No, 8ir.

Bir Purshotamdas Thakurdas : When do they expect to have the
information, Sir 1

Mr. G. B. Bajpai.: 1 cannot say.

Pandit Hirday Nath Kunsru : May I ask, 8ir, if the Government
know anything about the personnel and whether Indians would be ap-
pointed on the Commission ?

Mr.G. B Bs : The position, Sir, was stated by the Honourable
Sir Muhammad Habibullah on Mr. Roy’s adjournment motion. 8ir
Muohammad promised that the substance of the discussion will be com-
municated to the Secretary of State. That has been done.

Sir Purshotamdas Thakurdas : Have the Government of India any
objection to finding out the names before the House adjourns !

Mr. G. 8. Bajpai : None, Sir. We shall try and ascertain the names.
Whether .His Majesty's Government will be in a position to communi-
cate the names I cannot say. .

8ir Hari Singh Gour : May I inquire if the Government of India
have not been consulted about the personnel of the (‘ommission and if
they haye not made recommendations on the subject ?

Mr. G. 8. Bajpai : The Honourable Member’s question, as far as
I can-see, falls into two parts. As to whether the Government of India
bhave been conculted regarding the personmel, I can only refer the
Honourable Member to the discussion which took place in this House
the other day. With regard to the other part, namely, whether they
have made any recommendations, I think I answered the Honourable
Pandit Hirday Nath Kunzru & minute ago that the substance of the
dcbate in this House was communicated to the Secretary of State.

Pandit Hirday Nath Kunsru: Will the Government of India be
asked to nominate the representatives of the Indian Government on the
Commission or will they be appointed by His Majesty's Government
without consulting the Government of India !

Mr. G. 8. Bajpai : The Honourable Member, 1 think, is fully aware
of the statement made by the Secretary of State for the Colonies in the
House of Commons, which was to the effect that the Becretary of State

“for India had been asked to nominate a representative.

+
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Pandit Hirday Nath Kungru : Did the Secretary of State inquire
from the Government of India as to who should be appointed 1

Mr. G. 8. Bajpai : No, Sir.

 Bir Pushotamdas Thakurdas : Do the Government of India mnot
think it desirable, in view of the reply given to the last Honourable
Member, to name their representative to the Seeretary of State 1

Mr. G. 8. Bajpai : I did not quite follow the question.

_ Bir Purshotamdas Thakurdas : Do the Government of India.not
think it desirable to give the name of their representative to the Secre-
tary of State so that he may be put on the Royal Commission 1

Mr. G. 8. Bajpai : I said just now, Sir, that the Government of India
bhave communicated the substance of the proceedings in this House on the
1Sth, with their recommendations, to the Secretary of State. As to the
nature of their recommendations, I regret to say that I can make no
stutement.

Mr. M. A Jinnah : May I know whether the Government of India
are not prepared to recommend definite names to form the personnel
of this Commission

Mr. G. 8. Bajpai : I did not say that that was the case, Sir.
Mr. M. A Jinnah : Are the Government prepared to do so ?

Mr. G. 8. Bajpai : I think, Sir, that Sir Muhammad Habibullah
definitely stated on the floor of this House on the 18th that the Govern-
raent were prepared to communicate the wishes of this House in regard
ticd!-epresentation on the Commission to the Secretary of State for

ndia.

’Hr. M. A. Jinnah : Have they submitted any specific name or names
yet
Mr. G. 8. Bajpai : I can make no statement on that point.

Mr. Gaya Prasad Bingh : Yes ; take shelter like this.

REPREBENTATION OF THE SECRETARY OF SPATE ON THE COMMISSION AP-
POINTED TO INVESTIGATE THE POSSIBILITY OF FEDERATING
THE BrrmisE CENTRAL AND EasT A¥RicAN CoLONIES.

580. *Pandit Hirday Nath Kunzru : Is it a fact that the Secretary
of State for India will be represented on the African Commission ! Is it
a fact that he has acquiesced in the new policy ? If not, what steps have
Government taken to protest against the change of the policy solemnly
enunciated in 1923 !

Mr. G. 8. Bajpai : As regards the first part of the question, the
Ilonourable Member’s attention is invited to the statements made on
this subject by the Honourable Sir Basil Blackett and the Honourable
Sir Muhammad Habibullah on the 18th August 1927. As regards the
second part, the Honourable Member is presumably referring to the

olicy of associating the European and other immigrant communities
in the responsibilities of Government. The Government of India have
po information on the subject. With regard to the third part, the
Honourable Member’s attention is invited to the statement made on the
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18th August by the Homourable Sir Muhammad Habibultsh on Mr. K. C.
Roy’s adjournment motion. The need of lodging a protest has not
arisen. ;

Pandit Hirday Nath XKunsru : Are Government aware that Mr.
Thomas stated in the House of Commons that he regarded the new policy.
28 a serious ebange in the old policy ?

r. 0. 8. Bajpal : Yes, Sir, Government are aware of the statement
made by Mr. Thomas on the subject, but I do not think that Govern-
ment are bound to share the gloom which appears to have characterised
the attitude of Mr. Thomas in regard to the announcement.

_ Pandit Hirday Nath Kunsru : Then, Sir, do they always accept the
opmion expressed by superior authority 1

DiscONTENT AMONG SENTIOR OFriciaLs IN THE PostaL DEPARTMENT.

081. *Mr. Bhabendra Ohandra Roy : (a) Are the Government aware
that owing to the 50 per cent. limiting rule the junior officials get higher
pay than the senior officials in the Post Office Department and that dis-
content among the latter is acute ? '

(b) Are the Government prepared to consider the question of sane-
tioning the henefit of the next below rule to remove the grievahces of the
senior officials ?

The Honourable Sir Bhupendra Nath Mitra : (a) The Government
of India are aware that in some cases the operation of the 50 per oent.
rule has resulted in a senior drawing less than his junior which has
Y¢d to a certain amount of discontent,.

(b) The question is under consideration.

ExtEnsioNn oF THE Post Orrice Lirx INsurance ScrEsme 1o THE EXTRA-
DEPARTMENTAL AGENTS.

582. *Mr. Bhabendra Ohandra Roy : Will Government be pleased to
state the decision at which they have arrived in respect of extension of
the Post Office Life Insurance scheme to the Extra-Departmental Agents !

Mr. H. A Bams : The matter is still under consideraticn.

BaLe or QuiNiNg BY PostaL EMpLOYEES.

583. *Mr. Bhabendra Chandra Roy : With refercnce to the fact that
the postal employees are not bound to sell quinine under the departmental
rule as stated in reply to question No. 817 during the winter season of the
Assembly will Government state whether the postal employees’ views have
been ascertained as to their willingness to sell quinine at the commission
granted to them or not 1 If not, why ¢

The Honourable 8ir Bhupendra Wath Mitra : No. It was not con-
#fdered necessary to consult the postal employees. an there is mo eom-
pulsion on them to undertake the . o e

»
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Tar Posr Orrice Guarantes Fouwp.

584. *Mr. Bhabendra Ohandra Roy : Are Government mow in &
Bﬁition to furnish the information as assured in reply to starred question
. 819 on the 9th Mareh 1927 regarding the Post Office Guarantee Fund !

Mr. H A Sams : The information was supplied to the Honourable
Membor in the demi-official letter No. 111-R.[27—D.1., dated the 10th
June 1927. from the Becretary, Industries and Labour Deparment. If
the Honourable Member has not received that letter and its enclosures,
I shall be glad to give him a copy. )

8ancTiON OF CONTINGENT ALLOWANCES TO THE EXTRA-DEPARTMENTAL
AGENTS.

585. *Mr. Bhabendra Chandra Roy : (a) Is it a fact that the Extra-
Departmental Agents were sanctioned contingent allowance for stationery 1

(b) Will Government be pleased to state the consideration which
led the Government to sanction their contingent allowances 1

(¢) Do Government propose to sanction to them the contingencies
aecording to the formula prescribed by the Director-General of Posts
and Telegraphs in his letter No. 25-7-A.|25, dated 16th November 1925
addressed to the Postmaster-General 1

Mr H A Sams: (¢) Nc,
(h) Does not arise.
(c¢) No. The monthly payment made to them is intended to cover

the cost of stationery. Most of the stationery used by them consists of
printed forms supplied by the Department.

1586.*—588.¢

RECRUITMENT TO NEW PROVINCIAL SERVICES,

589, *Mr. B. Das : With reference to the recommendations of the Lee
Commission that Provineial Governments shall recruit all posts for superior
services on the transferred side and the pronouncement of His Excellency
the Viceroy in the opening address of the Simla Session 1926 that Pro-
vincial Governments have been empowered by the Secretary of State to
recriit and organise such new Provinecial Serviees, will Governmént be
pleased to state : .

(a) What definite steps have been taken by each of the Provincial
Governments to create these new cadres of services ¢

(b) Which of the Provinces have started recruitment under this
new system and if so what are the departments on the trans-
ferred side to which such services are recruited ?

The Homourable Mr. J. Orerar : Local Governments are preparing
the necessary schemes, which they will embody in rules regulating the
methods of recruitment, conditions of service, pay, allowances and pensions
for their new Provincial Services. Until Local Goveraments have settled
these principles, they are not in a position to start recrnitment.

Not put at the meeting, owing to the absence of the questioner, but the questions
and answers to them will be found at page 3628 of these proeeedings.
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DxrEcaTiON oF CoNTROL OF THE CENTRAL SERVICES TO THE GOVERNMENT
or INDIA.

590. *Mr. B. Das : With reference to the following pmgem the
speech of His Exoelleney the Viceroy at the August Session of the Central
Legislature of 1926 :

-4 'With a few exceptions, it bas been decided that comtrel over these grest
oentral Bervices, should be delegated by the Becretary of State in Council to the Gow
gnnoflndh. The neecesary rules are at present under preparation, snd I hope
that within a few momths the delegation will be an aecomplished fact.’’

Will Government be pleased to state :

(a) the Departments of Central Services that will hereafter
be recruited in India ?

| (b) whether the necessary rules have been prepsred and if
8o will Government be pleased to lay a copy of the same

on the table t

The Honourable Mr. J. Orerar : Draft rules are at present under
the consideration of the Secretary of State. Until the rules ave fi
made T regret I am not in a position to give the Hononrable Member the
infermation for which he asks. o

PrevenTion or Froops.

591. *Mr. B. Das : With reference to the following passages in the
speech of the Honourable Sir Clement Hindley on the Resolution om
investigation into canses of recurring floods moved in this House on 24th
i8eptember, 1924 :

‘“ I hope my friend who moved this Resolution will agrec with me that I have
to some extent established the ease for the eure with which the Government and the
RBailways deal with these matiers when they are brought to their notice. 1 would like
to that the matter be left with us for the preseat and we will look imto it
Mmmmlthmq to address Loes] Governments, with ap invita-
tion that we ahould assist them in any partiemlar case in which they wmay be com-
cerned, '’

Will Government be pleased to state :

" (a) What was the nature of letter if any addressed by the Railway
Board on floods to these Local Governments

(b) What specific assistance was offered by the Railway Board
to these Provineial Governments !

(¢) In how many cases waterways have been emlarged by the
Railways under the pressure of the Railway Board at the
request of the Provineial Governments and what is the
total length in feet of such extended waterways !

Mr. A A L Parsons: (q) and (b). Government called the attem-
tion of all major Loecal Governments to the debate on the resolution re-
ferred to by the Honourable Member and in doing so said that while flood
prevention #and protection were primarily provincial mattérs the Govern-
ment of India were prepared, in view of the importance of the subject,

AS
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to awmist the Local Government to the utmost extent of their powers
wherever there was reason to believe that excessive floods were due to
central works such as Railways or where assistance was required to obtain
eo-ordination between a Railway and the local authorities or betweén two
provinces or in any case in which technical advice was required which
was not. available locally.

(¢) I have been unable to trace any such cases though there have
been several in which Local Governments and railway administratious have
acted together in conecerting measures to prevent a recurrencetof flood
damages.

Mr. K. Abhmed : In view of the fact that Government have not done
anything in the matter though it was promised by the Honourable Mem-
ber's predccessor in this House, do Government propuse now for the
benefit of the country to act up to that promise, so that the people may
not suffer again from floods and their houses and homesteads may not be
submerged in water !

Mr. A A L Parsons: As I am unable to accept as accuratc the
statement of fact with which my Honourable friend hegan his remarks,
I am afraid I am not prepared to argue the point with him.

Mr. B. Das : Is it not a fact that after the North Bengal floods in
1923 (An ITonowrable Member : ‘‘ 1924 ') the Railway Board appointed
a special enquiry committee which was presided over by Rai Bahadur
Lala Rallia Ram and thereafter the Railway Board compelled the Railways
to expand their waterways to the required extent ¢

Mr. A A L Parsons : The facts are not within my memory, I did
not then hold the position which I do now. But I am quite prepared to
take it from the Honourable Member that they are correctly stated by him.

Mr, B. Das : Is it not also a fact that after the floods in 1900 on
the Bengal Nagpur Railway between Balasore and Bhadrak the Bengal
Nagpur Railway authorities construeted new bridges whereby floods in
that area huave been prevented thereafter ¥

Mr. A A L Parsons: I am afraid that when my memory does not
earry me back to 1923, still less does it carry me back to 1900.

Mr. B. Das : In referring to the Honourable Member’s reply that
the Railways or the (Government of India in the Railway Board are not
primarily responsible for the economic distress owing to floods cnhanced
by the railway embankments, will Government be pleased to state whether
the economic disasters to the agriculturists and the villagers are not greatly
enhanced by the railway embankments, and whether the Railway Board
being responsible for the railway embankments are not responsible for the
distross 1

Mr. A. A L. Parsons : I am afraid I am not prepared to argue the
question at present, or to accept without a great deal of qualification the
sugpesiions made by my Honourable friend in his question.

Mr. XK. Ahmed : Are Government aware that a cause of action lies
against them and that they will have to pay a considerable amount for the
dhnnuge Ido;m to these people ¥ Will Government understand the question
then only
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Mr. A A L Parsons : I am not aware that a cause of action liea
against Government, but I should be quite prepared to reccive notice.

Mr. K. Ahmed : Did they not get a notice some time agn when
there was a flood in North Bengal and the Honourable Member’s Depart-
ment, on behalf of the Secretary of State received the notice {

Mr. A. A. L. Parsons : Not that I am aware of.

Mr K. Ahmed : In view of the fact that the Honouruble Member
was not fn the Department in which he is now, he is not in a position to
explain that, Is that so !

PreveNTION OF FLoODS.

592. *Mr. B. Das: (a) Will Government be pleased to lay on the
table all correspondence between the Provincial Governments and the
Central Government (including the Departments of Railway Board and
Industries and Labour) arising oit of the Resolution on the investigation
into causes of recurring floods t

(¥) Have Government reached any definite conclusion on the causes
of these floods and their remedies since their observations made om the
Resolution on causes of floods in 1924 and if so what are they !

The Honourable 8ir Bhupendra Nath Mitra : (a) .\ copy of the

corresporcience is laid on the table.

(b) The Government of India have reached no definite conclusions on
the causes of these floods or the remedies for them sinoe the observations made
on the Resolution on the causes of floods in 1924. It will be observed from
the papers iaid on the table that Local Governments were addressed by the
Government of India shortly after the Resolution referred to was withdrawn,
and the Government of India offered to assist Local Governments in investi-
gating the causes and remedies for recurring floods. With the cxception
of the Bihar and Orissa Government which recently addressed the (lovern-
ment of india on the subject, no Local Government has asked for assistanee,
but it does not follow that they have not, in the meantime, been investigating
causes and remedies themselves,

Cory or LrztTzz No. 1-7(41, pATED THE 10TR NOVEMBER 1924, rRoM THE DeruTY Npe-
RETARY TO THE GOVERNMENT OF INDIA, DEPARTMENT OF INDUSTRIER AND Lasoun,
PusLic Works BRANCH, TO ALL MaJok Local GOVERNMENTS.

Investigation into Canses of Becurring Floods.

1 nm directed to invite n reference to the debate which took place in the
tive Assembly on the 24th Beptember 1024 on the nhove subject and which is printed
on pages 4083—4101 of the accompanying Legislative Assembly Debates, Vol 1V,
No. 60. In doing so, T am to say that while flood protection and prevention are
primarily provineial matters the Govermment of India ure prepared, in view of the
importance of the mubjert, to assiat the Local Governments to the utmost extent of their

powerd.

(i) wherever there is reasson to belicve that excessive floods are due to ceuntral
worka, such us Hailways ;
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#) wherg asigtameo is required to obtain go-ordination between a Railwapand-
' ( ) th? local authorities or between two proviaces ; and '

(id) in any case in which techmical adviee is required whieh is not available
locally.

CorY or Lertree No. 6790-1, pated THE 3Rp FxBrUARY 1925, FROM THE SECRETARY TO
TEE GOVERNMENT or BouMEAY, Pusnic Woeks DEPARTMENT, 70 THE SECEETARY
TO THE GOVERRMENT OF INDIA, DEPARTMENT oF INDUBTRIES AND LABOUR, PUBLIC
Works BrANCH.

Investigation inlo Couses of Recurring Floods.

Referring to your letter No. 1-7/41, dated 19th November 1024, I am directed by
the Governor in Couneil to observe that this Government ia fully alive to the necessity
of maintaiaing drainage lises intact awd the Bombay Irrigation Aet of 1879 provides
ample safeguurds to that and. In all canal, road and building projects the utmost ears
ix taken to provide for adequate drainage works. It is, therefore, not considered neces-
sary to carry out at present any investigation into causes of floods and the measures
for their prevemtion. I am, however, to request you to convey this Government’s
thanks to the Government of Indin for their offer which will be availed of, should the
occasion arise. '

, ArrOINTMENT OoF Experr CoMMITTEES BY PROVINCIAL GOVERNMENTS TO
ENQUIRE INTO THE CAUSEs oF Froobps.

593. °*Mr. B. Das : With reference to the telegram of H. E. the
Governor of Bibar and Orissa addressed to H. E. the Viceroy on floods
in Orissa and the announcement of that Government to appoint an
expert Committee to enquire into causes of floods as occurring in the
following passage— _

‘4 This Government bas decided to take steps with the assistamce of the Govern-
went of Ihdis to set up a strong expert Committee to review fully the eonditions and

report on any actiom t can be taken for relisf and is addressing the Governmemt
of India.’’

Will Government be pleased to state :

(a) if they bave recsived the despatch from the Government of
Bihar and Orissa on the subject ?

(¥) if they bave received amy communications from other Pro-
vineial Governments such as Bombay, Bengal, etc., on the
advisability of apminting an expert Committee to enquire
into the causes of ?

(¢c) in case they have not beem approached by many Provincial
Governments, if they propose to invite the attention of those
Governments to the necessity of appointinig an expert Com-

_mittes to enquire into the causes of floods 1 -

The Honourable Sir Bhupendra Nath Mitra : (a) Yes,
(d) No.

¢c) In reply to the previous question I explained that the Govern-
ment of India had addressed Provincial Governments on this subject.
In view of the general distress caused by the recent heavy floods, the Gov-
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ernment of India propose, apart from the action which will be taken on
the letter from the Government of Bihar and Orissa, to address other
Local Governments again, and ask them whether they consider that any
useful purpose would be served by the appointment of an expert Com-
mittee by the Central Government to consider such questions.

ArPOINTMENT Or ENGINEERS FOR THE TRAINING oF RivERs,

694. *Mr. B. Das : (o) Have Government considered the advisabi-
}iltlﬁ1 of appointing waterway engineers with a view to train the rivers of
ia ?

() Is it not a fact that the Floods Enquiry Committee which was
appointed by the Burma Government and reported early last February
reeommended to that Government the appointment of waterway
engineers for the training of rivers in Burma !

{¢) Has any of the other provinces beaides Burma decided to
appoint waterway engineers for the training of rivers 1

The Honourable 8ir Bhupendras Nath Mitra : (¢) The .question of
appointing engineers to train rivers is ome primarily for Local Govern-
ments. Such Local Governments as are interested in the subject have
already either appointed engineers or have the question of their appoint-
ment under consideration.

D) Yes.
(¢) Yes. The Bengal Government for example have engineers who
bave been trained in such work.

Mr. K. Ahmed : Is it not a fact that Mr. Lala Ram or Ganga Ram
(An Honourable Member : ‘* Rai Bahadur Rallia Ram '’), Rai Bahadur
Rallia Rum was making enquiries into the North Bengal flood in 1923 and
1924 und he cubmitted a report to the Government of India !

I am sorry the Honourable Member does not appreciate the point. Is
it not a fact, Sir, that Mr, Rallia Ram was deputed by the Government to
make enquiries regarding the waterways on the occasion of the North
Benga! floods in 1923-24, and he submitted a report recommending that
more space should be afforded for waterways ! But still Government have
not acted upon it in the recent floods. Do Government now propose to
aet upon that report !

The Honourable Bir Bhupendrs Nath Mitra : I did not guite eatch
the name of the particular engineer referred to by my Honourable friend,
whetber it was Ganga Ham, or Lala Ram. But whatever his name wus,
1 have no recollection of any such report baving been submitted to the
Government of India.

Mr. K. Ahmed : Did not the Government of India in the yesr 1924
say, I think it was Bir Clement Hindley who said it, that they are awaiting
e report by Mr. Rallia Ram, the enginsér deputed to make inquiries about
the waterways 1

Mr. A A L Parsons: ] do not remember the statement of Sir
E-ilez:ent Hlindley, but it is quite possible he may have said something of the

nd.



QUESTIONS AND ANSWERS. 3808

Mr. K. Abmed : Is not the principle set out in that repoi't grasped
2' the present members of the Government answering thc question from
ote seats !

BEPARATION OF JupiciAL aAND Execurive FuNcrioNs.

595. *Maulvi Mubammad Yakub : Will the Government be pleased
to state :

1. When the question of the separation of the judicial from the
executive was taken up for investigation by the Govern-
ment of India ?

2. When were the Provincial Governments asked to give their
opinions 1
3. Which of the Provincial Governments have submitted their

opinions and to what effect !

. Which of the Provineial Governments have not yet submitted
their opinions ¥ And what efforts have been made by the
Government of India to obtain their opinions 1

5. Do Government propose to handle the matter seriously at an

early date !

The Honourable Mr. J. Orerar : As was explained in the Council of
State last February, certain proposals were received from four Local Gov-
ernments. These proposals have been considered carefully by the Govern-
ment of India who are addressing the Secretary of State on the subject.

* Maulvi Muhammad Yakub : The Honourable Member has not given
a reply to part (5) of my question.

The Honourable Mr. J. Orerar : My reply on that point was that
the Government of India are addressing the Secretary of State on the
subject and I hope the communication on the subject will issue at a very
early date.

Mr. K. Ahmed : Is it not a fact, Sir, that the first Resolution on
the subject for the separation of the judicial from the executive was moved
in the latter part of the first reformed Assembly by Mr. Mukherjee and it
was carried in this House ¥ What are the Government doing since then ?

Pandit Hirday Nath Kunzru : May I know when the Government
of India addressed the Secretary of State on the subject ?

The Honourable Mr. J. Crerar : I explained that the Government of
India were about to address the Secretary of State on the subject.

Pandit Hirday Nath Kungru : May I know when the opinion of the
last Local Government was received §

The Honourable Mr. J, Orerar : I think the last communication on
the subject from a Local Government was at the end of 1924 or the
beginning of 1925.

Mr. Gaya Prased Bingh : May I ask if all the T.ocal Governments
have submitted their recommendations !

The Homourable Mr. J. Orerar : Only four Local Governmerts to
which T have referred. Those were the Governments of the ' United
Provinces, Bihar and Orissa, Bengal and Madras. -

]

-9
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Pandit Hirday Nath Xunzru : Why have the Government of lndu
taken 24 vecars to address the Secretary of Btate 1

The Honourable Mr. J. Orerar : The question is onc¢ of great eom-
plexity and difficulty.

Mr. K. Ahmed : Is it not gomg to be barred Ly limitation ¥ Is it
not a fact, Sir, that the Committee appointed by the Government of Bengal
under instructions from the Government of India submitted its report on
the separaticn of judicial and executive functions in 1924, and, if 50, what
have the Government done to it up till now ?

Pandit Hirday Nath Kungru : Is it a fact that Sir William Vincent
promised in 1921 that if there was any Local Government whish approved
of the separaiion of judicial and executive functions and came up to the
Government nf India, the Government of India would he prepared and
give effect to its wishes.

The Honoursble Mr. J. Orerar : It is correct that there was a debate
on the subject and a Resolution was issued in which Loeal (lovernments
were informed that if they decided to submit proposals they would be
consideted by the Government of India and if any legislation was required
I think it wes stated that the Government of India would be prepared to
give effect to it.

Mr. K. Ahmed : If the Government of India acting in the name of
the BSecretary of State is tired of doing their work, do the Government of
India propore to transfer this work to the Honourable Members over here
in this Assembly who will be able to advise them on the subject 1

The Honourable Mr. J. Orerar : I do not think that question arises.

Mr. K. Ahmed : The Honourable the Home Member said the matter
is under consideration. What is the difficulty ! Are there uny points
of law in it 1 If so, they can be easily transferred to some talented brain
for their solution.

Nuuszr or MussaLuan Orrickrs AND CLERKS ON THE Bengar Nacrom
RaiLway.

596. *Maulvi Muhammad Yakub : What is the total number of
officers and the clerks respectively on the Bengal Nagpur Railway and
how many of them are Mussalmans ?

Mr. A A L Parsons: I would refer the Honourable Member to
Appendix F in Volume I of the Railway Board’s Report on Indian
Bailways for 1925-26 and to Appendix C of Volume IT of the same
report which gives the available information.

RurrzsenraTioN or MivomiTy CoMmuNiTIES ON THE BENGAL NAGPUR
RaiLway.

597. *Maulvi Mubammad Yakub : Was the communiqué of the
Government of India relating to the representation of the minon?
eommunities communicated to the authorities of the Bengal Nagpur Ra
way ! 1f yes, what measures were taken by the Railway to give eﬂ«!t to
it 1 If not, why not ! L
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Mr. A A L. Parsons : The policy of the Government of India in
this matter was communicated to the Bengal Nagpur Railway adminis-
tration and to other railway administrations. With regard to the latter
portion of the question, I ean only invite the Honourable Member’s

attention to the reply given to him on the 27th January 1927 by the
Honourable Sir Charles Innes. :

ReTurRN 1O INDIA oF INDIAN Exiies.

898. *Mr. M. 8. Aney : (6) With reference to the reply given on 3rd
February 1925 in this House to starred question No. 744 put by Mr. N. C.
Kelkar, will the*Government be pleased to publish the list of 42 persons
referred_ to in part (a) of the aforesaid question and reply ?

(b) Will the Government be pleased to state whether the Government
are still entertaining the idea of taking action against them all on their
return to India * If not against all, then against whom do the Govern-
raent propose to take action on return to their mother-country and for
what offences 1

(¢) Will the Government be pleased to publish the names of persons
whose applications for passports were not granted till 3rd February 1925,
specifying the two persons whom Government declined to afford facilities
to return to India ?

(d) Will the Government be pleased to state whether they have received
any application either directly or through the British Consuls in foreign
countries from these Indian exiles from the date of the reply referred to
above to the end of June 1927 ¢

(e) If so, from whom and with what result ?

The Honourable Mr. J. Orerar : (a) The list was compiled by the
Forward and published in its issue of the 24th February 1924, to which
I would refer the Honourable Member.

(b)The attitude of the Government is the same as it has been (1)
from the beginning, namely, that they will take individual cases into
consideration when any of those concerned applies for facilities to return
to India.

(¢) Government do not propose to.do this.

(d) and (¢). In a few cases since February 1925 Government have
received applications for permission of retnrn to India from persons
included in the above list. In none of these cases have Government
refused the formal facilities for return.

GRANT oF FaciLiTies 70 ProressoR KHANEHOJE TO RETURN TO INDIA,
599, *Mr.M. 8. Aney : (a) Has the attention of the Government been
drawn to the article appearing under the heading ‘‘ An Eminent Indiah
exile, Professor Khankhoje and his deportation '’ in the issue of the
Bombay Chronicle of 26th of June 1927 1
(b) Will the Governmént be pleased to state clearly whether they are
prepared to give the necessary facilitieg to Professor Khankhoje if-he
applies for a passport to the proper authorities in Mexico to return to.
India )
v B2
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The Honourable Mr. J. Orerar : (a) No. ; |
(b) If and when an application is made, it will be dealt with on
its merits. o

Drarr Brrar Lanp Rgvenue Law.

600. *Mr. M. 8. Aney : (a) With reference to the reply given by.
Mr. E. B. Howell on the Tth February 1927 in reply to starred question
No. 301 (3) will the Government be pleased to state whether they have
arrived at any decision on the draft Berar Land Revenue Law passed by
the Berar Legislative Committee on the 1st of December 1925 ?

“(b) If the answer be in the affirmative will the Government be pleased
to state what that decision i3 and when was it arrived at ?

8ir Denys Bray : (a) No, Sir.
(¥) Does not arise.

Lanp REVENUE BystEM 1N BERAR.

601. *Mr M 8. Aney: Will the Government be pleased to state
for the information of the Members of this House in a tabular form, the
points of difference if any in regard to the principles of the Land Revenue
system in Berar, between :

(a) The Berar Legisiative Committee and the Government of India !

(b) The Berar Legislative Committee and the Government of the
Central Provinces ¥ And

(¢) The Government of the Central Provinces and the Government
of India 1

Sir Denys Bray : Government regret that they cannot supply the
information asked for. But I may assure the Honourable Member that
their views will in due course be placed before the Berar Legislative
Committee.

Mr. X. Ahmed : How much of the land revenue collected in Berar
is distributed between the Government of India, the Central Provinces
and the local legislative committee, per vear !

Sir Denys Bray : 1 would ask for notice.

Mr. K. Ahmed : In view of the fact that Berar ix in the possession
of the Government of India under the perpetunal lease granted by His
Exalted Highness the Nizam, what course will Government propose 1o ‘adopt
and what principle will he followed in the repayment of the land reve
nue realised, in case Berar is to be returned to Ilix Exalted Highness
in future, as they say that there was no question of the granting of a

tnal lease to the Government of India when His Excellency the
ieeroy, Lord Curzon, in 1902, had an interview with the Nizam In his
Palace at Hyderabad !

Nouszs or Orriozs 1v Ao Postan INspxcron’s Sus-Diviaion.

602. *Mr. M. 8. Aney : (o) €s it a fact that shere is a rule in the
Postal Department that an Inspestor’s sub-divisi h
copsist of l:nm than 40 offices Ivision should not ordinarily
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(b) Is it a fact that at present the number of such offices have been
increased from 40 to 60 and even more in certain cases ?

(¢) If so, will the Government state in how many sub-divigions
throughout British India and Burma, the number of offices exceeds 40 1

(d) The question of the adequacy of the authorised strength of
Inspectors with a view to reduce the bulk of work ?

Mr. H. A Sams : (a) No.
(b) and (¢). Do not arise.

(d) The question of the adequacy of the authorised strength of
Inspectors is examined by me from time to time with a view to inereas-
ing their number when required.

APPOINTMENT OF ('LERKS FOR THE OFFICES OF INSPECTORS OF PosT OFFICES.

603, *Mr. M. 8. Aney : (a) Is it a fact that the All-India (including
Burma) Postal and R. M. 8. Conference has adopted resolutions recom-
mending the appointment of a clerk for the office of Inspector of Post
Oftices since the last several years 1

(b) Do the Government intend to sanction the aforesaid appointment
immediately ?

The Honourable 8ir Bhupendra Nath Mitra : (a) Yes.

(¥) Government do not consider the appointment necessary at
present.

INCREASE OF TBE TRAVELLING ALLOWANCE OF OFFICIALS IN THE DIsTRIOT OF
BERAR.

604. *Mr. M. 8. Aney: Is it a fact that the Central Provinces
(Jovernmeni has increased the travelling allowance of officials in Berar
(District of Berar only and not the Central Provinces) owing to the high
cost of living about two years ago !

The Honourable Bir Basil Blackett : The Government of India have
no information on the subject.

INCREASE OF THE, TRAVELLING ALLOWANCE OF INSPECTORS o¥ PosT OrricEs.

605. *Mr. M, 8. Aney : (o) Will the Government be pleased to
publish what decision the Postmaster Generals’ Conference held in 1926
drrived at regarding the increase in travelling allowance of Inspectors of
Post Offices who are not given mileage allowance at present !

(b) Do the Government intend to sanction the increase at an early
date 1

The Honourable 8ir Bhupendra Nath Mitra : (a) The Government of
India are not prepared to publish such decisions.

(&) The matter is under consideration of Government.
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“Paroval TraiNs ¥ WHICH THIRD CLASS PASSENGERS ARE NOT SLLOWED TO
' TRAVEL,

. A08. *Mr. M. 8. Anpy : Will the Government be pleased to give the
following information :
“*(a)"the mames of through trains in which third slass: passengers
are not allowed to travel !

(b) the number of first class and second eshaes: passengers that
travelled in these trains in the years 1924-25, 1925-26 and
1926-27 1

“{c) expenses charged to Capital and Revenue botlr recurring and
' .nom-reeurring incurred on account of -these -trainy-during:the
same period 1

Mr. A A L. Parsons : (a) The names of through trains which do not*
provide accommodation for third class passengers are as follows :

(1) Imperial Indian Mail between Calcutta and Bombay.

(2).1 Up and 2 Down East Indian Railway 61 Up and 62.Down
North Western Railway.

(8) 5 Up and 6 Down East Indian Railway Punjab Mails between
Calcutta and Sabaranpur.

(4) 85 Up and 86 Down Bombay Mails between Lahore and Delhi !
(5) 5

Down and 6 Up Great Indian “Peninsula Railway "~Punjab
- Mails between Bombay and Delhi.
(&) The information is not procurable except as regards passengers

in the Impcrial Indian Mail. Such figures as are available regarding
that train will be obtained and furnihed to the Honouruble Member.

(¢) Such information as is available will be called for and furnished
--ﬂhthc Honourable ‘Member.

" REVENUE 5R0M THE SALE OF TICKETS T0 PABSENGERS TRAVELLING BY THE
trasn de luze SINCE 1T8 INAUGURATION,

807. *Mr. M. 8. Aney : (a) Will the Government be pleased «am
how mueh revenue is derived from the sale of tickets to

travelling by the frain de luze since it has un to run to the end n!
“July 1927 4 beg

{b) ‘What was the expenditure incurred (cspitaland amount wharged
* to-revenue) recurring and non-recurring in building and fitting the bnin
<and runping it till the end of July 1827 ¥

Mr. A A L. Parsons : (a) and (b). The information is being obtain-
viodand will be:furnished to the Honourable Member in due ceurse.
1608.°—609°.
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AGorzGATE TONNAGE OF COAL CONSUMED BY THE MAJOR INDIAN RAILWAYSe

610. *Mr. N. O. Kelkar : Will the Government be pleased to
state what is the aggregate tonnage of coal consumed by the major Indian
railways for the purposes indicated below the figures for each railway

being shown separately :
(a) running of mail and fast expresses,

(b) running of passenger trainsg,

X (e) running of goods trains,
(d) shunting 1
Mr. A. A L Parsons : I have sent a statement to the Honourable
Member giving such information as is available.

CoayL ror THE MaJor INDIAN RAILWAYS.

611. *Mr. N. O. Kelkmar : Will the Government be pleased to
Iay on the table a statement showing the coal, described with reference to
the collieries in which they are mined, which meét the requirements of eash
of the major Indian Railways under each of the following heads :

(@) running of mails and fast expresses,
(b) running of ordinary passenger trains,
(¢) running of goods train, and

(d) shunting ? . .
Mr. A. A L Parsons : The Honourable Member is referred to the
reply given to Mr. Neogy's unstarred question No. 54.

UsE oF COAL RAISED IN THE COLLIERY OF ONE STATE RAILWAY BY ANOTHER
RaILway.

612. *Mr. N. O, Kelkar: (a) Is it a fact that the coal raised in
tle colliery of one State Railway is used for another ¥ If so, will the
Government furnish full particulars of all such recent instances in point ?
Will the Government be pleased to state how the quota of each railway
is determined when a colliery is jointly owned by two or three railway
owners ! )

(b) Is it a fact that the coal raised in collieries owned by State
Railways is used on the Company-managed Railways ! If so, will the
Guvernment furnish full particulars of such instances in point ocourring
within the last two years ?

Mr. A. A. L. Parsons : The Honourable Member is referred to the
reply given to Mr. Neogy’s unstarred question No. 55.

CoxstrUCTION BY THE BoMBAY, BARODA AND CENTRAL INDIA RaILwWaAY oF
S8prorar. ENcinNes 1o surr THE ConsuMpTION OF SECOND CLass CoaL.

613. *Mr. N. 0. Kelkar : Is it a fact that the Bombay, Baroda and
Central India Railway constructed some special engines three or four years
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back to suit the consumption of second class coal thereon ! If so, will the
Government’ please state wherein exact]v lies the specia]ity of such
locomotives !

Mr. A. A L. Parsons : The Honourable Member in referred to the
reply given to Mr. Neogy’s unstarred question No. 56.

ELECTRIFICATION QF RAILWAYS,

614. *Mr. N. 0. Kelkar : Have the Government now under eon-
templation any scheme of electrification of any section of any Indiam
Kailway ? If so, will the Government be pleased to state the full parti-
culars of such scheme !

Mr. A A L Parsons : Schemes are under investigation for the elec-
trification of the suburban lines in the Calcutta and Madras aress and
the Trichinopoly-Madura and Podanur-Pollachi sections of the South
Indian ]hilway. The two latter are interconnected with the Madras
Government's investigation into the Pykara Hydro-Electric Scheme. It
is also proposed shortly to examine the possibilities of electrifying some
sections of the North Western Railway with power obtained from the
Punjab Government’s Mandi Hydro-Electric Scheme,

None of these schemes are sufficiently advanced to permit of parti-*
culars being given of them yet.

AMOURT oF CaPTTAL OUTLAY 80 FAR MADE BY THE PROPOSED RATLwaY CoLLIERY
IN THE TaLcuur FieLbp axD In RELIGARI-DaRI.

615. *Mr. N. O, Kelkar : Will the Government be pleased to
say what is the amount of eapital outlay so far made by the proposed
railway enlliery in Talchur field and in Religari-dari f

Mr. A A L. Parsons : The information asked for is being obtained
and will be furnished to the Honourable Member when received.

Averace Priczrer ToN or CoaL PURCHASED FoR THE RaLwaya.

616. *Mr. N. O. Kelkar : Will the Government be pleased to
stato what average price per ton was paid for coal purchassd for the

Railways, the figure being worked out for each year from 100607 to
1926.27 1 -

Mr. A. A L. Parsons : The Honourable Member is referred to the
reply given to Mr. Neogy’s unstarred question No. 58 on the same sub-
jeet.

VETERINARY ASSISTANT SURGEONS OF THE ARMY VETERINARY CORPS AND THE
ArMY REMOUNT DEPARTMENT OF THE INDIAN ARMY.

617, *Khan Bahadur Makhdum Syed Rajan Bakhsh Shah : (a) Is
it a fact that since 1916 Veterinary Assistant Surgeons of identical qualifi-
cations are recruited on different initial salaries in the Army Veterinary,
Corps and the Army Remount Department of the Indian Army !

(b) Isit a fact that before 1918 Veterinary Assistant Surgeons servinc
with units and in the Army Remount Department had equal starting pay
while the prospects of the latter were much better than those of the former ?
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(e) Is it a fact that now besides better pay angd prospects Veterinary
Assistant Burgeons of the Army Veterinary Corps are entitled to free
quarters, ration and clothing under the military regulations while the
Veterinary Assistant Surgeons of the Army Remount Department having
identical qualifications are denied those privileges 1

(d) Is it also a fact that though both the Army Veterinary Corps
and the Army Remount Department are under the Quartermaster General
and Veterinary Assistant Surgeons of both are liable to be sent to the
front in the event of war, Veterinary Assistunt Surgeons of the Army
Vetermnry Corps are rated as combatants ?

(¢) Will the Government be pleued to state lf they are prepared to
consider the amalgamation of the Veterinary Assistant Surgeons of the
Army Remount Department with the Army Veterinary Corps in order to
remove this differential treatment towards men of equal qualifications
serving under one and the same Quartermaster General ?

Mr. G. M. Young : (a) The Indian Army Veterinary Corps was not
in existence before 1918. The initial rates of pay of Veterinary Assist-
ant Surgeons of the two services have varied since that date, but the ini-
tial pay in both services is now Rs. 60 per mensem.

(d) The initial pay of Veterinary Assistant Surgeons serving in
unite and the Army Remount Department was nearly the same. The
latter had slightly better prospects.

(¢) Yes, because those in the Indian Army Veterinary Corps serve
under m:htnry regulations whereas the others serve under le Service
Regulations and are not subject to military discipline.

(d) Yes.

(e) Government have considered the amalgamatlon of the two ser-
vices and have found it impracticable.

APPOINTMENT OF Ral BanADUR MancGAT Ral, as OFriciaTING COMMISSIONER
OF INCOME-TAX, PUNJAB AND THE NORTE-WEST FRONTIER PROVINCE.

618. *Khan Bahadur Makhdum Syed Rajan Bakhsh 8hah: (g) Is
it a fact that the present Commissioner of Income-tax, Punjab and North-
West Frontier Province, went on a few weeks’ leave in May or June last,
and R. B. Mangat Rai, Assistant Commissioner of Income-tax, Rawalpindi
Division, officiated in his place !

(b) Is it a fact that Mr. W. R. Pearce, Asgistant Commissioner of
Income-tax, Lahore Division, is senior in service to R. B. Mangat Rai ?

(¢) If the answer to part.(5) above be in the affirmative will the Gov-
ernment be pleased to state why Mr. Pearce was not granted the ofﬂc:atmg

chance !
The Honourable Sir Basil Blackett : (a) Yes.

(b) and (¢). The Government do not think it desirable to discuss
on the floor of this House the relative claims or merits of individual
officers or the reasons that have led to one officer being preferred to au-
other for promotion.
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Mr. K. Ahmed : Why was not Mr. Pearce given the opportunity
to officiate and show his merit and ability and why was Mr. 'ﬂ:.ngat Rai,
who is junior to him, promoted !

The Honourable Sir Basil Blagkett : Government are not prepared
to discuss the question on the floor of the House.

Mr. K. Ahmed : The Government of India exercise their own discre-
tion without giving a chance to the Members of this Assembly to know
whether their action was right or wrong ?

The Honourable Bir Basil Blackett : I would ask the Honourable
Member to realize that it is not in the interests of Government officials
that their merits or demerits should be discussed on the floor of this House.

Mr. K. Ahmed : Is it not in the interests of the people of India, and
for us, to see that the Government’s action is right 1

Discrarae or M. Banapvr Kuax, CLErx 1N THE INCOMB-TAX OFFIOE AT
CAMPBELLPORE.

GIQ.WWWIMM% Bakhsh 8hah: (a) In
it a fact that the services of M. Bahadur , the only Muslim clerk in the
Ineome-tax staff at Campbellpur, have been dispensed with by the Income-
tax Commissioner, Punjab and he bhas been or will be replaced by some
Hindu ecandidate !

(b) Is it also a fact that the same M. Bahadur Khan was for sometime
an Income-tax Inspector, but was humbled down to accept a clerkship of
which, too, he has now been deprived 1

(c) If the answer to the whole or any portion of (a) and (d) is in
the affirmative, the circumstances which have justified such action, may
please be stated !

The Honourable Sir Baail Blackett : (a) The answer to the first part
is in the affirmative : the Government of India have no information as
regards the second part.

() and (). T do mot think it is in the interests either of the Gov-
ernment or of the officer concerned to enter into details of the kind asked
for. The officer in question was given a trial in more than one capacity
but in the end his services had to be dispensed with on the ground of un-
suitability. '
~ Mr. K. Ahmed : In view of the fact that the Honourable the Finance
Member cannot satisfy the Members of this Asgembly.......

Mr. President : Order, order. _

Mr. K. Akmed : T will put it in a milder form, Sir......

Mr. President : Order, order. Khan Bahadur Makhd Syed
Rajan Bakhsh Shah. n adur Makhdum 8y

Pavctry or MusLius 1N THE Incélnu DzrarTdENT OF THE PUNJAB AND
THE NoRTH-WEsT FRONTIRR PROVINCE.
620. *Khan Bahadur Makbhdum ed Ra Bakhsh Shah : (o) Is
it a fact t!ut out of the 3 Auiatm? Commj.i:ioneu of Inoolsm?tu
in the Punjab and North-West Frontier Province, none is a Muslim !

(b) Ts it a fact that out of 26 Tncome-tax O . 1
5 are Muslims 1 e-tax Officers in the Punjab only
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(o) Will the Government be pleased to state what has been the cause
of such a minority 1 J

(d) Are Government aware that the Muslims of the Punjab attri-
bute the cause of this minority to the anti-Muslim policy of the present
Income-tax Commissioner, Mr. Darling, and that they are highly dissatis-
fled with him ¢

(e) If answer to (c) above be that efficient Muslims are not available,
will the Government be pleased to define the standard of efficiency re-
quired !

The Honourable Sir Basil Blackett : The answer to parts (a) and
(d) is in the afirmative.

(c) and (e). Under standing orders, appointments of Income-tax
Officers are made by the Commissioner, subject to the approval of the
Local Government. The Government of India understand, however, that
the Commissioner is also assisted by a Selection Committee appointed by
the Punjab Government. The comparatively small number of Muslim
Income-tax Officers is reported to be due partly to the difficulty which
was felt, in the earlier years, of obtaining a sufficient number of Muslim
officers: with the requisite qualifications, and partly to the failure, in
recent years, of Muslim officers to pass the departmental examinations,
particularly in accountancy. The standards required are those laid
down by the Punjab Government.

(d) I have every reason to believe that the suggestion in part (d) of
the question is not in accordance with thd facts. The officer in question is
one to whom the Punjab and particularly the Punjab agriculturist owes
a deep debt of gratitude.

Mr. K. Ahmed : Are the Government aware that they have acted
unconstitutionally in not paying attention to the declaration of Lord
Reading made in solemn terms at Belvedere to the Muhammadan com-
munity at the time of great difficulty and distress, which flattered them
too much at the time, but now it is not acted upon 1

The Honourable Bir Basil Blackett : Government are quite aware
that they would not be acting correctly if they were not giving full effect
to that promise. I would suggest that the Honourable Member is acting
rashly in making the statement that they are not doing so.

Mr. K. Ahmed : Is it not a fact that Lord Reading in clear terms
said that the representation of the Muslim community in the public ser-
vic:s would not by any means be less than one-third ! Is that so, yes or
no

The Honourable Sir Basil Blackett : If the Honourable Member will
put his question down he will get an answer,

NuMBER oF CHANOES GIVEN T0 INCOME-TAX OFFICERS AND ASSISTANT INCOME-
TaAX OFFICERSIN THE PUNJAB TO PASS THE DEPARTMENTAL
EXAMINATION.

621. *Khan Bahadur Makhdum BSyed Rajan Bakhsh 8hah : Will
the Government be pleased to lay on the table information on the follow-

ing points : .
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. (1) The number of Assistant Income-tax Officers and Income-tax

3 Officers in the Punjab who had to appear four tirmes to pass
the Income-tax Officers’ departmental examimation ¥ How
many of them were Muslims ?

(#4) The number of Assistant Imcome-tax Officers and Income-tax
* Officers who had to appear more than four times to qualify 1
How many of them were Muslims 1

' "(#1s) The number of Assistant Income-tax Officers and Income-tax
Officers (excluding P. C. 8. hands) who were exempted from
the departmental examination or any part of it? .How
many of them were Muslims 1 - "

(i) The maximum number of chances taken by an Assistant In-
come-tax Officer or Income-tax Officer to qualify, giving
names of officers who were allowed such chances !

(v) The number of Amistant Income-tax Officers and Ineome-tax
Officers now on probation 1 How many of them are Mualimst

The Homourable Bir Basil Blackett : (s) Five, of whom two were
Mubammadans, two Hindus, and one a Sikh.

(%) Two officers, of whom one was s Muhammadan.

(#s) Bix, of whom two were Muhammadans, two Sikhs, one a Hindu
end one s Christian. Four were exempted in one subject only, one in
two and one in all subjects except accounts.

. (sv) Five chances were given to two officers—one a Hindu and the
other a Muhammsadan. I am not prepared to give the names of the officers
on the floor of the House. .

(v) Thirteen, of whom seven are Muhammadans.

Mr. K. Ahmed : Has not the Honourable the Finance Member violat-
ed and shown disrespect to the solemn undertaking givem by His
Excellency the Viceroy, Lord Reading, and is not hiansepuunent doing
gross injustice to the Muhammadan community 1

The Honourable 8ir Basil Blackett : I may assure the Honourable

ie‘}:l:ter that gross injustice is not being done to the Muhammadan com-
Y. . .

NumsEr or INCOME-TAX OFFICERS CONFIRMED IN THEIR APPOINTMENTS
BEFPORE PASSING THE DrPARTMENTAL ExaMination.

622. *Khan Bahadur Makhdum Syed Rejan Bakhsh Shah : () Will
the Government be pleased to state whether before confirmation it is necos-
sary for an Assistant Income-tax Officer to pass or to be exempted from the
Income-tax Officers’ examination, while be is only to be eonfirmed as an
Assistant Income-tax Officer and not as an Ineome-tax Officer 1

(b) Will the Government be pleased to state the number of Income-
tax Officers in the Punjab, if any, who were confirmed in the capacity of
an Assistant lncome-tax Officer or Income-tax Officer befors' passing the
departmentsl examination ! How many of them were Muslims §

(o) Will the Government - e pleased to state whether the Muslim
probationers will get the same number of chancen. as the noa-Muslims have
taken to qualify ?
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The Honourable Sir Basil Blackett : (a) The answer is in the affir-
mative, -

(b) Four, of whom two were Muhammadans.

(¢) The number of chances given has nothing to do with the rehgwns
faith of the officer.

WITEDRAWAL oF THE CARD PassEs o EMPLOYEES oF THE RaiLway Mm.
SERvICE.

623. *Khan Bahadur Makhdum BSyed Rajan Bakhsh Shah': (a) Are
@overnment aware of the fact that great difficulty is being expenene9d by
the working as well as the supervising staff of the Railway Mail Service in
the execution of their duty on account of withdrawal of card passes !

{b) ls it a fact that the Postal Department offered to pay a subsidy
to the Ruilway for the restoration of these passes ; if so, what is the cause
of delay in restoring them ?

The Honourable Sir Bhupendra Nath Mitra : (¢) Government are
aware that, owing to the withdrawal of card passes a certain amoumt of
diffieulty has been experienced by the snpen'mmg officers anﬂ officials
of the Railway Mail Service.

(b) The Director General proposed to the Railway. Board a seheme
whereby a lump sam would be paid on the estimated cost of the passes
required. As, however, the Railways are not in favour of this scheme,
an alternative proposal is being considered.

1624*.—626°.

REOMMENDATIONS OF THE JOINT PARLIAMENTARY COMMITTEE - - REGARPING
Lanp REVENUE SETTLEMENT AND LAND ASSESSMENTS.

627. *Mr. A. Rangaswami Iyengar : Will the Government be pla;axed
to state :

(a) What the present position is in regard to the steps that were
" directed to be taken by the Joint Parliamentary Committee

in 1919 in regard to the enactment of legislation in the pro-
vinces to fix the principles of land revenue settlements and
to bring land assessments within the puorview of the
Legislature 1

(b) What are the provinces that sent up Bills in this behalf for the
sanction of the Government of India and what has become of
these Bills 1

(¢) What are the Bills () which the Government of Indm refused
to sanction, (i) in which the Government of India required
modifleations, and (.m) what is the basis and the aubs"tance
of such modifieations in each case 1

(d) Huve the Government of India taken any steps to ses that these
enactments are completed before the next Statutory Commis-
sion in accordance with the Joint Committee’s recommenda-
tions

Mr, A BR. Dalal: (a) Five provinces, namely, Madras, the United
Provinces, Assam, the Punjab and the Central Provinces, have attempted

t Not put at the meeting, but the questions and answers to thom will be found at
pages 383031 of thess proceedings.
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legisiation on the subjest, but in no province have the proposed measures
succeasfully passed into law.

(5) No Bills were sent up for the previous sanction of the Govern-
ment of India under section 80 (a) of the Government of India Aect, but
all the é)orovinm mentioned above sent up their Bills for consideration
by the Government of India in their executive capacity.

(¢) There was no occasion for the Government of India to t or
refuse sanction. The Government of India suggested certain modifications
in the case of some of the Bills. They regret their inability to disclose
the basis and substance of such modifications.

(d) 1n 1920 the Government of India drew the attention of all Local
Governments to the recommendations of the Joint Parliamentary Com-
mittee upon this subject and have recently again impressed upon them the
importance of introducing legislation at an early date. :

Mr. A. Rangaswami Iyengar : May I know, Sir, when this ** impres-

. sion '’ was again made upon the Provincial Governments
Mr. A R. Dalal : Recently. _
Mr. A. Rangaswami Iyengar : | want to know more precisely.
Mr. A R. Dalal: Very recently.
Mr. President : The Honourable Member has not quite answered the
guestion put by the Honourable Member from Madras.
Mr. A. Rangaswami Iyengar : I want to know when these instrue-

tions were again sent to Provincial Governments. Was it after those
questions were put down on the paper !

‘Mr. A. R. Dalal : I could not say that definitely.

Mr. A. Rangaswami Iyengar : You will not deny that !

Mr. A. R. Dalal : 1 am not sure of it.

Mr. A Rangaswami Iyengar : Is it a fact that in consequence of
modifications insisted upon by the Government of India, Provincial Gov-
ernments were unable to get any land revenue legislation through in
their provincial Legislatures ¢

Mr. A, R. Dalal : If the Honourable Member will specify what the
Provincial Government is, I may be able to answer his question.

‘Mr. A. Rangaswami Iyengar : 1 am speaking of my own province,
Madras.

Mr. A. R. Dalal : In Madras I understand a Bill was introduced in
1924 which fell through.

Mr, A, Rangsswami Iyengar : I am putting it to the Honourable the
Becretary in the Department of Education, Health and Lands whether
the Bill that was introduced in the Madras Legislative Council in 1924
was introduced in virtue of the modifications insisted upon hy the Gov-
ernment of India and, in consequence, whether .that Bill eould not get
through the Legislature.

Mr. AR Dalal : T am not aware of that, Sir.

Mr. A Rangaswami Iyengar : Is not the Honourable Member aware
that the onourable Sir Arthur Knapp specifieally mentioned to the
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Legislative Council that the original Bill as proposed by the Committee

appointed by that Government was not accepted by the Government of

;r;iiivﬁ ?lnd that therefore the Loeal Government was bringing in a modi-
ill 1 » :

Mr. A R Dalal : T am not aware of that, Sir.

Mr. A Iyengar : Will the Honourable Member find it
out and find us a way out of this trouble !

Mr. A. R. Dalal : As I said, we have recently again addressed Local
Governments, and perhaps the Honourable Member will await their

reply.
CoxsTrTUTION OF A CENTRAL ROAD BOARD.

628. *Mr. A. Rangaswami Iyengar : Will the Government be pleased
to state whether they have made proposals to or invited proposals from
Provincial Governments in regard to the constitution of a Central Road
Fund and a Central Road Board ! If so, will the Government lay the
material proposals on the subject on the table of the House 1

The Honourable 8ir fleorge Bainy : In pursuance of the Resolution on
the subject adopted by the (Conneil of State last Session, it is proposed to
appoint at an ealy date a Commnittee, ineluding 3embers of both Houses
of the Central Legislature, to examine the desirability of developing the
road system of India, and in particular the means by which such develop-
ment could most suitably be financed. The Committee will also no doubt
consider any proposals that may be made for constituting a- Central Road
Board. But as Sir Charles Innes stated in the Council of State during
the discussion on the Resolution, roads are a transferred provincial sub-
Ject, and it is necessary to consult Local Governments before proceeding
further. The matter hag been referred to Local Governments, and it is:
being arranged to hold a conference of provincial representatives, including
Ministers and their advisers on the 22nd of Beptember, which is the earliest
date convenient to all Locul Governments, The Government have no papers
to lay on the table at present.

Mr A. wami Iyogn.r: May I inquire, Sir, if this conference
of provincial Ministers and officers is to be held simultaneously with the
conference of the Committee of the House that is proposed to be set up ¢

The Honourable Bir George Rainy : When the representatives of the'
Local Governments come up, their meeting will be a conference and will
last only a day or two, I should imagine. But the Committee which it is
proposed to constitute, including Members of both Houses, must obvious-
ly last for a much longer time. I cannot indicate at present when they
vaill be able to report, but it will be on a different basis from the con-
ference,

CoNBTRUOTION AND DEVRLOPMENT OF LiaET Rannwavs or TraMwavs.
620. *Mr. A. Eangaswami Iyengar : Will the Government of Indis

receive any proposals from any Provincial Government for the construec-
tion and development of light railways or tramways coming under Item
6 (d) of Part IT of Schedule I of the Devolution Rules

Mr. A. A. L. Parvons : The answer is ip the neghtive. -
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RzooMuMENDATION OF THE TaxaTioN EXQUIRY COMMITTER REGARDING LAND
: Revevoss. _

630. *°Mr. A. Rangaswami Iyoi;nr : Wili the Govemmnt be
to state what action has so far been taken on the recommendations
of the Taxation Cemmittee in regard to land revenue !

Mr. A. BR. Dalal : No special action has been taken by the Govern-
ment of India. It has been left to each Local Government to take such
astion as it thinks fit upon the Taxation Enquiry Committee’s recom-
mendations.

Mr. R. K. Bhanmukham Chetty : Is it a fact, Sir, that the Govern-
ment of India brought up a special officer who had something to do with
the Taxation Enquiry Committee, to consider what aetion the Govern-
ment of dmdia could take om that Report i

lr.l.l. Dalal : In connecction with land revenue legislation !

Mr. R. XK. Shanmukham Ohetty : In connection with the recom-
mendations of the Taxation Enquiry Committee,

Mr. A. B. Dalal : This question relates entirely to the recommenda-
tions of the Taxation Enquiry Committee regarding land revenue.

So far as that part of the Taxation Enquiry Report is concerned,
the Government of India have decided that it will be left to Loeal Gov-
ernments,

. Mr. A. Bangaswami Iyengar : May | assume that the decisions of
Provincial Governments will not affect in any way the proposals of the
Government of India m regard to the Taxation Enquiry Committee’s
recommendations

Mr. A R. Dalal : It is impossible to anticipate what decisions . the
Local Governments will come to. P

Mr. A. Rangaswami Iyengar : May I know, so far as this Assembly
is concerned, whether this Asserubly did not pass a Resolation last year
asking the Government of India to proceed with the recommendations
of the Taxation Engniry Committee ¥ -

The Honourable Sir Basil Blackett : This question is getting more
general than the recommendations of the Taxation Enquiry Committee
regarding land revenue. It ia troe that a special officer was brought up
to examine gll the recommendations of the Taxation Fnquiry (lommittes,
and as the result of his examination and of the examination of the Gov-
erptrﬁent of I:s;iia in the matter, definite conclusions have been come to
with regard to particular portions of the Report. - As rds this parti-
cular portion, the view taken is that it is for an:l,‘s(;ovemenp:l in
the fitet instance to conxider what action to tyke ; and if that action
afteéts the Central Government, they will no doubt sommunicate with
the Central Government on the subjeat.. As regaeds, the. last question,
my recollection is that this House eventuslly decitied that they did not
want to discuss the Taxation Enquiry Committee’s Rwport.! = .
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Tur Mrrrva Resgevors SoREMS.
631. Mr. A. Rangaswami Iyengar : Have the Government of India
been pleased to state : .

(s) On what dates administrative sanction may be accorded to the
Mettur Reservoir scheme in the Province of Madras by the
(Government of India and by the Secretary of State f

(b) What were the final estimates of expenditure on which the
scheme was sanctioned 1

(¢c) Whether any and if so, what variations have been made in the
scheme and whether sanction was obtained for them !

(d) Whether the scheme as well as the estimates were examined and

sanctioned by the Government of India and the Secretary of
State 1

(¢) Whether the Government of India took any steps to see that the
Indian Stores Department was employed in the purchase of
materials and machinery required wherever possible ?

(f) Whether Indian cement was sought to be obtained through the
Stores Department !

(g) What is the total amount of cement expected to be consumed
and what are the orders therefor so far placed through
(1) the Stores Department, and (1#4) the High Commisgioner
for India ! .

The Honourable Bir Bhupendra Nath Mitra : (¢) The sanction of
the Government of India was not required under the rules to the Metur
Reservoir scheme, The Secretary of State accorded his sanction to it
on the 3rd March 1925.

(b) The construction of the scheme was sanctioned at an estimated
cost of Ra. 6,12,00,000. :

(e) So far as the Government of India are aware, no material varia-
tions in the scheme sanctioned have so far been made or sanctioned. The
Government of India have no information whether any minor variations
have been made. The Local Government have power to sanction such
variations without reference to the Government of Imdia.

(d) Yes.

(e) The Government of India are not in a position to enforce the
utilisation of the Indian Stores Deparfment by major Local Governments
which have full autonomy in this respeect.

Officers of the Indian Stores Department have, however, visited
Madras and explained to the authoritiéd concerned the advantages of
meaking purchases through that Department and the Government of India
understand that departmental orders have been issued by the Govern-
ment of Madras that all orders for plant and machinery required for
this project, except special machinery for placing concrete, should be
placed through the Indian Stores Department. Orders to the extent of
Rs. 4,25,000 have actually been placed by that Department for stores,
including plant and machinery, required for the project during the last
and the eurrent financial years.

(f) An indent was placed on the Indian Btores Department by the
Chief Engineer, Metur Project, in March 1927 for 7,000 tons of Indian

(V]
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cemend but was cancelled in April. It i understoed that the cancella-
tion was due to the fact that a final decisior as to whether cement or lime
should be used in the construetion of the dam had not been reached.

(g) The Government of India are unable to state the total amount
of cement which is expeeted to be used on the project. No orders have
yet been placed, so far as they are aware, either by the Indian Stores
Department or through the High -Commissioner.

Mr. A. Rangaswami I : May I kmow whether, in respect of
the statement made by the Honourable Member, while the indent for
Indian cement was cancelled on the ground that no final decision was
taken as to the use of cement or of lime in the construction of this dam,
machinery for placing cement to the extent of 30 or 40 lakhs had already
been ordered by the Government of Madras !

The Honourable Sir Bhupendra Nath Mitra : I have no information
on that point, Sir. As I have already said, the Madras Government have
got full powers in regard to the matter.

ReuMovaL or THE Carrral or TEE UNITED PROVINCES FROM ALLANABAD TO
Lucknow.

32, *Mr. A. Rangaswami Iyengar : Has the attention of the Gov-
srnment been drawn to the protests made by the people of
against the gradual removal of the capital of the United Provinces from
Allahabad to Luecknow ! If so, will the Government be ploased to state
whether they propose to take any steps in the matter, and if so, what
stops 1

The Honourable Mr. J. Orerar : Government received certain repre-
sentations a few years ago alleging that the capital of the United Pro-
vinces was being transferred to Lucknow. The Local Government then
reported that there was not and bad not been any question of the trans-
fer of the capital to Lucknow., The memorialists were so informed
and the Government of India do not intend taking further actiop in
the matter.

Pandit Hirday Nath Kunsru : Are Government aware that one ofee
after another is being removed from Allahabad to Lucknow 1

The Homourable Mr. J. Orerar : I am not aware.
Mr, Gays Prasad Bingh : [s the Ilonourable Member aware that a

new Council House hax also been bnilt at Lucknow ¢

Pandit Hirday Nath Kuasra : In view of the fact that Allababad
is the capital and that its important position might be affected, will Gov-
ernment inquire whether it is a fact that one office after another is being
slowly removed to Lucknow )

The Honourable Mr. J. Crerar : If any representations are addressed

to the Government of India on the subjeet, they will no doubt be con-
sidered.

M A .w Iyengar : Will not the Govei‘nﬁant make. an
enquiry and let the House know whether it is a fact that office after
office i being removed to Lucknow 1 ' '
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The Honourable Mr. J. Crerar : The mere removal of imdividual
offices is a matter entirely within the discretion of the Local Govern-
‘ment. On the suggestions made, I do not think there is sufficient ground
for addressing the Local Government.

Mr. Gaya Prasad 8ingh : Are we to undebstand then that there is
absolutely no proposal to shift the capital from Allahabad to Lucknow 1

The Honourgble Mr. J. Orerar : I am not aware that any such pro-
posal is under consideration.

PresumptioN oF THE Dirkcr TELEGRAPH LiNe rrRoM DELEI-SIMLA TO
LuckNOw DURING THE LEGISLATIVE SESSION.

633. *Mr. A. Rangaswami Iyengar: (a) Is it a fact that in spite
of the growing importance of Lucknow, the telegraph office is still a second-
class office there ? '

(b) Is it a fact that in 1922 a largely-signed petition by the trading
community and number of other citizens was addressed to the postal
authorities ¥ If so, will the Government be pleased to state what steps
were taken thereon f

(¢) Has the attention of the Government heen drawn to numerous
articles which have recently appeared in the Indian Dasly Telegraph of
{,ucknow mentioning the inconveniences to which the public and the press
of Lucknow are put by the present inadequate telegraph arrangements
due to the limited hours of their work 1 If so, will they be pleased to state
what steps have been taken in connection therewith * If not, why not ¢

(d) Is it a fact that the Chief Editor of the Indian Dasly Telegraph
of Lucknow addressed the Director-General of Posts and Telegraphs in
March last requesting resumption of the direct telegraph line from Delhi-
Simla to Lucknow during the legislative Session, which was stopped in
1926 ¥ If so, will the Government be pleased to state what reply was
given !

(e) Ts it a fact that after the Director-General's reply to the Chief
Editor of the Indian Dasly Telegraph of Lucknow, there was an article
which appeared in the paper drawing attention to the loss which the Gov-
cronent were put to by the measures which the paper was obliged to take,
consequent on the refusal to give a direct telegraph line from Delhi to
Liuecknow ! If so, are the Government prepared to recomsider their
position 1 .

(f) Are Government in & position to state how long it will take to
convert the telegraph office in Lucknow from second class to first class !
1f not, why not !

Mr. H A. BSams : (a) There is no classification of telegraph offices
into 1st and 2nd. : -

(b) No such petition was received in 1922. A- representation was
received from the Manager of the Indian Dawy .Telegraph, Lucknow,
who was told in reply that there was no justifieation for keeping the
office open throughout the night, as it would entail considerable expense,
and the press traffic expected between 11 p.M. and 6 aM., when the office
was closed, would not pay its way. ‘
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(¢) 'Only one article dated 26th February 1927 has come to notwe,
and in consequence orders were issued for the expeditious osal of
Multiple press traffic from Delhi to Lucknow vig Calcutta. rrnngq
ments have been made during the current Session of the Assembly for
the Simla office to work' the Lucknow office direct.

(d) Yes. No further action was taken in view of the actmn taken

as indicated in the reply to (c). .

(¢) No such article has come to notice.
(F) Does not arise in view of the answer to (a).
t634*—637.*

Tue INpIAN SaNDHURST CoMMITTEE'S REPORT.

638. *Mr. K. 0. Neogy : Will Government be pleased to state whether
they consulted the Provincial Governments and the principal Army Staff
officers on the Sandhurst Committee Report, and to indicate briefly their
viewr, if obtained 1

Mr. G. M. Young : Provincial Governments have not been consuited.
The principal Staff Officers were very fully consulted, as they are the
chief military advisers of Government. Government are not prepared
to publish their views.

FEDERATION OF THE EAsT AND CENTRAL AFRICAN BTATES AND MANDATED
TERRITORIES.

639. *Mr. XK. O. Neogy : (¢) Will Government be pleased to state
whether the British Government consulted them on the publication of the
‘White Paper, in July 1927, foreshadowing the federation of the East and
Central African States and mandated territories !

(b) wWill Government be pleased to state the opinion, if any, given by
them on this question !

(¢) Was the question of federation examined by the Kenya Committee
of 1924, and if so, will Government be pleased to lay their opinion on the
subject on the table ?

(d) Is it a fact that the Kenya Committee made definite recommenda-
tions for adequate Indian representation on the proposed Federation Com-
muwion 1 If so, were these accepted by the Government of India and the
Secretary of State !

Mr. @ 8. Bajpal : (a) The Honourable Member is referred to the

reply given by me this morning to part (¢) of Pandit Hirday Nath
Kanzru's question No. 579.

(b7 Does not arise.

(¢) In connection with Sir Sydney Henn's motion, made in the
House of Commons on the 8th April 1924, that the Becretary of State
for the Colomies should sead out & commission to Africa to report on the
practicability of ¢o-ondinating petiey and services throughout the terri-
tories of Kenya, Uglndn. Tanganyiks, Zaosibar, Nyasalend aad North

4 Not put at the mesting, c-:u the nln:: but the qoestions
avc pnwers to them will be fouad llm
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Eastern Rhodesia, the (olonies Committee of the Government of India.
to which the Honourable Member is presumably referring, made certain
suggestions regarding the representation of the Indian point of view
on the proposed Commission, aud the ‘preparation and ‘presentation
of the Indian case before that body. The principle of federation
was not examined by the Committee. (Government regret that they are
unable to comply with the Honourable Member's request to lay a copy
of the Committee's memoruudum on the table.

(d) As regards the first part of the question the Honourable Mem-
ber is referred to the amswer just given by me to part (¢) of this very
question. 'T'he two suggestions to which 1 have alluded were accepted by
the Government of India and. it is understood, also by the Secretary of
8tate for India.

1640*—646.°

EXLARGEMENT OF THE PowErs oF RaiLway ADvisory COMMITTEES.

647. *Mr. Gaya Prasad Bingh : («¢) Is it a fact that members of the
Committee of the Bengal National Chamber of Commerce met the
Financial Commissioner of Railways, in Calcutta, recently ; and expressed
their views that the Railway Advisory Committees ‘‘ have proved un-
suvcessful, owing to the impotence that has been thrust on them. No
s:if-respecting man wants to serve on these Committees twice......
At present the members have no authority to suggest any subject for
discussion. The Agent can disallow any subject on the flimsiest
ground "’ 1 .

(b) Are Government aware that the above view is shared by the
eral public, and by members of the Advisory (ommittees ; and do
vernment propose to consider the question of enlarging the powers of

thege Committees, and including more representative men in them ?

Mr. A. A L Parsons : (a) I had the pleasure of meeting the mem-
bers of the Committee of the Bengal National Chamber of Commerce re-
cently, but the quotation in the Honourable Member’s question does not
to my récollection, accurately represent what transpired at our discus-
sion which waas of an informal character. No statement was made to me
by any member of the Local Advisory Committec that members of the
Local Advisory Committee have no authority to suggest subjects for dis-
cussion ; so far from fhis being the case, I understand that the majority
of the subjects discussed by Local Advisory Committees are suggested
by members thenselves.

(b) The answer to both parts of this question is in the negative.

ProvisioN or QUARTERS FoR INDIAN ExprovEEs or THE EasT INDIAN
Rawunway. .

648. *Mr. Gaya Prasad Bingh : Is it a fact that abont 80 per cent.
of the Indian employees of the East Indian Railway have not been
provided with railway quarters ! Are Government aware that at places
like Asansol, Ondal, Dhanbad, Jharriah, etc, rented houses are not
available ¢ Do Qovernmment propose to build rmlway\qularters fo_r them t

Mr. A. A. L. Parsons”: The required information is being.obtained
and will be supplied to the Honourable Member on receipt.

f Not pat nt the meeting, owing to the ahsenee of the questioner, but the (questions
snd nnn:rerl;“to“thou:‘ wllll bcgfolmﬂ at pages 3032—34 of these proceedings.
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lutm or Emn-llomr RerunN TickmTs BY m Nozta Wmm
Rul.vmr

649. *Mr. Gaya Prasad Singh: (c) Is it & fact that the North.
‘Western: Railway administration does not issue 8-monthly return tickets
at reduced rates ! If so, why ?

(b) Are Government aware that the Bengal and North-Western
Railway proposed to issue first and second class 8-monthly return tickets
at reduced rates for Simla or Kalka, but the North-Western Railway,
when approached on the subject, refused to agree to the proposal !

(¢) Will Government kindly gne the names of Railways on which
the system of issuing return tickets is not in existence ! And do Gov-
ernment propose to take necessary steps to have the system introduced ?

Mr. A A L. Parsons: (a) The North-Western Railway do not
issue 8-monthly return tickets. The matter is one which rests with the

Agent of the Railway.
(b) Yes.

(¢) All important railways issue return tickets tho #gh the conditions
and the periods for which they are current vary on’'different railways.

The introduction of return tickets is a matter within the discretion
of the Agent of the Railway concerned.

DxvastaTioN caUsEDp BY THE REoRNT FLoops IN DL,

650. *Mr. Gays Prasad Singh : Will Government be pleased to make
a detailed statement regarding the devastations caused by the recent
floods im different parts of the country, together with an estimate of
the probable loss of life and property, and the measures taken to relieve

the distress ?

Mr. A.-R. Dalal : The floods in the Bombay Presidency caused
serious damage in the Ahmedabad, Kaira and Broach districts and
Baroda State territory in Gujarat and in parts of Kathiawar and con-
sidcrable damage in the Thar Parkar and Hvderabad districts in Sind.
The loss of human life in the British Distriets in Gujarat was not large,
but the dutnage in other respects has been hea®y. The pdpulation of
the tract affected is 13 millions. The principal damage has heen to
house property. As for crops vigorous resowing operations are going
on. The loss oi cattle i» not so0 serious as was originally eonjectured.
Communications have been re-established.

It i hoped to have a reliable estimate of the total extent of the
damage aml the amount of financial assistance required from provincial
revenues within a few days.

The Government of Bombay is distributing fakavi grants and making
grants of timber und other building material. The Central Relief Fund
in the Presidency has reached well over 7 lakhs. Other Funds such as
the one started by the Honourable Mr. V. J. Pitel have aluo succeeded in
collecting substantial sums. (Applause.) The Indian Peoples’ Famine
TI:uut ;rc making a grant of Rs. 3 lakhs on certain conditions. (Ap-
plause, .

-
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2. In Bihar and Orissa severe floods have occnrred in the Bmfhbhum,
Cuttack and Balasore districts and about 50 persons are believed to
have lost their lives in the Bhadrak sub-division. There has been con-
siderable damage to houses in the affected tracts, but much of the damage
can be repaired without great expense. The damage to crops is not
extensive. Serious damage has been caused to the main railway line.
Grants for gratuitous relief for the next three months and for takavi for
reiransplantation of crops in August have been sanctioned by the
Local Government, and further loans and contributions for house build-
ing and for the loss of cattle will be given if necessary. Arrangements
for medical velief and for feeding the population affected have been
made, and the gituation is reported to be well in hand.

Mr. B Das : In view of the distress described by the Hounourable
Member in Gujarat, Orissa and different parts of India, may I request

the Government of India to see their way to appoint an all-India Flood
Enquiry Committee, so that the permanent causes causing floods may be

removed !

8Sir Punshotamdas Thakurdas : Has the Indian Peoples’ Famine
Trust Fund been approached by a non-official Committee for a grant from’
the Fund or for charitable relief ?

Mr. A. R. Dalal : No, Sir.

8ir Purshotamdas Thakurdas : Do Government think that there is
seope for non-official relief to supplement Government relief measures in
Bihar and Orissa t

Mr. A. B. Dalal : That is for the people of Bihar and Orissa and the
Government of Bihar and Orissa to consider.

8ir Purshotamdas Thakurdas : Has no non-official fund been started in
Bihar and Orissa for this purpose !

Mr A R Dalal: T am not aware thatl non-official funds have not
been started, but the Government of India have not recewed any applica-
tion for help.

8ir Purshotamdas Thakurdas : If any np'phcatmn dnes come from
non-offlaial leaders in that Province, do I take it that jt will be sympatheti-

cally considered !

Mr. A. R. Dalal : That will depend on the circumstances and the
facts represcuted.

Mr. Gaya Prasad 8ingh : Are Government aware that a non-official
tund has been started under the auspices of some of the leading men of
the Province !

Mr. A R. Dalal : T am not aware.

Lala Lajpat Rai : I« it a fact that Orissa has. been affected by floods
for the last several %ears consecutfvely 1 Have any steps been taken to
prevent those floods !

Mr. A. R. Dalal : May I draw the attention of the Honourable Mem-
ber to the reply given by the Honourable 8ir Bhupendra Nath Mitra to

& question this morning !
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Mr. B. Das : Have the Government of India ascertained from the
Government of Bihar and Orissa the total estimate of losses to the
villages caused by the recent floods ?

Mr. A. R. Dalal : | have read out the summary of the reports
received from the Government of Bihar and Orissa just now and I dare-
say the Government of Bihar and Orissa will present a more accurate
estimate of the losses in course of time.

Mr. Gays Prasad Bingh : Will that statement be available 1

Mr. A. R. Dalal : If a question is put down to that effect, certainly.

Mr. B. Das : Do I take it that the Honourable Member takes it
for granted that the mere description of the 60 per cent. loss in life and
property does not in any way indicate the total estimate of damage and
losses to the people of Orissa ! |

Mr. President : The Honourable Member has not heard the answer
given by the Honourable the Secretary for the Department of Education,
Health and Lands.

(koULAT.ON OF THE QURSTIONN..IRE OF THE ROYAL AGRIOULTURAL CoMMmis-
810N 10 MENBERS OF THE INDIAN LEGISLATURR.

561.*°Mr. B. Das : (a) Will Government be pleased to state why
the questionnaire of the Royal Commission on Agriculture was not cir-
culated to Members of the Indian Legislature ? :

(b) What is the general practice of the Government in the circulation
of questionnaires to representatives of the public ?

(¢) Was this questionnaire eirculated in the Provinces at the instance
of the Provincial Governments or was it done on the sole responsibility of
the Secretaries of that Commission 1

Mr. A R. Dalal : (a) and (¢} The procedure as regards the circula-
tion of the questionnaire was mettled by the Commisgion itself. The
questionnaire after distribution to certain officials at the headquarters of
the Government of India was cireulated by the Commimsion to all Local
Governments and Administrations, who were given a free hand to
distribute it an they considered suitable.

(b) The Committees or Commissions issuing the questionnaires are
left discretion as to their circulation.

Mr. B. Das : Do I take it that the Honourable the elected Members
of this House are not the representatives of the public and that the
Government of India are not responsible to advise the Commission that
their questionnaire should be sent to the Members of this House in order
that they may give their views and do 1 further take it that only the
officials in the Agricultural Department were axked. to give evidence
before the Commission ? . '

. Mr A R Dalal: The Honourable Member is vgry well aware that
it wa< not the official members of the Agricultural Department only who
were consulted by the Royal Commisslim on Agricnlture.

Mr. B. Das : Will not the Honourable Member forward a eopy of
this question and the previons question that was replied to yesterday. by
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my Honourable friend Mr. Bajpai to the: Becrvtaries of the RoyalCom-
mission in order to draw the attention of the Commission that they have
not done their duty properly !

Mr. A. R. Dalal: We will certainly send copies of the questions
.and the replies to the Secretary of the Commission.

PeRMANENT APPOINTMENT OF THE TaRIFF BoaRD.

562. *Mr. B. Das : (a) Will Government be pleased to state if they
have come to any .decision about the life of the Tariff Board 1

(b) Was it not a fact that Government waated to approach the Legis-
lature a yeur after the first appointment of the Tarif Board as to its
future permanency !

The Honourable Bir George Rainy : (¢) As announced in their Reso-
lution No., 291-T.-(27), dated the 30th June 1927, the Government have
-decided to extend the appointment of the Tariff Board for two years from
the 5th July 1927.

(b) It is a fact that according to the Resolution of the Assembly of
the 16th February 1923, the Tariff Board was constituted for one year in
the first instance. Sinmce then the appointment of the Board has been
extended from year to year but it has not been proposed that the Board
should be made permanent.

Mr, B. Das: Is the Honourable Member aware that there is no
representative of the Assembly at present on the Tariff Board and no
Member or ex-Member of this House is now a member of that Board !

The Honourable Bir George Rainy : I think, Sir, that by the
acceptance of the office of member of the Tariff Board, any Member of
the Assembly who was so appointed would immediately have to vacate
his seat under the Government of India Act.

Mr, B. Das : Was it not implied at the time that the Tariff Board

was formed that one Member of the Assembly having the previous
experience of this House would be a member of that Board in order to

acquaint the Board with the procedure of this House !

The Honourable 8ir George Rainy : That is not within my recollec-
tion, Sir, but I would point out that the President of the Tariff Board,
‘Bir Pestonji Ginwala, was an elected Member of this House before he was

-appointed to the Board.

Mr. B. Das: Why was not another Member of the Assembly sub-
stituted in his place ?

Several Honourable Members : Order, order.

Pariop Por wHIOR A MEMBER OF THE TARIFF BoaRDp HOLDS HIs
APPOINTMENT,

563. *Mr. B. Das : (a) Will Government be pleased to state if they
have fixed any definite period for which a member of the Tariff Board
ean oceupy that post !

(b) 1f the reply be in the negative, will Government be pleased to
‘state if they propose to fix the maximum period *
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The Honcurable Bir George Rainy : (a) and (3). The Tariff Board
uatmponrybodymd:tshfehmendedfnmywtomr The Gov-
ernment have not yet found it necessary to fix a mimmn period for
the tenure of office by a member of the Board.

QUESTIONS NOT ASKED AT THE MEETING, OWING TG THE
g?;i{%NCE OF THE QUESTIONER, WITH ANSWERS TO THE

ProvisioN oF AccoMmopaTION FOR PosTMEN AND Lower GRADE StaP? ETO

586. *Khan Babadur S8arfaraz Hussain Khan : (a) Are the questions
of provision of accommodation for postmen and lower grade staff and
the restrietion of recruitment of outsiders in the clerical cadre so as to
give preference to suitable eandidates amongst postmen in service for
appointments in such cadre, under the consideration of Government 1

(b) If so, have Government arrived at a decision !

(¢) If a decision has been arrived at, will Government please cum.
munieate their decision to the House ?

The Honourable Sir Bhupendrs Nath Mitra : (a) Yes.
{(b) No.
(¢) Docs not srise. _
ARRANGEMENTS POR TRAINING MARINE WIRELESS OPERATORS AT THE GOVERN-
MEXRT WIRELESS TRAINING ESTABLISHMENT IN CALCUTTA.

587 *Khan Bahadur Sarfaras Hussain Khan : (¢) Have arrange-
ments been made to give training to marine wireless operators at the
Government Wireless Training Establishment in Caleutta 1

(b) If so, will Government please state what these arrangements are 7
(¢) If the srrangrments have not been made yet, will Government
please state by what time the arrangements are expeeted to be completed ?
The Honourable Sir Bbhupendra Nath Mitra: (a) and (b). The
question i still under consideration.
(¢) The decision in expected to be resched shortly.
Tre RovarL Inpiax Navy,
588, *Khan Bahadur Sarfaraz Hussain Khan: Will Government
please state : ' _ '
(a) Whether the proposed Royal Indian Navy will be a part of the
British Royal Navy or indegehdeh‘t of itt
(b) Whether the East Indies Squadrom is a part of the British
Royal Navy or independent of it !
(¢) Whether the Dominion Navies are parts of the British Royal
Navy or independent of it ¢

Mr. G. M. Young : (a) and (¢). 1 would invite the attention of the
Honourahle Member to the reply given hy me in this House on the 8th
March, 1927 to starred question No. 790.

(¢) The East' Indies S8quadron is a squadron of the Royal Navy.
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"1 NOMINATION TO THE Ixnml CrviL snnvtc: IN Imm smc: 19'32

; eoa'. *Bardar Kartar Singh : (1) Has the attention of the Govern-
ment been drawn to the Indian-edited Prees, as for instance, the T'ribune
of Lahore, dated 29th May 1927 and 2nd June 1927, on the matter of
nominations in India to the Indian Civil Service since 1922 1

(2) What is the number of Indians so far nominated to the I. C. 8.
in India since 1922 when the 1. C. 5. competitive examination was started
in this country ?

(3) How many of them were Hindus, Muhammadans, Sikhs, Indian
Christians, and Anglo-Indians, and what was the nationality of each
nominee, that is to say,—British Indian subjeet or an Indian State
subject 1 '

(4) In this prineiple of communal representation what matters are
taken into consideration ?

(5) In determining the share of the 8ikhs, are their mll.lury servives
to the State taken into consideration 1

(6) What is the population in India of Anglo-Indians, Indian
Christians, and Sikhs, respectively, and how many of each have been so far
nominated to the 1. C. S gince 1922 1

(7) Is it true that the Government have reserved this year sevem
posts to be given by nomination ?

(8) 1f the answer to question No, 7 is in the aﬁrma.t.;ve do the Gov-
ernment intend to secure due representation to each of the four ecom-
munities, namely Hindus, Muhammadans, Sikhs and Christians 1

(9) Is it true that the rule hitherto has been to take the said 1. C. S,
unnual nominees from amongst the candidates who had sat for that exami-
nation 1 Has any departure from it taken place l:uthcrtn t If so, in how
rany cases out of the total number and why 1

(10) Are Government aware that the departare referred to in No. ¢
eauses discontent among the people 1

(11) Are Government going to observe ‘this vear the rule referred
to in No. 9 ¢

‘The HonoOurable Mr. J. Orexar : (1) Yes.

(2) The number of Indians (including Burmans) nominated to the
Indian Civil Service since 1922 is 21.

(3) The information required i as follows :

Hindus . 2

Muhammadans . 7

Sikh .. .. .o 1

. Indian Christians . . 3
Anglo-Indian Nil:

.. &

Burmans .o - .
As far as ] am aware one of these war the subject of an Indian State.
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(4) and (3). The only consideration is that of preventing the pre-

ponderance of any particular commauhities in the Services.
~'{8) I would refer the Honourable Member to the 'Census Reperts

and to my answer to part (3) of his question.

(7) Yes.

(5) 4 Burmauns, 2 Muhammadans and 1 Indian Christian. are buing
appointed. These arc included in the fignres given in my ansyver o (3,.

(9) and (11). Candidates are scleeted primaril:i? from ﬁmong those
who have appecared in the competilive examination, but selectious are
made from outside the examination list where suitable candidates are
not otherwise forthcoming. 1!p to and including the prekent year six
candidates, all Burmans, have been so selected. The reaxon is that few
Burmans have hitherto appeared at the competitive examinations. The
whole question of improving the arrangements for recruiting Burman
candidates is at present under consideration.

(10) No. ‘

- AMALGAMATION OF THE ORIYA-SPEAKING TRACTS UNDER A SEPARATE
ADMINIOTRATION, ETO. .

609. *Khan Bahadur Sarfaras Hussain Xhen : () Have Government
under contemplation any scheme of placing the Oriya-speaking tracts under
a separate administration and of separating the Benares Division from the
United Provinces and amalgamating it with the Provineces of Bibhar and
Orisma 1 ' )

(b) ‘If not, are Government considering the question of joining those
traets wituated in the United Provinces where a permanent scttlement
exists with the Provinece of Bihar and Orissa !

(¢) Will Government please state the Districts situated in the United
Proviuces where & pcrmanent settlement exists 1

The Honourable Mr. J. Orerar : (g) I refer the Honourable Member
to the speech delivered in this House by Sir Alexander Muddiman ex-
pressing the view that for the present any idea of a separate adminis-
tration for Orisaa would be premature. Government have not in con-
templation any scheme for the separation of the Benares Division from
the United Provinces and joining it to the prevince of Bihar and Orissa.

(b) No.

(¢) Benares, Mirzapur, Jounpur, Ghazipur, Balia and parts of
Azamgarh.
L]

Fatar Accipewr at tue Laver Crossine IN Jamarrur, East INDIAN
RaLway, ' '

624. *Khan Bahadur Sarfaras Hussain Khan: (a) With reference
to Government reply to starred question No. 789, on the 8th March, 1927,
re fatal aecidents at, the level crossing in Jamalpur, Bait Indian Railway.
will Government please state if the Agent has arrived at any decision ?

(b) If so, will they please communicate the decision to the House !
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Mr. A A L Parsons : It has been decided to provide an overbridge
for pedestrians snd to interlock the existing level crossing gates with
signals. And as a means of preventing pedestrians from using the level
crossing while the gates are closed for vehicular traffic the existing wicket
gates will be removed.

~ The work has been provided in the scheme for remodelling Jamalpur
Yard which is under examination.

Tre Fux INDUSTRY IN INDIA.

625. *Khan Bahadur Sarfaraz Hussain EKhan: Will Government
please state :

(uy If there is any film producing business in India. and if so, how
many !

(b) If it is not a fact that about 95 per cent. of the films are supplicd
by, America ?

(c) The amount of films imported into India during the years
1925-26 and 1926-27 1t

~ The Honourable Mr. J..Orerar : (u) The number of firms of stand-
ing producing {ilms at the moment in India is small. Government have
no detailed figures at present, but are considering the institution of a
detuiled examination of the position of the industry.

(b) About 60 per cent. of the films shown in India in recent years
are of American origin.

(¢) The figures for the two years were respectively 13,917,199 and
17,482,664 feet.

EsTABLIBHMENT OF A CENTRAL ART INSTITUTE AT DELAI.

626, *Khan Bahadur Barfaras Hussain Khan: Will Government
please state if they are now in a position to state their policy to the House
in regard to the proposal to establish a Central Art Institute at Delhi (vide
Government reply to starred question No. 816, on 9th March, 1927) ¢

The Honourable 8ir Bhupendra Nath Mitra : The scheme for the
establishment of a Central Art Institute at Delhi did not find favour
with the majority of Local Governments and in the absence of their
co-operation it has not been found possible to proceed with the original
scheme for the present. An alternative scheme for the encouragement
of Indian art by providing facilities for decoration of the buildings in
New Delhi has just been approved by the Standing Finance Committee.

CONSTRUCTION OF THE GAYA-SHERGHATTY RalLway.

634. *Khan Bahadur Sarfaras Hussain Khan : (a) Have Government
considered the project of constructing the Gaya-Sherghatty Railway and

arrived at a decision 1
(b) If so, will they please communicate their decision to the House !

Mr. A. A L. Parsons: (a) Yes X line has been found
b) As the project on the 5 feet 6 inches gauge line has been found
to bé ;remue&ti‘le, it has been decided to abandon it, and te make

investigations later on for a 8 feet 8 inches gauge line.

CrROEAST ey
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Coneraucrion or 4 RatLway rrou Raspani via KUMARKEALL TO Jnencas.

635, *Khan Behadur Sarfaras Nuseain Khan: Will Government
please state how matters stand with regard to the propesed construc-
tion of a line of railway from Rajbari vis Kumarkhali to Jessore 1

Mr. A. A L. Parsons : The line has been examined and has been
found to involve very heavy banks and bridging. An slternative pro-
posal has therefore been surveyed taking off from Kalukhali on the
Goalundo line and running to Bhateapara on the east bank of the
Madhumati river with a branch to Kumarkhali. The total length of
construction is 53 miles of which the branch to Kumarkhali is 7 miles.
The nurvey report has just been received and is under examination.

Tue CHARSADDA-SwaBT RaiLway.

836. *Khan Bahadur Sarfaras Hussain Khan : Will Government
lease state what progress if any has been made in respect of the Charsadda-
gvnbi Railway preject since their reply to starred question No. 992, on
the 21st March, 1927, that the project was being investigated 1
Mr. A A. L. Parsons : The investigation is in progress, and it is ex-
pected that the report en the survey will be completed by October next.

ArroINTMENT OF VaKxiLS As Cuizr JusTices oy Hiow Counts.

637. *Kban Bahadur Sarfaras Hussain Khan : (s) With reference to
Government reply ‘‘ the question of amending the law 50 as to make
Vakils and Pleaders eligible for such appointment, har been referred to
the Secretary of State '’, to my starred question No. 842, on 11th March
1927, regarding appointment of Vakils as Chief Juastices of High Courts,
will Government please state if they have received the reply from the
Secretary of State ! .

(b) If so, will they please communicate the reply of the Secretary of

Siate to the House 1
The Honourable Mr. J. Orerar : (a) Yes.

(b) The Secretary of State has stated that he is prepared, when
opportanity offers, to recommend to Ilis Majesty's Government and to
Parliament, the smendment of section 101 of the Government of India
Act 50 as to remove the disability referred to in question No. 842. e is
however not in a position to indicate when such an opportunity will
occur, in view of the exigencies of Parliamentary business.

RECOMMENDATIONS OF THE INDIAN AUXILIARY AND TERRITORIAL Foroms
CoxMrrres.

640. *Khan Bahadur Sarfaras Hussain Khan : (s) Referring to the
recommendations of the Indian Auxiliary sund Territorial Forces Com-
mittee, will Government please state if they have received the orders of the

Secretary of State on their recommendations forwarded te him 1

. (d) 1£ they Bave, will they please indicate the nature of the pro-
pesals to give effect 1o the recommendations of the Committes ! '



et

. Mr. G. M. Young : (a) Yes. _

. .{b) The Honourable Member is referred to the recolution'i)ﬁbﬁshed
iu the Gazette of India of 20th August.

UniversiTy Trarvine Cores.

641. °Khan Bahadur Sarfaraz Hussain Khan : Referring to the
question of University Training Corps, will Government please state :

(@) If there are any special reasons why the Patna University has
got so small a number of ‘‘ Officers and other ranks’’ as
2 and 159 respectively ¥

(b) If the applications submitted by the Universities of Dacca,
Nagpur, and Andhra, have been considered and Government
have arrived at a decision !

(e) 1f so, will Government please communicate their decision to
the House (vide starred question No. 962 -and its reply on
15th August, 1927) 1

Mr G. M. Young : (a) The sanctioned establishment of the Patna
University Training Corps is 165. The University has not yet supplied
sufficient numbers to fill this establishment. The present strength of
the unit is 5 officers and 134 other ranks.

(b)) and (¢). Government have decided to create University Train-
ing Corps at Dacca and Nagpur. The formation of a similar unit for
the Andhra University must wait until more funds are available.

EXAMINER OF ACCOUNTS FOR THE ASSAM BENGAL RAILWAY AT CHITTAGONG.

642, *Mr. Anwar-ul-Azim : Will the Government in the department
of Railways be pleased to state who is the Examiner of Accounts for the
Assam Bengal Railway at Chittagong ! How many dlerks are serving
under him at present ! Their length of service, age and religion and what
revenue district they belong to f How many vacancies occurred under him
during the last five years and how many of them were offered by him to
the qualified Moslem candidates ¥ How long it will take for the qualified
Moslem candidates to have preference in that department 1

The Honourable Bir Basil Blackett : As T have already stated in
reply to the Honourable Member's question No. 223, the present
Examiner at Chittagong is Mr. P. C. Nandi. The information asked for is
being eollected and it will be supplied to the Honourable Member in due
course. .

MusLi ExprLoyYEes IN THE CriTTAGONG PostaL Division.

643. *Mr. Anwar-ul-Azim : Will the Government be pleased to state
how many new appointments have been made in the Chittagong Postal
‘Division during last three years, and how many of them have gone to
Moslems ¥ How long it will take for the Mussalmans to make the
statutory one-third in that division ¥ And how many of those recruits
belong to the Revenue District of Chittagong ?

PEE
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The Honourable Sir Bhupendra Nath Mitra : With respect to parts
1, 2 and 4 of the guestion thainfomuﬁuilbemgoolluud and will be
turnished to the Honourable Member in due course.

With respect to part 3 there is no statutory provision that one-
third of the staff in each Postal Division should consist of Mussalmans.

TRANEFER OF OPFiOERs TN THE CHITTAGONG PosTAL Division.

644. *Mr. Anwar-ul-Azim : Will the Government be pleased to state
the number of officers in Chittagong Postal Division, who are in their
position undisturbed for the last three years ! How often is an officer
transferred in the Postal department in Chittagong ¢

Mr.H. A 8Bams : The Buperintendent of Post Offices, who is the only
gazetted officer in the Division referred to, has held bis appointment for
over two years. Three years is the normal limit for holding such a
charge within the same Division.

Muswin Overszns, MaiL RuNners, PRONs, ETC., IN THE CHITTAGONG PosTAL
Division. -

645. *Mr. Anwar-ul-Asim : Will the Government be pleased to state
how many overseers, mail runners, peons, and other subordinates
have been appointed by the Superintendent and the Postmaster at Chitta-
gong, and how many of those posts have gone to Mussalmans for the last
five years !

Mr. H A. Bams: The information is being collested and will be
furnished to the Honourable Member in due course.

MusLiy Emrrovees IN THE Post Orrices AT Noaknaw aND TirPERA.

646, *Mr Anwar.ul-Azim : Will the Government be pleased to state
bow many employees are there in the Post Offices of Noakhali and Tippera
and how many of them are Moslems !

Mr. H. A. Bams : The information is being collected and will be
furnished to the Honourable Member in due eourse,

L]

UNSTARRED QUESTIONS AND ANSWERS,
Presexr Position or Raiway Proszcts 1N EasTerx BeNoaL.

75. Mr. K. 0. Neogy : Will Government be pleased to lay a state-
ment on the table showing the latest position in regard to each of the
different projects of railway expansion in Bastern Bengal whmh are
included in the present quinquennial programme 1!

Mr. A AL Parsons: A statcment showing the information asked
for is laid on the table.

Statement showing the present pomu:m of railway projects in Eostern Bengal,

1 hh“i-PM(Bm).-—m investigated. It I» pousible
that with the comstruction of the Mﬂm % and Dlujpur- hea ﬂm"
frea muzp- e e brotbects of th pgjmwmww improve.  This "

tide e t progpeets of the L]
however, is well served by navigable rivers wnd u‘i{h boat trafiie will il be

rYeIY
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"+ 8. Singhjoni-Pingna-Tanyail,’ . - - SRS
8 M singh-Pingna.—As a sequel to the Daeca.Aricha,Bailway the Agent,
Eastern Bengul Railway, now proposes a line from Dacea, via Tangall and Gopalpur to
Mymeiisingh which would take the place of the above two lines. It is proposed to
survey the alignment in 1928.29, : .

4. Faridpur Charmaguria Barisal—This project was again examined during the
year and the impoasibility of keeping open an artificial harbour at Charmaguria estab-
lished. It is prc;roced to re-examine the project as for a 2/ 6 gauge line with ferries
over the lurger rivers instead of bridges.

5. Serajganj Bogra~It is proposed to survey this line in '1928-20 as a broad
gauge line.

8. Dacea dricha.—The line has been surveyed during the past working season and
the engincering and traffic reports and estimates are expected to be ready shortly.

7. Rajbari Kamarkhali Jessore.—The Agent, Eastern Bengal Railway, now pro-
pores to build a lne from Kalukhali, wia Kamarkhali to Bhatsapara in place of the
above line. A report and estimate have just been received in the Railway Board’s
ofice for the alternative proposal and are being examined.

8. Feni-Bilonia.—This line has been surveyed and the report and estimates are
vxpected to be ready during this month.

9. Chittagong Fatikchari.—The report and estimates of this line are expected to
be ready shortly.

10. Sarachar Atharabari.—The construction of this line is at present under con-

sideration.
11. Bajapur Eamchandrapur.—The estimate for this line is at present under revi-

sion.

SERVICE CONDITIONs AND EMOLUMENTS OF TELEPHONE OPERATORS IN THE
INDIAN PosTAL AND TELEGRAPH DEPARTMENT.

76. Mr. K. 0. Neogy : (a) Have Government received any represen-
tations from telephone operators, serving under the Department of
Posts and Telegraphs, regarding their service conditions and emolu-
ments ! If so, what action has been taken thereon !

(b) Is it a fact that telephone operators who were not holding

permanent appointments in July 1919, have been placed on a non-
pensionable footing ; and that all recruitment thereafter has been on a

non-pensionable footing, the operators being also liable to discharge on
a month’s notice !

(c) Is it a fact that signal room clerks, who were graded together
with telephone operators till March 1917, on the same conditions of
service, enjoy a pensionable status ¥ If so, what are the reasons for
the disparity of service conditions as between these two classes, as

indicated in clauses (b) and (c) !

The Honourable Sir Bhupendra Nath Mitra : (a) «Petitions have been
and are being received by the Director-General who will consider the
requests made.

(b) Yes,
(¢) The reply to the first part is in the affirmative. It became neces-

sary on administrative grounds to separate the telephone operators from

signal room elerks as there was nothing in common between the dutieal
of ‘thess two classes.. The service conditions of each ¢lass were-subsequently
revised quite independently with reference to the dissimilar -quahﬁunt;?nl

and nature of employment of the two classes.
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Provision or Free QUarTERS POR PostesstTans.

7. ¥e. _ M. Mabts : (a) Wil Government be pleased to
say if it is a policy of the Post Ofice Department that Postmasters shall
be provided with free quarters and that where such quarters are not
svailable, a howse-rent allewance shall be granted in lieu of free quar-
ters ! And is it not the policy of the Department that the Postmasters
shall live in the quarters wherever provided !

(b) Can the quarters intended for the wwe of the Postmaster be uti-
lised for the ‘residence of officers other than the Postmaster of the Office 1

(¢) Are there any proposals to give away the Postmaster's quarters
at. the newly constructed Government Post Office building at Dadar
(Bombay) for the residence of a gazetted officer earning a house.rent
aHowance !

(d) If the answer to the above be in the affirmative, will Govern-
ment be pleased to say if such use has their approval ?

The Honourable Bir Bhupendra Nath Mitra : (a) Yes.
(b) Yes, if it is in the public interest.

(¢) Proposals to this effect have recently been received.
(d) The matter is under consideration.

ATTEMPTED BURGLARY 1N THE PREMISES OF THE CLARE Roap Post Orrice
1IN Bousay.

78. Mr. Jamnadas M. Mehta : (a) Will Government be pleased to
state whether it is a fact that there were two cases of attempted burglary
in the premises of the Clare Road Post Office in Bombay 1t

(b) I~ it a fact that as a precautionary measure cash and postage
stamps of the (‘lare Road Post Office are daily required to be removed to
the Byculla Post Office sinco the last attempt at burglary ¢

{c) If so, were these circumstances considered in renewing the lease
of the said premises ?

(d) Were the requirements of the Post Office in that particular
locality duly advertised before the renewal of the leane Y

(e) Is it & fact that after the renewal of the lease there has oceurred
2 theft in the same building next to the said Post Office ¢

Mr. E. A. Bams : (a), (b) and (c). Yes.
(d) No.
(e) lnformution.is not available,

GRraANT oF Lrave ox MepIcAL CERTIFICATES TO NON-GAZETTED GOVERNMENT
SERVANTS,

9. Mr. Amar Nath Dutt : (a) Are non-gazetted Government rer-
vants permitted to obtain leave under the Fundamental Rules on support of
the eertificates of their medical attendants ?

(b) Is there any provision in the Madras Medical Practitioper’s Aot
that the registered medical practitioners certificate should be aceeped by
the authoritien empowoered to sanction leawe .
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(e¢) Have Government inveated such duthorities with powers to rejust
certificates granted by the registered medical: pwectitioners .or  miedical
attendants 1

(d) Under what circumstences should e medical certificate be set
for countersignature by the authorities empowered to sanction leave ?

(e) 1s the authority sending a certificate for countersignature autho-
rised to direct the absentee on plea of illness to present himself for exami-
nation before the countersigning officer t If not, is it the diseretion of
the countersigning officer to ecall for the absemtee and examine him if
necessary ?

Mr. G. 8. Bajpal : (¢) The Honourable Member’s attention is invited
to Rule 228 of the Supplementary Rules,

(b)Y No.

(¢) The Honourable Member will observe from Rule 228 that the dis-
cretion to accept a certificate from the medical attendant of an applicant
for leave, without counter-signature by a Presidency Surgeon or a medical
officer-in-chief medical charge of the distriot, as the case may be, is vested
in the autherity competent to grant the leave. The normal rule is that
the certificate of the medical attendant of an applicant should be counter-
signed by either of the officers referred to in the rule. The authority com-
petent to grant the leave can reject the certificate of the applicant’s medical
attendant only if the applicant for leave eannot or will mot, if required,
get it countersigned.

() Countersignature is the normal rule and no special circumstances -
are prescribed under which eountersignature shall be required.

(¢) The answer to the first part of the question is in the negative and
to the second part in the affirmative. With regard to the seeond part, the-
Honourable Member’s attention is invited to rule 230 of the Supplementary
Rules,

Copies of Rules 228, 229 and 230 of the Supplementary Rules are
attached.

GRANT of LEAVE OX MEDICAL CERTIFICATE TO THE EMPLOYEES OF THE
Rarbway Mai. Service, T. Division, TricEINOPOLY.

80. Mr. Amar Nath Dutt : (¢) During the month of June and July
how many medical certificates were sent for countersignature by the
Superintendent, R. M. 8., T. Division, Trichinopoly, and how many. were
accepted without countersignature !

(b) On what principle is the Superintendent to send the medical cer-
tificate for counter signature ! 1s it by knowledge obtained by enquiry
that the officials were not il! or on suspicion ! 1f the latter, in how many
cases were certificates granted by medical attendants found unreliable ¥

Mr. H. A. Sams : Government have no information nor do they pro-
pose to oall for the information. If any official feels aggrieved at'the
action alleged to have been taken by the Superintendent it is open to bim
to appeal to the next higher authority. s
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Mznicar Ceeririoats or T. V. Nanpagorar Namu, ax ExpPLOYRE OF THE
oo " Ranway Mam BervioE, T. DrvimioN, TRICHINOPOLY.

81. Mr. Amar Nath Dutt : (¢) Did the Superintendent, R. M. 8., T.
Division, furnish a medical requisition addressed to the District Medical
Officer, -‘Tanjore, to T. V. Nandagopal Naidu, after he had produeed a
meg’ica.l certificate dated 21st June 1927 from an M. B. B. 8. at Trichino-
poly 1 '

() Is it true that the Superintendent threatened Mr. T. V.
Nandagopal Naidu with suspension if he did not obey his order to pro-
ceed to Tanjore for medical examination ? :

(¢) Is it true Mr. T. V. Nandagopal Naidu was absent from duty
from 21st June 1927 ? ' '

(d) Was the salary from 22nd Junme 1927 to 30th June 1927 dis-
bursed ! If not why not ?

. Mr. H A Sams: The information is being collected and will be
furnished to the Honourable Member in due course.

MzpicaL CermiFicate or M. RapEARRIsENA Narpu, AN EMPLOYEE OF THE
Rainway Man Szrvice, T. DivisionN, TRICHINOPOLY.

82. Mr. Amar Nath Dutt : (1) (a) Is it true that in his letter B.|5-
T. N. R., dated 18th July 1927, the Superintendent, R. M. 8., T. Division,
bhas remarked that one Mr. Radhakrishna Naidu's illness is not genuine {
(b) Has he not produced a medical certificate from a doctor at Shoranar !
(¢) On what basis did the Superintendent write to the Medical Officer,
“Prichinopoly, such a remark ?

(2) Are Government prepared to direct the Director General of
Posts and Telegraphs to make enquiries whether the Superintendent,
R. M. 8., T. Division, has deprived his subordinates of their legitimate
rights ?

Mr. H A. Bams : The information is being collected and will be
furnished to the Honourable Member in due course.

BPECIAL BAG DESPATCHED BY THE BUPERINTENDENT, RAILway MaiL Sgavios,
T. Divisior, 10 MR. AsLaM, SuPERINTENDENT Or Posr Orricxs,
Mapura Drvisiox.

83. Mr. Amar Nath Dutt : (a) Is it a fact that on the 10th Novem-
ber 1926 one special bag from the Superintendent, R. M. 8., T. Division,
to Mr. Aslam, Superintendent of the Post Office, Madura Division,
(camp Kodaikanal), was despatched by section T.-4 Qut to the Sub-Post-

master Ammayanakanur, for delivery to the addressee ?

(b) Is it also a fact that the section T.4 Out did not receive this bag
in the usual manner from the connceting section T.-2 In from Madras to
Triehinopoly but loose 1

(¢) What were the contents of the bag ! S :

(d) Is it true that the Superintendent, R. M. 8., T. Division, at the
time was the brother-in-law of the Superintendent of Ppat Offices,
Madura t



UNSTARRED QUESTIONS AND ANSWERS, 3639

(e) Are Government prepared to enquire if an authorised use of
transport by railway has been made for articles intended for the per-
sonal use of the officer ? '

Mr. H. A. Bams : Government have no information. An enquiry is
however being made and the information will be furnished to the Honour-
able Member in due course.

ApouiTioN or THE Lower Division,8caLk N THE OFFICE OF THE ACCOUNT-
ANT GENERAL, PosTS AND TELEGRAPEHS.

84. Mr. Amar Nath Dutt : (1) Is it a fact that the entire lower
division work was strongly recommended to be classed as upper by the
several Deputy Accountants General ?

(2) Is it a fact that Mr. J. C. Mitra, the A. G. P. T. in his D.-O.
No. 571, dated 28th July 1921, to the A. G. Railways, considered that the
lower division scale might be abolished, if it was possible to enforce the
lower efficiency bar strictly ?

(3) Is it a fact that the lower division clerks submitted a memorial
to the Auditor General on 31st August 1921

(4) Isit a fact that the Auditor General in his reply to the said memo-
rial assured the lower division clerks that their prayer (in clause ‘“‘B’’if the
classification be maintained a time scale of pay of Rs. 60—6—210 may be
sanctioned) will be considered in time of revision (will see to this in time
of revision) t

(5) Is it a fact that the upper division scales in offiees under the
A. G P. and T. were distributed according to the provinee, s.c.

Rs.
in Caleutta “ o .. 60—230
in Madras, Nagpur .. .. 60—175
in Delhi .. .. .. 60—200

(6) Is it & fact that no such distinction of province was preserved
the lower division scale, i.c., an uniform scale of Rs. 40—80 was sanctioned
for all 1 .

(7) Is it a fact that the lower division elerks in other Government
Offices enjoy a better scale than those of the A. G. . and T.?

(8) Will the Government lay on the tahle the lists of lower division
acales which have been sanctioned for the different Government offices ?

(9) Do Government propose to reconsider the lower division scale
under the A, G. P. and T. at an early date !

{10) Was the scale (Rs. 60—6—210) asked by the lower division
men in “heir memorial of 31st August 1921 also promised by the Auditor
General - Are Government prepared to recommend this scale ?

The Honourable 8ir Basil Blackett : (1) and (2). The Government
are not prepared to publish the opinions of their officers in such cases.

(3) and (4). The attention of the Honourable Member is invited to
the final reply conveyed to Mr. Jogiah’s starred question No. 1241 in'the
Finance Department letter No. D.|]1251-F.E,, f:lﬁttjd- the 16th April, 1927, a
copy of which is in the Library of the House.” "".*
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: (6) and (6). The attentien of the Honourable Member is invited to
the final reply conveyed to his starred question No. 677 in the Finance
Department letter No. D.|2585-F.K., dated the 12th September 1925, a eopy
of which is in the Library of the House. _
(7) and (8). The Government do not propose to call for this informa-
tion as the results are unlikely to be commensurate with the labour involved.
(9) and (10). The attention of the Honourable Member ix invited to

.the eoncluding pertion of the final reply given to Mr. Jogiah’s guestion
No. 1241 referred to above. - ' '

PayY of TELEGRAPH MASTERS, TELEGRAPHISTS AND CERTAIN CLASSES OF PoaTAL
OrriciALs.

85. Mr. Amar Nath Dutt : (a) Will the Government be ased
%o lay on the table a copy of the India Office letter No. 4349/22, dated
}7th October 1922, for regulating the pay of postal officers according
to what is technically called the ‘ point to point ’ system ! '

(0) Dn Government intend to comsider the case of scnior men above
20 vears iu service in allowing the principle of ‘ poiut to point’ system
being applied with effect from March last ¢

{€) Has the Direetor General, Posts and Telegraphs, withheld wueh
Amplfied orders of the Secretary of State! If s0, what are the
reasons and under what authority ? '

_ 3m Sir Bhupendea Msh Mitra : (6) A copy is laid on
the table.

(d) No.
(¢) No. The second part of the question does not arise.

No. ‘P.W.4349)28.

INDIA OFFICE,
WHIEHALL,
London, B, W.-1.
. 17¢h October 1599,
Pay of Telepraph Masters, Tolegraphists ond certain classes of Postal Ofeials.
8w,

[ am directed by the Becretary of State for India in Couneil to acknowledge the
receipt of your letter of the 31st August No. 1634.P.W. and to inform you in reply
that he confirms the orders already issued the Government of India regulating the

y ({) of Telegraph Masters and Telegra; on tranafer between the Gunonr and
znum services, und (#) of certnin classes of postal officials tranaferred from ome to
another of the time scale sanctioned for the same cluss.

I am, 8ir,
Your Obedient Bervant,

84. W. BTANTIALL
The Speretary to the |

Gewerpracat of Indis,
Public Works Depastowst.
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No. 1834-P.W.

GOVERNMENT OF INDIA.
PUBLIC WORKS DEPARTIMENT.

PosTs AND TELEGRAPHS EBTABLISHMENTS.

From
Golon;l IB};' 8. D’A. Crookshank, K.C.M.G., etc., Seeretary to the Government
of Indin,

His Majesty’s Under Becretary of State for India,
India Offiee, London.
Simla, the 31st August 1932,

BussecT:—Brgulation of the pay (i) of Telegraph Maaters and Telegraphists on
transfer between the General and Station services, and (i) of certain classes of
postal oficials transferred from the ome to another of the time-scales sanctioned
for the same class.

Bix,
1 am directed to report, for the approval of His Majesty's Seeretary of State
for India, the erders issued by the Government of India in the following cases.
2. First, in sub-paragraphs (2) and (3), paragraph 2 of the Resolution of the

Department of Commerce No. 1629, dated the 30th April 1920, a copy of which was

forwarded with the despateh from Lord Chelmsford’s Government No. 385, dated the

ifth A 1920, the Gevernment .of India laid down the method of bringing Tele-
graph and Telographists on to the revised scales of pay at eorlugndin(
rvices

points according to length of sorvice, on .the introduction of the Btation
approved in paragraph 4 of the Resolution, transfers from the General and the Loca!
Bervice to the new Btation Bervicea were admitted with effect from the 1st Beptemsber
1920, and the Director General of Poats and Telegraphs rules that the method referred
té above shouid be andhered to in fixing the initial puy of tho officials thua trameferred
It has now been brought to notice that these orders are not in accordance with Funda-:
mental Rule £2 and as they are not covered by the orders contained in Mr. Stantiall’s
letter No. P.W..1552|22, dated the 4th May 1022, the principle applied requires approval
by the Becretary of Btate. The intention of the Government of India in issuing the
orders contained in sub-paragraphs (2) and (3) of the Resolution in question was that
transfers from one parallel scale of pay to another should be made at the correspond-
ing peint and not in accordance with the rule in Article 157 of the Civil Bervice u-
i which would have proved beth cestly and umsuitable. There can be no doubt,
therefore, of the propriety of the procedure actually followed, and in view of the de-
sirability of ising the position as soon as possible, the Government of Indis
have issued orders, in anticipation of the formal sanction of the Becretary of State,
approving the application of the general principle laid down in the Resolution of the
30th April 1920 to the cascs mentioned above and also the cognate cases of transfers
from the Btation Service to the Genersl Service and betwoen the Station Berviee ¢¢A’’
and ‘‘B’’ with effect from the lst Soptember 1920,

8. The other matter which the Government of India desire to submit relates to
the regulation of pay in connection with transfers which have occasionally to be made
from one to another of the different time-acales sanctioned respectively, for

(a) the elerical staff in' post offices,
(b) sorters in the Railway Mail Bervice, and
(¢) postmen mand village postmen,

in the Resolutions of the ttment of Commetsé Noa. 6438, 86584 aad 4737 of 1020,

eopies of which were forwarded to you with the Finance Dépanttment letéér No. 1070.
As the various scales for each of these three clamses

E.A., dated the 5th May 1921, : _ _

of officialy were fined with referunve to the: esit -of Mvihyg-in' the S Ioadlitios

embraced and were intended to be equivalent, the Goverament of India issued orders
\
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_that an official on transfer from one time-seale to another should receive the pay which
he would have drawn if during the whole of his previous service he had been on the
time-scale to which he was transferred. Thhhobﬂw-.y“t;he puly fair prinsiple which
eould be applied in the cases in question, whieh were in not contemplated when the
Fundamental Rules were issued. At the same time, the prineiple is not in con-
formity with rule 22 of those rules, and as such alse ealls for confirmation by the
Becretary of State.

4.Imtoroquut Ku Majesty 's Secretary of Btate may be moved to eon-
firm the orders of the Ini ia in the casea referred to above.

1 have the honour to be,
Bm,
Your moet obedignd servant,
B8d. 8. D’A. CROOESHANK,
Colonet,
Becretary to the Government of India.

Reviszp PenmioNn RuLes.

86. Mr. Amar Nath Dutt : (a) Is it a fact that the Secretary of
State for India has sanctioned revised pension rules ! If so, will the
Government kindly hy on the table a copy of the same for the informa-
tion of this Assembly !

(d) Is it a fact that no provisions have been made for widows of
pensioners who on account of premature death could not

enjoy the pension ! Itn,wlntbeﬂovemmentbeplonedtomtethe
reasons 1

The Honourable Sir Basil Blackett : (s) No. The Secretary of State
bas not sanctioned any revised pemsion rules.

(b) Does not arise,

Bars 1N TrE Tmux S8caALE or Pay or PostaL Eurwvm.

. Mr. Amar Nath Dutt : (a) Is it a fact that the Postal Enquiry
Gommttee recommended only two bars in the time scale of pay of the
postal employces ! If s0, have the Government accepted the same ?

(b) Is it a fact that the Deput} Accountant (deneral, Posts and
Telegraphs, Calcutta, has allowed the reckoning of three bars in bring-
ing the men held at Rs. 92 stage into the revised scale of March last 1

(¢) Will the Government be pleased to intimate what orders have
been passed in the appeal made by G. N. Mukherji, clerk, Burdwan H. O,
and Sib Ch. Bhattacharya, Sub-Post Master, Burnpur (Burdwan) !

Mr.H A Bams: (a) Yes.

(b) No. The second eﬂlcmney bnr of the revsud scale of Rs. 40——140
is fixed: at tluRs. 100!!&30

vk . K]

2 vd(c) Them»-ofbath the offieials are undcreonudmaan.. e B

b oot #lE Mo Cemrgar b 0 L AN ALNWY 4, o Mo EnTE U vay evide
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Arpomnm- oF RELATIONS OF RETIRED POSTAL OFFIcials ¥ THE POSTAL
DEparRTMENT.

88. Mr, Amar Nath Dutt : (a) Is it a fact that the sons and rela-
tions of retired Postmasters and sub-postmasters do not get any con-
sideration in securing appointments in the Postal Department !

(b) Is it a fact that the Local Governments show special favour te
such candidates for appointment in the Police, Excise, Registration and
many other Departments under them f If so, are Government prepared
to grant the same privilege to the postal candldntes related to the retired
sta

(¢) Will the Government be pleased to state the number of candi-
dates related to the retired staff appointed, and the total number of
vacancies during the last 12 months in the Calentta G. P. O. and its
sub-offices 1

The Honourable 8ir Bhupendra Nath Mitra : (a) No.
(b) Part I—The Government of India have no information.

Part I1—The answer is in the negative.

(¢) Government do not possess the information nor do they propose
to call for it as the expenditure of time and money involved in the collection
will not be justified by the advantage to be gained thereby.

ALLEGED AssauLts ON PosTAL EMPLOYEES,

89. Mr. Amar Nath Dutt : (¢) Has the attention of the Govern-
ment been drawn to letter No. P.R.-88, dated 18th May 1927, from the
General Secretary, Provincial Postal and R. M. 8. Association to the
Deputy Postmaster General, Railway Mail Service, Eastern' Circle, and
the letter No. R.L.-12.P., dated 20th May 1927, from the Deputy Post-
master-General, Dacca Range, to the Postmaster, Dacca, published in the
** SBamity '’, an organ of the Dacca District Postal and R. M. 8. Associa-
tion in its issue of June and July 1927 ¢}

(b) TIs it a fact that the assault was made by a deck passenger on the
porter and mail Agent at Tarpassa steamer station and it was immediately
reported to Babu Raj Kumar Mukherjee, Inspector, Railway Mail Service,
3rd Sub-division, who refused to identify the accused before the Police
at Narayanganj and thereby frustrated the prosecution of the accused ?

(¢) Is it a fact that Babu Raj Kumar Mukherjee has been trans-
ferred as Inspector, Railway Mail Service, Sadar Sub-division, and the
Mail Agent who reported the case to the Inspector to Narayanganj by
-way of pumshment by Babu Mohini Mnhan Lahiri, Superintendent, Rail-
way Mail Service, S8 S. Division

(d) Is it a fact that Mr. Querry, Superintendent of Police, Dacea,
assaulted Rajendra Chandra Das, a postman, Ramna Post Oﬂ‘ioﬂ while
he was on {Iuty and the Deputy Postmaster-General, Dacca Range did
not think it worth while to take any action for the proteetion of the
Government servant within his Jurlsdlorwn 7

(e) Are Government aware of the fact that a.n Eurg E{m ofﬂcer at
Kharagpur railway station aauaulied a tposnfmaﬁ of t.he aragpur ‘Post

Office 1 nt
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(f) Do the Government propose to take any action agsinst the officials
oconcerned who assaulted the postal officials and those for. whose neglect
the prosecution was frustrated ?

(g) Do Government intend to take steps for the future protection
of postal employees from such assaults !

Mr. H. A Sams: The information is being collected and will be
furnished to the Honourable Member in due course.

ExawmvaTron or Reserve CLenks 1N THE Post Orrices.

90. Mr. Amar Nath Dutt : (a) Has the attention of the Govern-
ment been drawn to letter No. ‘A.8.[18-11, dated 22nd June 1927, from the
Divector-Gemeral, Powts and Telegraphs, to the Postmaster-General,
Bengal and Assam Cirele, prescribing the examination of the reserve
clerks in the Post Offices after a year or in case of their failure a second
examination after 13 months by the Deputy Postmaster-General or
Personal Assistants of the Postmaster-General at different centres !
Is this in direct contravention of rule 24 of the Fundamental Rules 1

(b) Will the Government be pleased to state if the order is meant to
be put in force in the Bengal and Assam Circle only or throughout India ?

(¢) Will Government state the expected amount of expenses to be
incurred for travelling expemses on account of holding the examinations
at different centres of the Deputy Postmasters-General and the Personal
Assistants in the Bengal and Assam Circle and other Circles of India ¢

(d) Is it in contemplation of the Direetor-General to appoint substi-
tutes in place of the Deputy Postmasters-General and Persomal Assistants
during their absenee at different centres for management of the office work 1
If the reply be in the afirmative is it a faect that the number of the Deputy
Postmasters-General and Peraonal Assistants are in excess over the actual
requirements { .
. Ae) Will the Government be pleased to state if in any other service
in amy other department of the Government, probationary clerks are die-
charged after a certain period on such examination to the ruin of their
Prospects ! )

(f) Is it & fact that the Divisional Superintendents and firat class
Postmasters take in the reserve clerks after holding a departmental
test examination 1

~ {g) Why was the old system of recruiting reserve clerks by the
D'nt\_;m;onal Superintendents and the first class Postmasters done away
with

Mr. H A. Bams : (a) Yes. The letter was addressed to all Post-
masters-General. It is not in contravention of Fundamental Rule 24.

(b) Throughout India and Burma.

(¢) No additional expense on account of travelling allowance of officers
holding the examination is anticipated. )

(d) No. The second part does not arise.

(¢) The information is not readily available and Government do not
propose to ask for it.

(f) No. A copy of paragraphs 1 and 2 of Rule 469, Post Office
Manugl, Volasse I1, is sttached. of Rule o8

(9) It has not been done away with,
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POBT OFFICE MANUAL, VOLUME IL
APPOINTMENTS.

469, Rules to be obaerved for the reoruitment and training of candidates for reserve
clerkships in the Post Office,

1. The leave reserve sanctioned for the post office should be a trained reserve mud
for this purpose there should be u recognised body of candidates in eaeh Division and
first clase Head Office group recruited in the manner helow :—

(a) In connection with each permanent vacancy which is due to occur owing to
the retirement of an officinl, a eandidate should be selected and hia
training begun just eatrly enough to admit of its completion by the date of
the vacancy. The time of sclection will, of course, depend on whether
it is necessary to train the rundidate in both telegraph and postal work
or only in the latter. Care should be taken to have a suitable ptoportion
of the candidates trnined in telegraphy, and the period of postal traiu-
ing, which in the case of men who are to be trained in both elasses of
work should precede their deputation to the Telegraph Training class,
should ordinnrily not exceed 3 months. If this matter receive the atten-
tion that it deserves, there should seldom be an interval between the
r:;m{»htion of a candidate’s training and iMs appointment as a reserve
clork.

(b) In addition to the men referred to in the preceding paragraph, a few candi-
dates (the number being fixed by the Hend of the Circle according to '
the requiroments of the Division or Head Office group) should be selectad
from time to time and after being trained for the requisite period should,
while waiting for reserve clerkships, be employed aa far ms possible in
filling vacancles due to— '

(1) the creation of temporary or seasen appointments or ,

(2) the deputation of postal signallers temporarily to departmental telegraph
officos or

(8) The deputation of officials to fleld seryice in Iraq, etc., or

(4) the placing of officials under suspension.

While not fllling such vacancies, the candidates shonld be required to attend the
post offiess xt the places where they live, '

Theee candidates should be appointed as reserve clerks in vaeancdios due to death
or the oreatien of new permanent nppointments. As it is moet undesirable that such
ecandidates should have to wait for appointments for any considerable period after their
training is complete, it will be necessary for each Buperintendent and 1lst class Hsad
Postmaster to gauge his requirements in this respoct with great care and, in order to
eatisfy himself that this is being dome, the Head of the Cirele shonid demand an expla-
nation in every case in which a trained candidate is not provided with a reserve clerk-
ship within 6 months of the completion of his training.

(¢) No eandidate should either before or after training be employed in filling
the pisce of an official on leave.

(d) Heads of Circles should submit for the Director-General’s information at
the beginning of each official year a statement showing the namber of
candidates enrolled in each Division and lst class Head Office group and
containing in respect of each candidate the following particulars :—

(4) Date of enrolment us candidate ; .
(i4) Period of training ;
(%) Period of employment in acting or tempordry vacancies ; and
(iv) Date of appointment as reservh clerk.
2. The chief conditions required of a candidate for clerieal appointments in the

Post Office are the following :—
(1) That the eandidate should aot be abeve 85 years on the date ke is appeinted
as a reserve clesk:;
(2) That evidenoe haw been preduced by him eof hﬂmm the educetiona)
nnzllul paescribed for the locality cencerned w. standard should ondi-
narily be the matriculation examination of a resognised University, of its

equivaleat ;
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(8) That a satisfactory certificate of moral character has been produced from
some respectable and trustworthy person ;

(4) Th:t’tho eandidate’s handwriting is neat and legible and that be is gqunick
at figures ;

(5) That he is willing to furnish security for Rs. 800;

(6) That before commencing work he produces a certificate of physical fitness
signed by a Civil Surgeon.

ALLBGATIONS AGAINST BaBU MomiN1 MomaN LaRIRI, SUPERINTENDENT,
Rannway Marm. Servicr, 8. Division.

91. Mr. Amar Nath Dutt : (a) Will the Government be pleased to
state the rule of the Civil Service Regulations or Fundamental Rules un-
der which a Divisional Superintendent is competent to issue standing or-
ders refusing leave on medical certificate ¥ If there is no such rule, will
Government be pleased to state under what authority Babu Mohini,
Mokan Lahiri, Superintendent, Railway Mail Bervice, issued standing
orders deeclining to accept medical ecertificates in certain cases and
refusing :he leave recommended by medical practitioners as stated in
reply to question 90 (d) of the last geﬂion of the Assembly !

(b) Are the Government aware of the orders issned by Sir Ganen
Roy, late Director General of Posts and Telegraphs, urging the rolief of
the officials who apply for leave on medical certificate ¥

(¢) Will the Government be pleased to state in how many cases
(giving the names of particular individuals) leave on medical certificates
was refused to the employees !

(d) Will Government be pleased to state the number of transfers
made by Babu Mohini Mohan Lahiri during his administration in the
8. Division and the amount of travelling expenses paid for such trans-
fers ana to enumerate the particulars of interest of public service for which
this smount has.been spent out of the publie revenue in the shape of
travelling expenses 1

(e) Is it a fact that Babu Mohini Mohan Lahiri never examined the
vans on runmning railway sections and the condition of service of the
sorters 7 ‘

(f) Is it a fact-that all the vans except one of the 5.-13 section are
so small that during the working season in winter the space is quite
insufficient to contain the mail and parcel bags and the Caleutta mails
ere being carried from Narayangan) to Dacca in ordinary third class
passenger trains and Babu Mohini Mohan Lahiri failed to take any pre-
ventive action for the safety of the mails ¥

(y) Has the attention of the (Government been drawn to letter
No. P.R.-15 (2), dated the 28rd July, 1927 published in the '* Samitee "’
issue of August, 1927, an organ of the District Postal and Railway Ma:ii
Service Awsociation, addressed to the Deputy Postmaster General Rail-
way Mail Service, Eastern Cirele from which it appears that Babu Mohini
Mohan Lehiri abused in dwmnging snd defamstory manner Babu Sarat
Chandra Chakraborty, a mail guard and caused him to be criminally
Wldt:tl' mder tihe Penal Gaf: and the Poat Office Aect and h“t:“p:

1 under suspénsion though the eourt of justice @ tted him withou
&m\ins- ‘ﬁ?m‘f"- - on‘h L N T O T ] J. LT qui - A

VA kel o
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(k) Are the Gevernment aware that Babu. Mohini Mohan  Lakhiri
on ome occasion .abused the ‘Sub-Postmaster, Kulaura Railway Junction
Pest Office, and the General Secretary, Provineial Postal and Railway
Mail Service Association, Bengal and Assam, brought the facts to the
notice of the higher authorities ! R

(t) Ave Government prepared to vonsider the questién of re-inkfhting
Babu Sarat Chandra Chakraborty, the mail guard, and issujng orders for
payment of his pay with effect from his date of suspension 't

Mr. H. A. 8ams : The information is being collected and will - be
furnished to the Honourabln_: Member in due course.

ReTRANSPER TO RAtLway MarL Service, 8. DivisioN, oF BaBu KASISWAR
Lavra, Erc.

92. Mr., Amar Nath Dutt : () Are Government aware that due
to the patronage of Babu Mohini Mohan Lahiri, present Superintendent,
Railway Mail Service, 8. Division, Babu Kasiswar Lala secured a re-
transfer in the S. Division wherefrom he was transferred in the year
1911 by way of punishment ?

(b) Will Government be pleased to state the number of sorters in
the 8. Division whose senior claims were overlooked by Mr. Mohini
Mohan Lahiri, the Superintendent, Railway Mail Service, in zonferring
on Babu Kasiswar Lala the post of SBub-Record Clerk as stated in reply
to question No. 89 during the last winter Session of the Assembly !

(c) Are Government aware whether any attempt was made to test
the efficiency of the senior sorters to prove that they, were unfit to hold
the charge of Sub-Record Clerk ! If not, will Government be pleased
to state the ground on which the Superintendent arrived at a decision
that Babu Kasiswar Lala is the only man capable to hold the charge t

(d) Will Government be pleased to state the cducational and other
qualifications for which Babu Kasiswar Lala has been given preference
to by Babu Mohini Mohan Lahiri, the present Superintendent ?

(e) ls it a fact that no less than 13 sorters have been transferred
during this short tenure of service of Babu Kasiswar Lala in the interests
of public service from the Narayanganj Railway Mail Service office
to distant parts of the S. Division and two of them were retrans-
ferred to Narayanganj for the same reason ! If the reply be in the
affirmative, will the Government be pléased to state the particular in-
terests of public service that these transfers served and the amount of
publie revenue spent for the transfers !

(f) Will the Government be pleased to state the action taken, if
an{, for putting the sorters in double and triple duty by Babu Kasiswar
Lala as admitted in reply to question No. 90 in the last winter Session ?
If the reply be in the negative will Government state why he has been
set free

(9) Are Government aware of the faet that the Sub-Record Clerks
at Tinsukia and Gauhati in Assam under the Superintendent, Railway
Mail Service, 8. Division are senior to Babu Kasiswar Lalu and have been
serving long in more unhealthy and costly stations while Babu Kasiswar



N UNGISAAYIVE AMBENBLY. B0 Avo. 1927.

Lala although u;zdlf;m outside the 8. Division has been posted

:nj w;bumm rywrie t;:;;t:;me Swperintendent, et Narayan-
(A) ‘What action do the Government proposs to take in this matter !
Mz. K. A. 8ams : (a) The facts are not as stated in the question.

(b) It was not stated in the reply to question No. 89 in the last winter
Session of the Assembly that the claims of any senior men were overlooked
when Babu Kashiswar Lala was appointed Sub-Record Clerk.

(¢) and (d). Government have no information except that Babu
Kashiswar Lala was considered by the authority competent to fill the
appointment to be best fitted for it. They do not propose to call for any
further information. If any official felt aggrieved by the appointment of
Babu Kashiswar Lala, it was open to him to appeal to the next higher
authority.

(¢) Government have no precise information about the various
details, nor do they propose to waste time and money in endeavouring to
collect it. The particular interest of public service served by transfer is
its efficiency.

(f) No action was taken, because no action was considered necessary.

(g) and (A). The facts stated are not wholly correct. Further, it is
understood that the present men at (Gauhati and Tinsnkia are unwilling to
be transferred.

, IxarEcTION OF Post Opvices BY AuoiT OFFICRRS,
93. Mr. Amar Nath Dutt: (¢) Will Government be pleased to

state if the information as assured by the Hopourable Finance Member in
reply to starred questions Nos. 355 and 356 on the 14th February 1927,
regarding inspection of post offices by Audit Officers, is now ready 1 H
not, when is the information expeeted to be furnished ?

(4) Mas the attention of the Qovernment been drawn to letter No, H.-
13!d., dated 31st March 1927, posted at the Ramna Powt Office on the 1st
June, 1927, from the Deputy Postmaster (eneral, Dacca Range, to the See-
retary, Distriet Postal and Raibway Mail Serviee Aswociation published in
the Nomitee, an organ of the Amociation in its issue of Jume and July,
1927 demanding ‘' either to establish the truth of the allegationx or to
withdraw them within 15 days ''?

(¢) Will the Government he pleased to state the result of the en-
quiry promised ? 1f no enquiry has yet been made do the Jovernment
propose to gxpedite the enquiry { L

(d) Are Government aware that an Audit Officer other than the ens
referred to by the Poktmaster (Jeneral, Bengal and Assam Circle, went to
inspect the Chittagong Head Office in the month of June 1927, but the
Postmaster, Chittagong, did not allow him to inspect the office until
sametion of tite Postmaster (Jeweral was received 1 I the reply be in
th.-nﬁ;naﬁw,‘ will Government state why this irregularity was com-
m B ST
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(¢) Do Government propose to discontinue the aywtem of inspeetion of
muffasil post offices by the Audit Officers ?

(f) Will Government state the amount of travelling expenses inenrred
for inspection of muffasil post offices by the Audit Officers and particulars
of wserious irregularities detected by them durimg the last five years in
India t

The Homourable fir Basil Blackett : (a) and (c). A complete reply
to the Honourable Member’s questions Nos. 355 and 358 was sent to him
on the 15th March 1927 and a supplementary reply, containing the results
of the enquiry referred to by him, on the 6th May 1927. A copy of the
replies is in the Library of the House.

(b) and (d). Government are enquiring into the points raised and a
further reply will be sent to the Honourable Member in due course.

(e) No. As stated in the reply to part (b) of question No. 356, Gov-
ernment attach the greatest importance to these imspections.

(f) Government do not consider it mecessary to obtain any further
information beyond what was given in reply to question No. 355 (a) and
fe). d

FLOODS IN ORISSA.

Secretary of the Assembly : Sir, in reply to the message of sympathy
from this House for the distress caused by the floods. the following telegram
was received from the Government of Bihar and Orissa on the 22nd of
August last :

‘* His Excellency the (Governer of Bihar and Orissa greatly appreciates the message
of symputhy which the Legislative Assembly has communicated through him to the
people of Orisan’ who have suffered from the devastations of the recent floods. His
Fxcelleney desires to thank the Tegislative Assembly for their cordial interest in the
velfare of the afflicted and to ansure it thut the Local Government have already under-
taken comprehennive meusures for the relief of distress and generous nid has been re-
ceived from charitable orgunjsations.'’

THE GOLD STANDARD AND RESERVE BANK OF INDIA
BILL—conid. -

Mr. President : The House will now resume further discussion of the
motion made by the Honourable Sir Basil Blackett, namely, that the Bill
to establish a gold standard currency for British India and constitute a
Reserve Bank of India, as reported by the Joint Committee, be taken into
consideration.

Mr. Vidya Bagar Pandya (Madras : Indian Commerce) : Sir, T beg
to rise to speak on the motion and also to move my amendment, of whicit
T have given notice, that the Bill to establich a Gold Standard for British
India and conmstitute a Reserve Bank of India, as reported by the Joint
Committee, be re-cireulated for the purpose of obtaining further opinion
thereon,

The Standing Orders have a very wise provision in Rule 44 that, after
the presentation of the final Report of a Scloct Committee on a Bill, jt in
open even to the Member in charge of the Bill, if he is dissatisfied with the
reshaping of the Bill by the Select Committee, to move that the Bill ‘be
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re-committed either without limitation or with respect to particular clauses
or. amendments -only. or to make additienal provisions in the Bill.

v~ Why does mot the Honourable Member feel inelined to appeal to the
Committee:t Does he feel that it is no use appealing to Philip drunk
again ! Does he feel that the Committee is not sober enough to be appealed
tot Or the Homourable Mover has .no mew.canvincing arguments to
persuade them to come to his point of view ! If be is confident that ho
18 in the right and he can carry the eountry with him, it was open to him
under the same Rule 44 to move that the Bill, as reported by the Joint
Select Committee, be re-eirculated for the purpose of obtaiming further
opinion thereon. If he had done so, the Honourable Mover of the Bill
would have fortified himself with the view of the public and then approaehed
this House to reconsider his original Bill. But what do we find t The
Honoursble Member in charge of the Bill, who has been in petulant
mood from the beginning, instead of taking this wise course, has sent a
series of amendments which praectically seek to restore his own old Bill.
1s this pot insulting the Joint Committee of both the Chambers of the
Indian Legislature 7 Twenty-five gentlemen of both the Houses went to
Bombay and Caleutta at considerable inconvenience to themselves in the
hottest part of the year and spent a full fortnight in their deliberations,
and the Bill and the Report are the result of their labours. If he wanted
to bave his own Bill only to be considered and adopted, why did he waste
the time of the members of the Joint Comniittee, and why was all the
vxpenditure incurred ! The Joint Committee was constituted of the
Honourable the Finance Member’'s own free choice and nomination. He
probably felt that by constituting a Joint Committee of both the Houses
he had a better chamce to get support for his Bill. He thought the
Members of the obliging Upﬁ: ouse would give him greater support.
But he did not reckon with his host. The credit is due to the Membery
of the Upper House who sat on the Joint Committee that they took a firm
attitude and ‘a broad outlook in shaping the Bill. We must thank
the majority of the Committee for their work. In justice to the Joint
Committee the Honourable Member in charge of the Bill should have moved
the House that the Bill, as reported by the Committee, be re-circulated for
the purpose of obtaining further opinion thereon. The majority has made
what improvements they could under the peculiar circumstances they had
to do their work. Unfortunately they did not go far enough. The reasons
are obvious. On several occasions, the Honourable the Finance Member
threatened to drop the Bill altogether, if the Committee did not agree to
w;hal: hﬁ '?Ir the packed Royal (Jommission ealled the fundamental essentials
of the Bill.

The Honourable 8ir Basil Blackett (Finance Member) : On a point
of Eema] explanation, Sir. May I ask the Honourable Member what
authority he has to say that certain things happened inside the Commiitee,
that I said this or I said that ¢ I tuke strong exception to that because
the reports in the Prews were entirely unauthorised and they were some-
times very misleading. T think it is unfair that I should be accused in this
llfvo;;ﬁ 2, & statement of fact which is obviously only a statement of

i M. Vidys Sagar Pandys : I may say in this connestion that this
was even mentloned in the _Ilomnm:day.-,:Thp: Members were led to
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believe that the country would lose the wonderful benefits of the so-called
gold standard and the Reserve Bank if they insisted on making the changes
they wished to make in the interest of India. The Damocles’ sword of
withdrawal of the Bill was always hanging over their heads.. The result
is that we have got a Bill passed by a narrow majority with a number of
minutes of dissent. I feel the majority would have been greater but for
the fear of losing the whole Bill. Even this House was similarly told
yesterday that if the Bill is dropped the responsibility will lie on the opposi-
tion. But what is the use of the Bill if it is not in the full and best interests
of the country 1

I shall give some of my reasons in requesting this House to accept my
amendment. ‘This Bill is a very important measure which vitally affects
evervbody in the eountry. It should not be fought on pugilistic grounds,
as the Honourable Sir Basil Blackett is reported to have rightly said else-
where when he was probably in his calmer mood. The various interests
of this vast continent should be eonvinced that the measure is really in
their own interests and not devised to suit the European needs first and
to nllay the fear of the United States of an immediate and direct setback
from any action in India. The United States has an exaggerated fear
that the gold coinage and the gold coin circulation in India would mean a
withdrawal of about 500 million dollars worth of gold within the next
ten years and would correspondingly aceentuate the decline in world
prices, In fear of the additional depression and further complication in
an already depressed financial situation the experts of England unanimously
opposed any proposal for gold coinage and gold circulation in India and the
American witnesses supported their position before the Royal Commission
on the close lines of whose recommendation the original Bill is drafted.
Thus the Indian public must be given ample opportunity to compare and
scrutinise both the Bills, that is, the original Bill drafted on the lines to
suit first the alien requirements on alien recommendations and the draft
now submitted by the chosen Indian representatives who have their own
country’s interest at heart and have re-drafted the Bill though not so fully
as they might have, if they were not threatened at every stage with the dire
calamity and responsibility of losing the very first measure of fiscal
autonomy. Is it not therefore very necessary that the Bill should be
circulated for further opinion thereon before we proceed with the Bill ¢

Another reason for this re-circulation is that in their Report the Com-
mittee themselves say they have made a number of changes—several of
them of considerable importance. For instance, as they say, and rightly
too, that they have made what is perhaps the most important alteration
to substitute a bank with a capital supplied by the Government in place
of one with private share capital. It is no use creating another Kast
India Company to exploit the country in partnership with the Imperial
Bank of India with several of the wholesome restrictions on the nature of
the business to be done by them in future removed and also the Govern-
ment control withdrawn. But the Honourable Sir Basil Blackett’s amend-
ment goes to create an East India Company. (Laughter). I am sure
the country would approve of the State Bank only if other safeguards
provided by the amended Bill are also carried out. It is no use foreing a
scheme down the throat of the people and yet saying we are getting rid
of the octopus of the Secretary of State and giving India fiscal antonomy.

)
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(Mr. Vidya Sagar Pandya.)

What the shareholders’ bank as devised by the eriginal Bill amounts to is
transfer of control of curreney from the Becretary of State in England
responsible to Parliament to the alien exploiters and imperious bureaucracy
here, which may mean a change probably from King Log to King Stork.

We had again been regaled with the great advantages of having a
shareholders’ bank. The Honourable the Finance Member regards it as
fundamental that the majority of the members of the Board must be chosen
by constituencies independent of the State, and he and his colleagues are
by their experience convinced that the device of private share capital, which
s well understood in other countries, is the method best caloculated to serve
India in this conneetion. The objects of share eapital, we are told,
are firstly that & body of directors elected by persons who have subecribed
some share capital would have greater interest in the institution and com-
mand more confidence than directors selected by other means. Secondly,
the Bank would be conducted from the point of view of commercial
advantage and of what is best in the economic interest of the country.
Thirdly, the object is to create a democratic constituency to which the con-
trolling body of directors would be responsaible.

I bave been connected with banking irf India for the last quarter of a
century and with the courtesy of the India Office I had the rare privilege
of acquainting myself with the inside working of the Bank of England and
the five big banks of Engiand when I went to give evidence before the
Chamberiain Commission, and 1 had the opportunity of comparing the
banking system both in England and in India. From my experience in
India, I find that the three objects are very nice in theory. But in practice
the control and direction of the Bank is vested in a group of men responsi-
ble to nobody but themselves without any effective supervision and cheek
by shareholders whose interest does not go beyond fat dividends. The
directors at the shareholders’ meeting are ]pmctically left to pass account»
submitted by themselves to re-elect themselves or the partners of the firms
to which they belong or their suecessors, if any of them are removed by
the hand of death and to appoint auditors of their own choice to audit their
own accounts. This applies to the Imperial Bank and the old Pre.
sidency Banks. Owing to the general apathy of the sharcholders the
directors simply comply with just the formalitiex required by law and
issue a report and balance-sheet. They are not inclined to give any infor-
mation to the shareholders.

Lest it may be considered I am exaggerating matters I have in my
hand a list of attendance at the uhnrel:gl%:n' meeting of the Imperial
Bank for the last five years. The Imperial Bank is our present State Bank
under the ideal scheme of shareholders. Fere is the attendance at the
general meeting of the shareholders of the Tmperial Bank of India for the
last five years. In 1921, the meeting wax held at Calcutta and only 11
shareholders were present, 9 Directors and Managing Governors, and only
2 gentlemen from outside out of 5000 shareholders.

. Nawab Sir Sahibsada Abdul North-W b 0-
vince ; Nominated Non-Official) : Whoee fm(litoi:ut’hnte;t Frontier Fr

Mr. Vidya Bagar Pandys : It is the fault of the m. In 1922, at
'tBombny, there were 33 resent in perwon and 881 'mmt_';n:aemn by what
hey call proxy. In ras, in 1923, 41 were present in person and 1,621
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were present by proxy. In 1924, at Calcutta, 16 were present in person
and 908 were presemt by proxy. In 1925, at Bombay, 34 were present in
person and 841 were present by proxy. In 1926, at Madras, 13 were. present
in person out of 5,000 shareholders, . while 788 were presemt by
proxy. [ may just here explain why in 1928, in Madras, 41 were present
in person and 1,621 by proxy. The occasion was that some of the Indians
were anxious to have an Indian auditor. Both the Bank and the friends
of the auditor had worked to secure proxies. I may also say that a large
number of proxies are always registered and remain with the Bank, and
that is why you find in the amendments to the Imperial Bank Act a request
that the proxies should not be transferred from one office to another when-
ever there is a meeting.

Now, Sir, as 1 have explained, out of about 5,000 shareholders dis-
tributed all over the continent of India, except on any rare occasion, the
directors and the officers of the Bank are left to conduct meetings held only
once a year.

The directorate of a bank practically becomes a close borough con-
fined only to certain favoured firms. The directors by mutual courtesy
bave a freehold and life-long tenure ofheir offices. The Government have
tried on the old Presidency Banks’ funeral additions of one or two Govern-
ment officers in the past, probably to restrain the exuberance of com-
mercial directors, but of what earthly use they were to the Bank it is
difficnlt to say, as they too were generally mute like other directors. The
Bank of Bombay failed in spite of an official director on the Board. It
there are any independent directors, they and their firms languish under
the cold shade of the Secretary or Managing Governor’s displeasure and
their contempt is seldom purged. Under the present system, a seat on
the direction of the Imperial Bank becomes apparently an asset in the
partnerships of certain firms but is not a wise or prudent one. The
directors in a shareholders’ bank in India have not much independence.
In the hands of a strong Secretary or Managing Governor, they become
dummies or pawns to play with. In short, the Bank is in the pocket of
the Secretary or Managing Governor.

Mr. N. M. Joshi (Nominated : Labour Interests) : Is that true of
all shareholders’ banks ?

Mr. Vidya Sagar Pandya : Of a number of banks even under
European management. '

Take another case, the case of the Alliance Bank of Simla, Limited.
! have seen some of the shareholders’ lists some years before it failed. We
had a galaxy of European high officials including Viceroyg, Commanders-
in-Chief, Members of Council, Secretaries to the Government, etc., among
the shareholders. What interest did they take in the Bank as shareholders ?
We know how miserably it failed. How a Bolton got hold df the Bank
under the ideal arrangement of a Bank with private capital and on com-
mercial lines !

Now I shall take the case of France which is practically a State
institution in the form of a limited liability company. I shall read an
extract from a book based on information supplied from an official source.

Mr. H. G. Oocke (Bombay : European) : What is the name of the

book ¢
x2
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Mr, Vidya Sagar Pandys : I will tell you, Sir. An Honourable
tleman wants to know the name of the Book. Here it is—'‘ French
blic Finance in the Great War and To-day '’ by Harvey E. Fisk, pub-

lished in New York by the Bankers' Trust Company. I have got it by the
eourtesy of our Imperial Bank.

¢ Qwnership (of the Bank of France.) The bank is entirely owned by its stock-
holders. For many yeurs none of its stock has been held by the Btate, that which was
originally purchased having been disposed of to the public. The stock la 182,500,000
fancs divided on December 24, 1931, among 83,781 stoekholders. The par vulue of
the shares is 1,000 franes, equal at par of exe! to $200. Ita market valuec at the
elose of 1921 waus 5,530 france—say, § 1,108 re were then 11,052 stockholders
bolding only one share of stock each. There were 7,308 Eonm who had only twe
sbares and 7,509 who held between three and five shares. Thus 10.6 per cemt. of the
stock was held by those who owmed two shares or less, and over 20 per cent. by thése
who owned five shares or less....”’

That means that probably 30 per cent. had no right of voting.

¢ .... A very large percentage of the stockholders are women...."’
That is, out of the 33,781 stockholders a very large proportion are women.
4¢ ... Only the 200 largest stockholders have a voice in the management of the
bank.”’

Now we can understand what a shareholders’ bank implies. Out of 33,781
shareholders, we have got only 200 people to manage the whole show.
Thus it is clear there is hardly any control of the shareholders on the Board
of Directors in a commercial Bank even under European management, and
the idea to create a democratic constituency to which the controlling body
of Directors would be responsible is moonshine at present so far as India
is concerned.

There appears to be a sort of comspiracy to finally make thiz new
Reserve Bank of India a sort of annexe to the Bank of England. That is
why they are so keen about making the Bank as a shareholders’ bank for it
would be difficult to do so with a State Bank. The Governor of the Bank
of England and of th2 Bank of France had been on a visit to the United
States in this connection and an officer of the Bank of England had been to
Australia on such a mission. Ilere I have got a copy of a letter from
Australia which would be of some interest to the House. It says :

¢ Another 't of the matter which we curselves are prominently before
us in the desirability of the establishment of eentral reserve b hout all the
self-governing parts of the Empire, all sueh institutions working in co-ordination with
the Bank of Eagiand, which may be deseribed ns the Mother Centrul Reserve Bank of
the Empire. At the present time we are enjoying the privilege of a visit by Sir Earnest
Harvey, K.B.E., Controller of the Bank of England who has, by the courtosy of the
@overnor of the Bank of England, come to Australla to give us at Arst band bene-
it of his wide knowledge and experience. We foel that as o rosult of this viait the
establishment of Central Reserve in Australia on broader lines and eonforming
to the practices of the Bank of Englaad will eventnate.’’

Another important alteration made by the Standing Committee is
the selection of three directors each by the elected Members of the Central
and Provincial Leginlatures. The Honourable the Finance Member in his
Minute of Dissent waxes eloquent as under : '

¢ Our ob}ee;i;: to members of the Legislatures being eligible for the office of
Director even greater strength to the proposal that the Indian Logislature.
and the Provinelal Legislatures abould be formed E:nto constitaeneies for the election
of members of the dirertorate. Buch a proposal seems to us to be fatal to the scheme
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of a Beserve Bank al er. Under this proposal eight out of fifteen voting members
of the Board will be echosen by the Central Executive or the Central Legislature, while
three more will be chosen by the Provincial Legislatures, making eleven out of fifteen
voting members (in addition to the non-voting Government officer) who will owe their
presence on the Board to Btate intervention. We regard it as fundamgntal. theb the,
majority of the members of the Board must be chosen by coustituencioy iHNFHORARRE"
of the Btate. Only so can the full independence of the Board be secured. The proposal
further offends against the principle....’’

I want to draw special attention to this sentence :

‘¢ The propusal further offends against the prinsciple that the constitutional fune-
tions of the Legislature do not and ought not to extend to the exercise of executive
functions, such as the appointment of persons to specific posts. In so far as such a
function has to be exercised at all in the case of the Reserve Bank by or on behalf of
the Btate, it is s function of the Executive and not of the Legislature.’’

Really & Daniel has come to judgment ! When this House asks for
the separation of the judicial and executive we are told that it is imprae-
ticable,. Why do these Members sit here in the Legislative Councils and
also lord as Members of the Executive Councils ¥ How do they reconcile
their principles with practice ¥ Why do they in their own case allow
constitutional functions of the Legislature to extend to the exercise of
executive functions, such as appointment of persons to specific posts ?
Why not ask the country what they want ¥ But the Government is
imperious and would not consult the country but wishes to force the
change. The Government which is itself the biggest political party in the
country choose to call the directors elected by the Legislatures as politi-
cians | What are the members of Government and their nominees ¢ They
represent the Government politics. Yet the kettle calls the pot black !

Then, we come to another very important but halting change about
the gold standard coin. The Joint Committee, though they regard it as
& matter of first importance that gold standard coin should be introduced,
yet hesitate to give the public the right to take the gold bullion to the mint
to get the gold mohurs proposed by themselves. They talk of the ‘‘ gold
mohur '’ as a definite proof that the Indian currency has been linked to

Id, but leave it to the absolute discretion of the most unwilling Governor

neral in Council to coin it or not. We are told that only two gold
mohurs will be struck in the mint as the comspicuous and visible sign
of the linking of our currency to gold ! One probably will be sent to the
next World Exhibition, and the other kept in Imperial Delhi as a souvenir
of the momentous coinage ! This kind of linking of our currency to gold
proposed by the Committee reminds me of the platonic marriages where
the connection does not extend beyond the sacramental marriage tie as
in the famous Russel case. Here also our currency is linked to gold, but
the gold goes to the third party. The gold standard is ours, but the gold
goes to aliens for remittances abroad, and every effort is made to deprive
or rather to cheat Indians of their gold. It is a mercy that sovereigns are
retained as legal tender by the Committee, but Sir Basil wants to torpedo
them. I remember to have seen a war cartoon in the Punch wherein John
Bull proudly points at a big gold sovereign and says : ‘‘ This is not tor-
pedoed ’'. But Sir Basil desires to do so in India in peace times.

Similarly, there are other important matters such as about the bank
notes, ete. If the provisions of the Bill are carried out, currency notes,

specially under Rs. 5, become practically inconvertible. The determination
is to foree paper our;ency on the country, and yet it is called a gold stand.
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, [Mr. Vidya Sagar Pandya.]
Blackett’s ideas are to be carried out fully, I shall have
which was in vogue in the times of Pitt :
. **'Of Augustus and Rome,
Tha poéta still warble,
How he found it of brick,
And left it of marble.’’
1'Ro, ‘of Blackett and India,
Men may without vapour,
That ke found it of gold,
And lsft it of paper '’

Another feature unfortunately approved of by the Committee is the
total exclusion of the directors of other banks from the Board of Directors
of the Reserve Bank.

Mr. N. M. Joshi : It is the greatest defect.

Mr. Vidya Sagar Pandys : While in other countries banks are given
s special direct share in the capital and representation on the Boards of
the Central e Banks, here the Committee considers it a distinet dis-
qualification. of other Banks have sat on the Board of the
Imperial Bank for the last 5 years, Government themselves have nominated
directors of other Banks who had the additional sin of being Members
of ‘the Legislature on the Central Board of the Imperial Bank. What
calamity has befallen the Imperial Bank 1 How have they abused the con-
fidenice ! Now, all of a sudden, the direetors of other Banks are treated
like lepers and left out. Even on the Board of the Bank of England which
is held up as a model, there are out of 26 directors, 15 persont who are
connected with joint-stock banks and leading banking firms. Why is an
exception made in the case of India ! In England members of Parlis-
mient are not disqualified. In fact, the Bank of England hAd, and has,
an its Board members of Parliament, though one or two. Though they
are not nominated by Parliament, they are not debarred from sitting on
the Board of the Bank of England simply because they are members of
Parliament.

I do not wish to take up any more time of the House. But there are
similarly other important matters in which changes are made in the frame-
work of the constitution proposed by the Royal Commission.. The public
bave no knowledge of these important changes. The Joint Committee's
Report and Bill reached us only on the 19th instant. It was first pub-
lished in the Gazette omly on Saturday Jast. While we are discussing it
here, the public outside has not yet seen it, much less studied it. Standing
Order No. 42 requires that the Report of the SBelect Committee with ‘the
smended Bill shall be published in the Gazette. The object is to gi¥e
the public ample opportunity to study and offer its opinion and eriticism.
The Bill was published in Simla on the 27th instnn¥ and contains very
:fpwta_nt cha as shown by me. It has not yet reached all pirts of

e country. For instance, it eould not have reached Madrag, Rangoon,
Karachd dnd it could not have reached some people yet, for we have
got some letters from other places isking us to send copies of the amended
Hw the Report. Reprewsnting as I dv the commereid] community of
the Mndrmw Prenidency; 1 had mot enough time to comsult either the-im-
[:mndm-.'mm- or the Chambers and eommerdial 'smsoeiations

the Madras Presidensy. It is no use our amenting to the Bill without
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first consulting the important Chambers and trading associations and other
public bodies who have a stake in the country. Nothing is lost by
pustponing the consideration of the Bill till opinions are expressed by the
country, especially the commercial and public bodies.

Further, all the papers connected with the Report should be laid before
the public and I am sure that if the full repdrt of the proceedings of
the meetings of the Joint Committee at Bombay and Calcutta are pub-
lished, they will go a great way to clear the matter. The Committee has
postponed the date of starting the Bank and Sir Basil Blackett has shifted
oertain dates still further, and if the new Bank is started after another
12 months or 8o, it will even further simplify the question of the agreement
with the Imperial Bank and the amount to be handed on account of the
over-generous terms still allowed to the Imperial Bank can be saved and
the Government can distribute the agencies of the Reserve Bank among a
number of banks, The various commercial and financial bodies as the
Chambers and the Banks who are so closely connected with this important
measure bave had no time even to read, much less to study and express
their views or to instruct their representatives to press their views here,
We must also take into conmsideration the views expressed in the minutes
of dissent like Sir John Bell and others and there is a large body of the
business community represented by him who cannot and must not be over
looked. They would be opposed to the views of the majority report
They must equally have an opportunity to express their views, specially
in view of the differences among the members of the Joint Committee. Al
the papers laid before the Joint Committee and the full report of the
proceedings of their meeting must be made available to the public. T hope
I have made out a good case in support of my amendment, and T move that
the Bill to establish a Gold Standard and constitute a Reserve Bank of
India as reported by the Joint Committee be re-circulated for the purpose
of obtaining further opinion thereon.

Mr. R. K. Shanmukham Ohetty (Salem and Coimbatore cum North
Arcot : Non-Muhammadan Rural) : 8ir, I am glad to have an opportunity.
of intcrvening o early in this important debate ; for euriously enough on
thix ooccasion it has fallen to the lot of Members sitting in the Opposition
Benchex to effectively support the motion moved by Sir Basil Blackett and
it has fallen to hix lot more to criticise the Report that he hag presented
than to speak in support of it. From what I have seen of the umend-
ments of which Sir Basil Blackett has given notice, it is evident that on
almost all the fundamental issues raised in this Bill he has thrown to the
winds the recommendations of the Joint Committee and is anxious to go
hack to the 13iHl as it was originally presented by Government. My
Honourable friend in_making his motion yesterday remarked that on most
of the technical matters he had accepted the recommendation of the Joint
Committee, but it was only on the question of shareholders’ versus State
Bank and on the question of the gold mohur that there was difference of
opinion between @overnment and the majority of the Joint Coinmittee,
1 heg to submit that it is not merely on these two questions but en almost
Kl the other technieal questions as well that the amendments given netiec
of by Sir Basil Blackett will have the effect of upsetting the decision of
the Joint Committee. Sir, to my mind the most fundameutal clauses of
the Bill are those relating ‘to its eomstitution, its management, to the com.
position of the enrrency reserve and the question of the gold mohur, and
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I maintain that on all these points Sir Basil Blackett is endeavouring to
npset the decision of the Joint Committee.

As a member of the Joint Committee I would like to take thix op-
portunity of exptrining to the House some of the salient features of that
Report. So far as the question of shareholders’ versus State Bank is con-
cerned, my task has been made considerably easy by the very lucid exposi-
tion which the Ilonourable the Pandit gave last evening. I do mot there-
fore wish to speak at any great length on that point ; but I would like to
add one or two words on this subject. In support of a private share-
holders’ bank it is no good either for Sir Baxil Blackett or for any Honoar
able Member of this House to rely upon what has been saill on this point
by the Royal Commission on Indian Currency and Finance ; for I submit
that the Royal Commission has not taken into conwmderation the jquestion
of the advisability of having a State Bank. They proceed on the assump-
tion that it must Le a private shareholders’ bank and in paragraph 91 they
remark :

““There is no need nor is it in fact desirable that a Central Bank should be endowed
with any very great amount of capital >’

They have not sufficiently considered the guestion whether it is necessary
and desirable for a Central Bank to have share capital subscribed by private
shareholders. In paragraph 89 they take it for grantcd that every true
Central Bank muost contain in its charter a provision for private share-
holders, and I therefore submit that they have not devoted their attention
at all to this sapeet of the question. Even if the other countries of the
world may have Central Banks constituted on a private shareholders’ basis,
under the pecalisr circumstances of the case of Indisx it would not be
desirable to bave a State Bank. My Honourable friend Sir Basil Blackett
in support of his scheme of a private shareholders’ hank said that a bank
constituted on that basis would be one that is most aasily understocd by
other eountries of the world. T realise, Sir, that most of the Centrul Ranks
of the world are banks with private shareholders’ eapital, but 1 ask this
Homse to eonsider whether there is not one fundamental difference in the
conditions that exist in the other countries of the world and in the con-
ditions that exist in India, which would justify us in disearding this pre-
cedent of Central Ranks in other countries. S8ir, if 1 am mnot mistaken
one of the fundamental provisions of the charters of Ceuntral Banks all
over the world is that every shareholder must be a person belonging to
the nationality of that country and, even in those banks where persons who
do not belong to the nationality of the country are sllowed to be share-
holders, they are not allowed to exercise the right of voting at meetings.
I ask whether Sir Basil Blackett would for 8 moment be prepared to con-
cede this fundamental point which is incorporated in the charter of every
Central Bank in the world ¥ Would he be prepared to say that mo one
except an Indian can be a shareholder in the Reserve Bank of Indin ; or a8
an alternative that even if outsiders who are not Indisns are permitted
to be shareholders they will not be permitted to exersino the right of
voting &t general meetings ¢ 8ir, if my Honourable friend is prepared
to comeede that, I would straightaway agree tothe constitution of a Central
Bank with private shareholders.
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The Honourable 8ir Basil Blackett : May I say that I shall be per-
fectly willing to udd to the draft amendments I have that no one who is
not an Indian or a British subject ordinarily resident in India should have
a vote, '

Mr. R. K. Shanmukham Ohetty : Sir, that does not satisfy the point
that has been raised by me. If the right to vote is confined to Indians
and Indians alone, persons belonging to the Indian nationality—in which
statutory natives represented by my friend Colonel Gidney would be
included—I for one would have no objection to a shareholders’ bank.
But that is not practicable. We on this side know that (3overnment would
not even look at such a proposal. But my Honourable friend Sir Basil
Blackett said vesterday that we might introduce certain spceial safeguards,
as, for instance, that the majority of the shares should in the first instanes
be given to Indians and those who are resident in Tndia. But I ask him
whether in practice it would be possible to put this restriction upon the
future transfer of shares. I maintain that it will make the working very
complicated and cumbrous if we are going to say that not merely in the
first instance but even in the case of future transfers the majority of the
shares shall always be held by Indians or persons ordinarily resident in
India. Our apprehension against having a shareholders’ bank is this ;
we cannot keep members representing European commercial interests from
being shareholders in such a bank. And whether our apprehension is right
or wrong, the impression remains that the interests represented by
European commercial men come very often directly into eonflict with the
interests represented by Indian commerce. And so long as that state of
affairs continues it is not possible for us to agree to any scheme which would
hand over the management of the entire financial system of our country
to forcign capital'sis, Even if the management of the financial system of
the country were to be entrusted to Indian capitalists, I would still have
some objection to such a course. I do not want that on an important
concern like this vested interests should be created. For we all know as a
result of the experience of almost every joint stock voncern, not merely
in India but all over the world, that the control exercised by the small
shareholder is absolutely negligible if not non-existent. The managing
agents or directors of any joint-stock company will tell you how ineffective
and unreal the general control of the shareholders of the affairs of a
corporation is. It ik therefore no use to say that provisions might be mac:’te
in the Bill to cnsure that persons should not be allotted more than a certain
number of shares, thereby safeguarding against the passing of control into
the hands of a few capitalists.

Rir. to lock at this problem from the point, of view of a shareholders’
versus a State Bank is, T submit, not the correct way of looking at it. For
ever: the scheme which has been evolved by the Joint Committee does not
provide for a State Bank in any real sense of the term. I submit that the
use of the word ‘* State ' in this connection is in a very loose sense. The
Central Bank, as recommended by the Joint Committee, is not a State
concern in the sense that it is to be managed and cont.rolle_d h;{ the State,
The fact that the Governor and Deputy Governor and certain Dn:ec_tura are
to be nominated by the Government does not necessarily make it a State
Bank subject to the control of the Government. I would like to give to the
House an analogy in support of my contention. The Judges vf the High
Court are appointed by the Executive. They are paid by the Government,
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but is it for a moment contended, Sir, that the High Cuurt is under the
eontrol of the Executive, that the Judges of the High Couart are subordinate
to the Execcutive ? We have again the recent example of the Publis
Service Commission, the members of whieh are appointed by the Exeeutive.
But is it for a moment contended that the Government of the day controls
the actions of the Public Service Commissioners 1 1 maintain it does not.
The fact therefore that a certain number of Direetors are to be nominated
by the Government and that Government subecribes 5 erores does not
necessarily make this bank a State Bank in the real sense of the term. Sir,
what is it that makes Sir Basil Blackett insist upon having a private sbare-
holders’ bank ! 1x it because he wants to find this 5 crores of capital
which is to be suhseribed by the shareholders : or is it because he wants to
devise an electorate which will be independent of Govermmnent contrcl ?
Obviously a shareholders’ bank is not wanted simply for the purpose of
finding this 5 crores of rupees, because even if this is o subseribed, look
at the huge asvets, the solid assets which the Government will be handing
over to the sharcholders’ bank. From the Currency Reserve some 230
vrores will be handed over to the bank ; and apart from this there will be
the Government bulances, amounting at times to 40 or 45 crores of rupees.
Is it contended, Sir, that a shareholders’ bank subseribing 5 erores of
eapital should be entrusted with these huge reserves amounting to about
270 erores of rupeer T 1 submit that it is not the proper thing to do. And
the fact that (Jovernment is going to contribute 5 crores of rupees would
not, I submit, m:ke the bank necessarily a State Bank.

Sir, I am at cne with the Honourable the Finanee Membor in wanting
that the bank that we are to establish must be entirely free from the
control either of the Government or of the Legislature, There is not the
slightest difference of opinion on that point. T Am sure nobody on this
side contendx thut in the day to day management of the affairs of the bank
or in the control or direction of the general policy of the bank cither the
Executive Government or the Legislature of the eountry should have any
voice at ‘all. If it is taken for granted that there is nn seriorm difference
of opinion on this point, T submit there is no meaning in the Honourable
the Finance Member still insisting that the shareholders’ bank ix the mout
rdeal scheme that ean be devised. Having thrown ont the idea of a private
éhareholders® bank the Joint Committee devised what appeared to them
thé hest scheme of management pomsible under the circumstances. tne
very important provision that we made is that of the Governor and Deputy
Governor, one of them at least must be an Indian. I find now that the
Honourable the Finance Member has given notice of un amendment to
delete this provision. We are accused of introducing racial diserimination
in this matter. S8ir, it is unfortunately in this country thalL we have to
make provision 1hat these high appointments have to he given to Tudiana.
In other countries the idea of giving these appointments to anybody who

1rw does not belong to the nationality ‘of the country

S will not be entertained for 3 moment. We are

told that the best man available must be chosen irrespective of the fact
whether be is an Englishman or an Indian, S8ir, if Government are to ask
us to subacribe to that dietum, I ask the Hononrsble the Finance Member
te state. Whether, if the best man available for the Govcrnorship of the
Bapk happens, to be 8 Czecho-slovakian, are Government prepared to
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nominate him to that post ¥ If the best men available among Englishmen
only are .to be appointed, we want to restrict the choice further :
** uppeint the hest man available among Indians ”’, and surely it is not
an unrcasonable request to make. And I would draw the attention of the
House to the necessity of seeing that this safeguard is kept in the Bill
for, if it is left to future developments and to the promises that might.
made on the floor of this House, those promises would suffer the same fate
that other promises have suffered in the past. By bitter experience we
have realised that there is no more use pinning our faith even to solemn
declarations made on the floor of this House : and nothiug short of a
statutory provision of this nature will satisfy the Honourable Members
on this side of the House. I want the House to bear in mind this, that
if the first Governor or Deputy Governor is not to be an Indian, for 15
years you may not have an Indian for these posts. If the first Governor
and Deputy Governor happen to be non-Indians, we may have to wait for
15 or 20 years to get an Indian Deputy Governor on the Board ; and I
would therefore implore the House to bear the importance of this proviso
in mind.

Apart from this provision that we have made in the directorate, the
Joint Committee devised a scheme of management whicn, as I have said,
seemed the best under the circumstanees, The schems as finally settled
bv the Jeint Comnmittee has come in for a good deal of criticisu. at the
hands of the Honourable the Finance Member, especially that portion of
it in which we make provision for the representation of the T.egislatures.
Well, Sir, T want to make my own position elear, and 1 um sure that is the
view shared hy many others who have been associated with me on the
Joint Committee. 1 did@ not subseribe to that scheme on the arsumption
that the representation of the Legislatures was a fundamental principle
which we couid not ignore. The only principle that I wanted to be
accepted is that the Board must consist of a majority of elected Indian
members. Tf my Honourable friend the Finance Member is prepared to
give ux an alternative scheme or schemes, which will ensure that there will
be on the Board a majority of elected Indian members, then, 8ir, I for one
&m prepared to conwider the matter. I did not and do not consider repre-
sentation of the Iwgislature as a sine gua non. That being the case, it is
no use for the Honourable the Finance Member to say : ‘* Now that you
have thrown overboard my shareholders’ scheme, it is for you to devise
an electorate '’. I confess it is very difficult to devise a suitable electorate.
That does not necessarily mean that we must go back to a scheme which
according to some of us is very vicious at least under present circum-
stances, Sir, I may assure my Honourable friend, the Finance Member,
that if the schemne is to be wrecked merely on this one issue, he niay rest
assured that we will not allow that to be dome. It will depend upon the
Honourable the Finance Member to give us a satisfactory alternative which
will ensure a majority of elected Indian members on the Board.

Sir, 80 much for the constitution and management of the Bank. 1 would
now like to say a word or two about certain other salient features of the
Bill as amended by the Joint Committee. The clauses referring to the
business that can be transacted by the bank are a very important part of
the Bill. and in amending these clauses we have always kept in view the
one fundsmental prineiple that the Reserve Bank should mot come into
dompetition with the ordinary commercial banks of the country.. We have
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kept that limitation absolutely clear in our minds. Bat the provisions of
clause 12 of the Bill have come in for a good deal of critivism from cortain
quarters. In that clause provision is made that ander certain circum-
stances the Reserve Bank will be permitted to enter the open market for
transactions. Thig, it was represented to us, would give to the bank the
power to come intu competition with the ordinary commereial banks. But
the Joint Committee thought that a provision of this nature was necessary
it the bank is to discharge effectively the obligatiuns im upon it,
and we have taken good care to see that this provision would not be abused
under any circumstances. Provision has been made that, if this clause is
to be brought into operation, it can only be by a majority of two-thirds of
the directors present at a meeting, and we have also provided that the
directors should deeide to put into effect this clause only if they are satis-
fied that it is necessary in the interests of Indian trade and eomimerce. Bir,
it may be nocessary that, on certain occasions, to make its discount policy
effective, the bank may have to go to the open market tn neutralise the acti-
vities of the ordinary commercial banks, and under such ecircumstances I
submit it would be very unwise to take away this power of entering the
open market completely from the Central Bank. The provision of clause
11 (3) has also come in for a good deal of criticism. That clause refers
to the exchange business that might be conducted by the bank. It was
pointed out to us that the only function of the bank, so far ar exchange
was concerned, was to intervene when exchange touches the upper or lower
gold points; and that in conducting the remittance operations of the Gov-
ernment, the bank should act only as the agents of Government and not on
its own independent responsibility. The main argumcnt that was advanc-
ed in support cf this contention was that if the Reserve Bank is given
unlimited powers of operating on exehange, it might gamblo in exchange
with a view to make money. No doubt there is a danger, but we have
provided that, niormally, the bank should enter the exchange market solely
to conduet the remittance operations of the Government of Indis and to
conduet remittances on behalf of boma fide customers. I maintain it is
essential, if the bank is to undertake the obligation of maintaining the
exchange, that they must be given perfect om to remit mopey at the
time which in their opinion seems suitable. To give this discretion to the
Government would, I submit, perpetrate the evils of the present system.

Sir, I would now turn my attention to the composition of the cur-
rency reserves which is cov by clause 25. An analysis of this clause
would show that it is provided that the gold assets of the currency reserve
must be not less than 40 per cent. and that the bullion portion including
the coin must he at a minimum of 30 crores of rupees, but that at the end
of the 5th year it must be 20 per cent. of the total and at the end of the
10th year it must be 25 per cent. of the total ; and we have also made a
provision that at the end of the 10th year the gold securities shiould not
be more than half of the gold assets. I find that the Honourable the
Finance Member wants to delete this important proviso that at the end of
the 10th year the gold securities should not be more than half of the total
gold assets. I submit that the provisions as embodied in this clause are
the result of a compromise. If we are to have our own way we would
provide that at least 40 per cent. of the reserve must be gold bullion and
gold coin ; but as & measure of compromise, we accepted the proposal of
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Jovernment subject to this important proviso that at least at the ¢nd of
the 10th year the gold securities should not exceed ha!l of Lhe total gold
assets. We have also made a provision that 85 per cent. of the gold in
the reserves must be held in British India. These provisos, which the
Joint Committee thnught it necessary to embody in the DBill, are meant to
gecure a frec inflow of gold into the country and also to ensure that most
of the gold bullion would be held in British India.

With regard to the obligation imposed upon the bank to sell gold or
gnld exchange, the Joint Committee has made a very important amend-
ment. The obligation to sell gold is restricted to obligation to sell gold
only in India and not in outside countries. This amendment was made
by the Joint {‘ommittee with a view to enable them to press that a greater
percentuge of gold should be held in India than would otherwise be pos-
sible. The obligation imposed "upon the bank to maintain exchange
at the lower gold point is, I submit, achieved by the obligation to sell gold
exchange at that point. It is not therefore necessary that the obligation
to give gold in foreign countries should be imposed upon the bank and
thereby introduce complicated provisions in the Bill.

Sir, I now come to an important matter on which the Honourable the
Finance Member wants to upset the decision of the Joint Committee, and
that is the provisions relating to the gold mohur. In this natter again,
1 submit, the decision of the Joint Committee was in the nature of a com-
promise. 1f some of us had our own way, we would have liked to see that
provision is made that gold coins must be minted and circulated in India
immediately. People who demand that would be dubbed as extremists,
but even the moderates would ask that if not in the immediate present that
at least at some very defined and definite future the obligation to redeem
notes in gold 2oins must be imposed upon the bank. But, Sir, we did not
press either of these points, and the provisions as finally agreed to are in
the nature of a compromise. Now, what are those provisions ! It pro-
vides for the minting of a gold mohur worth Rs. 20. Discretion is entirely
left with the (Governor General in Council to coin and issue such quantiiiee
as the Governor General in Council may think proper. We do not want
to impose upon the bank the obligation to give gold mohurs in exchange for
bank notes. At first sight, it would appear that the provision that we
have made is 80 innocuous that one cannot understand the opposition of
Government to such an innocuous provision. But what is the reason which
made us inxist upon a provision of this nature ¥ To have a provision of
this nature wou'd ensure, and visibly ensure, that the standard coin of
India is a gold eoin. Whether that gold coin is actually in circulation or
not is a different matter. But we want to establish the principle that our
standard of value is no more a silver rupee but a gold coin. But my
Honourable friend Sir Basil Blackett would say : ‘“ You have got that
even now ; the rupee that you have got is in effect a gold rupve (as he
would: eall it) ; the rupee represents 8.4 grains of gold and not so many
graing of silver ’’. Sir, that was the impression under which the Indian
public had been labouring all these years, and it was only very recently
that we were told that we were wrong in that impression, that the value
of the rupee is a value that the Finance Member may choose to attach to
it. 1f the value of the rupee had represented certain grains of gold there
would not be any justification for any Finance Menber to alter that
standard of value. That standard of value has, as we all know, been
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altered in the last Delhi Bession. Bir, we do not want that anything of
that :ature should happen in the future. I know that the imposing of the
obligation to give gold bars in exchange for currency would be considered
as a safeguard against the recurrence of any such daunger ; but 1 want our
people to realisc that after all our standard of value has been founded
upon & gold coin and the question of that gold coin coming into active
eircnlation will be a guestion only of time. I am really very surprised
that the Honoarable the Finance Member should have thought fit to oppose
this innocuous provision that we have made. The importance of this pro-
wision would be seen from the stoutness of the opposition which the
Honourable the Finance Member gives to that, and I would request the
House not to agree under any circumstances to delete this important pro-
vision that we have made. :

Sir, these are some of the salient points that buve been embodied in
the Bill as finally amended by the Joint Committee. [f Honourable Mem-
bers will look at the Sehedule to the Bill, as amended by the Joint Com-
mittee, they will find that the list of banks included in the Schedule has
been greatly (nlarged. While under the original propoesal of Government
only & few se_loctrmkn were included in the Schedule, we thonght it fit
that as many panks in the country as possible should he brought into this
reserve system, and we finally decided that every bank which has got a total
paid-up share eapital and reserve of over Rs. 3 lakhs should be included
in the membership system of the, Reserve Bank. These are the main
changes that ‘ve have made in the Bill and the Honovurable the Finanece
Member has been very much perturbed over these. Sir, this measure for
the establishment of a Reserve Bank for India has been heralded as the
greatest measure of financial liberalism ever offered to India. It has Leen
received in certain quarters with a certain amount of scepticism, if not
with suspieion. There is no need to go into hysteries either over the
merits of this measure or over the defects that may lurk in it. It must be
conceded that 1o place the financial system of our country on a sound and
sccure basis thers must be a co-ordination of the currency and the banking
reservey of the conntry and a unified policy in these two matters. Now,
this co-ordination and this unified policy cannot be achieved without the
establishment of a Reserve Bank. For obvious reasons no Government in
the world can have control over the banking reserv, and if the financiul
systemn of a country is to he placed on a sound basis. there must be a co-
ordination between the banking and the currency reserve, I would submit
to the Honourable the Finance Member that the Bill as it hus emerged
from the Joint Committee is certainly a very good measure. Let him not
be frightened at it. I would like to conclude my speech with the metaphor
which the Honourable Member himself used when he breught bis pet
child before this House in the last Delhi Session, we thought that, though
it was not quite a monster, it was an ugly, unwashed and uncouth child.
There were those in this House who thought that under no circumstances
eould this child be made to lnok decent. Sir, we thought we might nurse
this child in the Joint Committee, and with that object we undertook in our
hands the care of this child. In June we took this child to Bowbay. Some
veople ‘may think that Bombay in June is not a sanitorinm for a sickly
child. "But, 8Sir, we tpok it there with the hope that, even though the
nlmnte?—u:t_, Bombay may not be quite suitable, in that city we could seek
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for oxpert medieal advice. And when we took the child to Bombay to our
constcrnation on the very first day there was the danger of the child
suceumbing to the baneful effects of the unhealthy and mosquito-infested
marshes of the Buck Bay of Bombay, Fortunately, the child -suvvived
and we took it aguin to Calcutta, and after breathing the fresh air of the
beautiful maidan there, the child revived life. Sir, we now present to the
House that, child, washed and clothed, and more healthy ‘han it was when
presented by the Honourable the Finance Member. And now the Honour-
able the Finance Member wants to disown it. Sir, if be wants to disown
it, the blame will not rest on our shoulders. If this Bill fails to become
law, I can assure the Honourable the Finance Memher the blame will rest
upon him and npon him alone and not upon Members on this side of the
House. (Applause.)

The Assembly then adjourned for Lunch till Half Past Two of the
Clock:

The Assembly re-assembled after Lunch at Half Past Two of the
Clock, Mr. President in the Chair.

Mr. M. K. Acharys (South Arcot cum Chingleput : Non-Muham-
madan, Rural) : Sir, I had no mind to make any very long speech on
the Bill before the House ; and indeed I should not have been tempted to
stand up at all, but for the excellent thought-provoking paper that was
read to us this morning by my Honourable friend Mr. Vidya Sagar
Pandya. 1 think I listened to one of the very best speeches in this House
which yet was a little too good for the official Benches who had almost
cleared away at the beginning of his speech. But I think the Honourable
Bir Denys Bray was here listening to the speech of Mr. Pandya and he
seems to have relished that speech as much as I relished it myself. I am
glad, Sir, that with the long experience in banking that Mr. Pandya com-
mands he has given his ideas on this technical subject with a literary grace
and ease, enlivened with the great humour and illustrated with a lot of
facts, which as I said I greatly relished. I thought it was a great pity that
the Honourable Member in charge of the Bill was not present to listen
to the very trenchant ecriticisms that Mr. Pandya made and which I
thought should weigh with most people to give up once for all the idea of
a shareholders’ bank. He quoted from the annals of the Imperial Bank
of India as to how the directors were econducting the business of that bank
year after year during the past five years ; and the figures that he placed
before us were such as not to encourage any man with a free mind, such
as | think all of us should have, to vote for a new shareholders’ bank which
might be managed no better, possibly much worse than the Imperial
Bank as it is at present managed. I therefore thought that there was
very great ency in Mr. Pandya’s arguments when, considering th
divergencies of opinion between the Honourable the Finance Member an
his great desire to present the Bill as originally introduced by him on the
one hand and the divergencies to be found in the Bill as it has come out
from the Joint Committee on the other. I thought there was very great
cogency in Mr. Pandya’s contention that the Bill might well be sent back
for opinion to the country, to those who may be interested, to all who
ought to be interested and who indeed will be vitally interested in the
passing of a Bill of this kind. However, Sir, I am not very sanguine
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that Mr. Pandya’s amendment for referring the Bill back to the country
for opinion would be acceptable to the wmajority of the Members.
Unfortunately in the very imperfeet world in which we live, in my own
philosophical way, the only consolation that I can give to my Honourable
friend Mr. Pandya is that arguments do not always carry the day ; no,
not at all in this imperfect world of ours. If arguments alone would
weigh with us, I think Mr. Pandya’s arguments were cogent enough to
send back this Bill to the country for opinion ; and it is only after such
publie opinion has been elicited that the Government will be justified in
P ing further with the amendments that have been put forward
either by the Government Benches or by very many of my friends on this
side, who, of course, claim to be all experts over thix banking BilL
Luckily, I do not claim to be an expert. As I have already said, T have
scrupulously taken care to keep myself out of the danger zone of pullings,
counter-pullings, re-pullings ‘and things of that kind ; and 1 hope it will
be vouchsafed to me to be able to give my vote in a perfectly free manner.

Only one word more I wish to say ; that'is, on behalf not of the com-
mercialist, who of course always will have his interests safeguarded, not
on behalf of the great industrialists who will be able to take care of them-
selves and whose interests indeed almost everybody here seems to be very
particular about ; I only wish to say a word about the interests of the
vast bulk of the people who really contribute to the revenues of the
Government and whose money, therefore, in reality would form the bulk
of the money in any State Bank. 1 wish to put in a word that their
interests should be adequately safeguarded. Just at present, from what
I bave heard, I do not believe there is going to be any very great contest
8s to whether it should be the old shareholders’ bank or the new State
Bank. If what I hear is true, if all that the little bird that has been
whispering in my ear turns true, I think the Honourable the Finance
Member will act up to the old adage that discretion is the better part of
valour and give up his sharcholders’ proposal, for even the empty benches
here, I am sure, will be quite loud in imposing their will against him on
that point. (Laughter). Therefore, if it is going to be a State Bank
of some kind, the only other moot question is going to be, I fear, with
respect to the directorate. On that directorate, however formed, as I have
already said, I am perfectly sure that in all human probability the rich men,
the rich landlords, the rich merchants, the rich industrials and the rich
capitalists and so on will all be more than adequately represented. I do
nct hold a brief for any of the ahove-mentioned men. I do not represent
them. I represent the average man. I represent the vast bulk of the people
in India, the great agriculturista. My constituency specially consists of
those who pay land-revenue varying from very small sums of money,
such as Re. 50, Re. 75, Ra. 100 to Re, 200, and so on. 1 would sppeal
to the Homourable 8ir Basil Blackett that in any scheme of directorate
that he is going to evolve—I dare say the pot is melting and something
will come out soon which will be acceptable to all parts of the House—
in any scheme that he is going to evolve the interests of the vast bulk of
the agricultural people of this country would be adequately safeguarded.
At present, in the Bill as it ix drafted and placed before the House, I find
there is only one member given to what are called the co-operative banks.
I do not believe that is guite adequate. I am mnot going to waste my
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breath in opposing that clause, as I hear it is not going to be the final
thing at all. Some other thing is being talked and talked, and talked
over and talked about. Therefore when the final thing is shaped, when
the members(in the directorate are fixed, I urge very strongly that at
least three or four members should go to represent what I call the great
bulk of the people, the ordinary tax-payers, not exclusively the great big
ineome-taxcpayers who pay Rs. 1,000 or Rs. 2,000, not these exclusively.
‘The-yast bulk of people eontribute small sums of meney, it may be ; but
it is-really these small sums that will go to make up the large capital of
the State Bank that is going to be established. I would make an earnest
appeal - to all, officials and non-officials alike, and I hope that this will be
made a non-party point, namely, that at least three or four directors
should be drawn from people who will represent the great agricultural
masses of this country. My only point, 1 repeat, is that agricultural
interests should be adequately represented on the directorate ; but as
to what the electorate that would represent them should be, I hope those
who are going about doing very restlessly the melting and the remoulding
business will look to it. Whether after all it is to be through agricuitural
registered societies or through co-operative banks or through any other
medium, to me it does not matter, the only point I am keen about is this—
that there ought to be adeguate or sufficient representation on behalf .of
the great millions of the people, who, I hope, it will be worth repeating,
contribute the dargest share to the eredit of the State Bank or in fact
to the finances of the oountry. These are the few remarks that I wish
to offer. Once more, at least 8o far as I am concerned, 1 wish to tender
my hearty thanks to my Honourable friend Mr. Pandya for what I con-
sider to be the best epeech that has been made during this Session.
Indeed I hope, when his speech is printed and read, the official Benches
who were conspicuous by their absence all with the exception of Sir Denys
Iiray, and two others—I am proud to observe that both of them were
Madrasis, msetting a better example to their official Superiors—I
hope that these absentees will feel sorty that they were not here to enjoy
the good humour with whieh Mr. Pandya’s speech abounded and which
reiieved the sharpness of the very strong thrusts which otherwise he made
into the position of those who would contend for a shareholders’ bank.
For the very good reasons advanced by him I should have indeed support-
ed the amendment of Mr. Vidya Sagar Pandya ; but I fear there iz no
chanece of its being carried through. I therefore content myself with once
more urging the claims of the agricultural population of India to have
udequate representation in any scheme of directorate that may be finally
evolved ; and T trust that this peint will receive the sympathetic con-
staeration of the Ilonourable the Finance Member.

Mr. Kikabhai Premchand (Bombay : Nominated Non-Official) :
Sir, 1 rise to support the prineiple of the proposed Reserve Bank with
great’ pleasure, since it has won my approval through the slow educational
process of conversion, but I cannot support the Report of the Joint
Committee. When the project of a Reserve Bank was first broached,
it was my feeling then that this could best be accomplished through the
medium of the nlready existing Imperial Bank. Although .I have veered
from this epinion, I stil}-believé we ‘morally owe that institution. certaip
obligations, if only in proper protection to the investors in ita stock. I
cannot ¢oncede that the terms proposed are over-generous. To those who
would charge me with inconsistency in this connection, I would say that

g
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I have endeavoured at all times to keep open the avenues of my mind for
the reception of new thoughts and ideas, and I disavow mental obstinacy.
.~ 'The outstanding merit' of the suggestions now embedied in this Bill
j& the aim, for the first time in the history of our currency, towards
bringing the control of both currency and eredit under a single institution
through healing the breach from which s0 many shortcomings of the
‘Administration of our currency have acerued. Of no less importance to
my mind, is the first concrete proposal to give the main provisions of
sour currency system the use of law. It is quite simple to make out a
strong case for the thesis that many of the difficulties and disadvantages
we propose repairing to-day have arisen from the deeision adopted, when
the gold standard was officially accepted, that it be left for development
by administrative action and not in accordance with the ruling of law.
I recognise that when funds were fluid it was desirable to admit of a
cerfain degree of latitude in pursuing this new objective. I also appre-
ciate the skill and fidelity with which the succeasion of Finance Members
endeavoured to make the principles of the standard effective. Circum-
stances were too strong for them largely because they were not reinforced
by the authority of the Statute. Now these grcat cnds—the linking of
eredit with currency under commercial management and the establish-
ment of the rule of law for the practice of administrative discretion—
are of such vast importance to India, that all things being equal, the pro-
posals should command our unhesitating acceptance.

Examining the Indian situation in the light of these necessities, my
first reaction to the recommendations of the Currency Commission relative
to the Reserve Bank was a feeling of regret that the Commission had not
set their gaze on the development of the Imperial Bank into a Central
institution, charged with the true funetions which it is now proposed
should be committed to the Reserve Bank. Some of the Members in this
House may be acquainted with my correspendence with the Honourable
the Finance Member on this subject. The Imperial Bank has a franchise
from the Legialature, on the authority of which large investments, some
of them of a semi-trustee character, have been made in its stock. The
Imperial Bank is the chief institution which by the rapid opening of new
branches, can coax into circulation the very large ‘‘ wtores of value ''—
1 will not call them hoards—which will strengthen our financial system.
Anything which might impair the power of the bank to prosecute this
activity would be detrimental to our true interests. However, ] am satis-
fied, from a close examination of the Bill before us, that the interests of
the Imperial Bank and its shareholders are not sacrificed, but ratker that
the terms proposed are equitable in view of the suggestions to broaden
the scope and increase the usefulness of that institution. I am further
st now that there are very serious practical difficulties in entrusting
to one institution the note issue and the dling of Government balances
‘snd remittances, eapecially when that institution, namely, the Imperial
Bank is to be made still freer, than under the present Act, to carry out
;‘tﬁ wm “r:fehmhn“mou: banking facilities in India. :;*é‘
: 00 Teasons, W ve not been easily socepted, I am convi
that-the establishment of a Reserve Bank on the broad lines now proj
is out of true Indian interests. roed lines pmpowd
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Sir, I believe it erroneous to hold that the greater latitude which we
propose conferring on the Tmperial Bank will result in unfair competition
to indigenous banks or that their scopes of operations will thereby  be
curtailed. There is surely room for all and there is not yet in existence,
nor is there likely to exist, any institution capable of replasing the Im-
perial Bank in resources or in ability to develop mufassil eredit. In past
periods of depression our industries have been courageously upheld by
this great corporation and to shackle it now with the fetters which would
neoessarily be imposed on any bank entrusted with a note issue, would
scarcely be to our industrial and commercial interest. S

Bovereigns : Sir, 1 believe the argument for the retention of sovereigns
and half sovereigns as legal tender coins to be untenable, for they have
at no time in the past been employed as legal tender eoins.

Gold Mint : 1 can see no advantage in the opening of a gold mint at
this particular juncture ; in fact, it will wholly defeat the object of the
gold bullion standard. A gold mint would retard the strengthening of
our gold reserves ; it would add to the difficulties of maintaining a stable
exchange ; it would depreciate our holdings of silver, and it would disturb.
the gold standards of other countries, with resultant suffering to the trade
of India. For the same reason, despite the value attached to the sovereign,
I accept the necessity of demonetising that coin, for such a step is im-
perative if we are to prosecute successfully the gold bullion standard and
ultimately pave the way for an effective gold standard.

Sharcholders’ Bank : Sir, there should be no need to lengthily discuss
the necessity of a Reserve Bank as this is generally accepted by the
responsible commercial community, and havi made mention of the
desirability of ita co-operation with the Imperial Bank, I now turn to the
all important subject of the ways and means by which the desired end
may be most effectively achieved. I am unable to support in the interest
of trade and commerce a Reserve Bank without share capital or the
manner in which it is suggested by the majority of the Joint Committee
that the directors be elected. In establishing a banking institution, the
most important function of which is to control and stabilise credit and
note issue, every precaution should be taken to ensure its direction by
qualified men. It is my sincere belief that the most efficient o?emtion of
such a bank is to be obtained only by means of a shareholders’ bank, for
directors who have much at stake through their ownership in industry
and allied commercial interests, will obviously be more concerned with
the success of the bank and its subsequent wutility to the public than mere
political office holders. Furthermore, there is the likelihood, that if a
Reserve Bank is established without shareholders’ capital, politicians will
canvass votes from various public bodies having the right to nominate
members to the Board of Directors. - .

1 also cannot agree with the opinion expressed that a directorate
responsible to private shareholders would tend to be controlled by vested
interests or that conflicting motives would arise within the management
between Indian and foreign capital. As for the fear that foreign interests
might gain control, I would point out that if the majority of: the Board
is to be Indian as recommended, there is nothing to prevent its refusing to
permit objectionable individuals having any iptereet in the. Bank.. This fear
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may be allayed, by fixing the valug*of the shares to the shall denomina-
tion of one hundred rupees instead:of five hubdred each as suggested by
the Currency Commission, by ‘limiting at' allotment the amounts to be
individually held and also by ‘the reduction of the maximum:rate of
infterest to 8 per ecent. in order that small investors will have very little

temptation to part with their heldings. '

 Granting, Sir, without prejudice to my opinion, that it may be
desirable to start a bunk without a share capital, it is certainly contrary
to the interest of any bank to have its directors nominated by Legislatures.
‘This procedure inevitably results in the eonsignment of the bank to the
merey of the politieal party in power, and with so many parties’' in the
various Legislatures, it is easy to understand that it would prove extremely
difficult for thém to select qualified and practical men to conduet the
business of & hank. As a result, we would have at the helm men of many
masters, with possibly very little knowledge of finance. An equally grave
defect resulting from this procedure would be the lack of eontimuity in
bank policy due to political dictation. Political control and political
ngitation are factors which should not be permitted to affect the operations
of any bank, especially & note issue bank. It seems to me that sinee the
one great objective in establishing @ Reserve Bank is to exclude eurrency
and exchange from the bands of the Legislature and Government, there
is every sound reason to keep the authority which controls currency out
of politics. If, by investing control in the Legislature and Government,
the bank is brought under their control, its worthy objeet will be com-
pletely defeated. 1 therefore maintain, Sir, that a shareholders' bank

is the sole solution for keeping politica and banking apart, particularly
in a bank of this type.

For these reasons I cannot support the motion before the House.

~  Mr, Jamnadas M. Mehta (Bombay City : Non-Mubammadan Urban) :
[ rise to support the motion for taking this Bill into consideration. The
Honourable the Finance Member in his speech on the motion spoke in
a hyperbolic and panegyric strain about the virtues of this measure.
He described themm more as a rhetorician than as a sober business man
that he is ecredited to be. But, Sir, when robbed of the rhetoric and the
verbiage with which be has surrounded this Bill, 1 cannot help feeling
that mueh ado is being made about nothing, in particular, in his in-
sistence on the starting of the Reserve Bank. The first question is whether &
Renerve Bank is at all necessary. It in said that it is a measure of un-
exampled Tiberalism in finance and 1hat it will bring in jts train beneficent
conseqiiences which this eountry bas never enjoyed befure. 1n the lutest
issue of the paper, the Financial News, which the Chairman of the Currsney
Commission edits, he also has written of this Reserve Bank as the greatest
beon which this country has ever reccived. Therefore, Bir, let ux examine
in a sober mood whether a Reserve Bank is after all sirch 8 great hoon as is
claimed. ' '

_ There are two opinions ahont a Reserve Bank. Some think a
‘Reserve Bank should be the foundation stone under the shelter of which
‘barking will develop in & cduntry, and under which uction will be
‘etinnilated, tride will be ‘encouraged, and the soclal life of the people,
as a resuit of a stabilised currency, will proceed on a more norma
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course. Others, on the contrary, hold that until a network of banking
insiitutions has been developed in a country, there is no necessity what-
ever for such a luxury like the Reserve Bank. The curious part of all this
is that, while this country iz heing given this alleged boon, almost
all the British Dominions and Colonies refuse to have a Reserve Bank,
and even in England there is nothing like the Reserve Bank that is pro-
pesed here. There is no Reserve Bank in Canada, there is no Reserve
Bsnk as such in Australia. I do not know that there is a Reserve Bank
in New Zealand, and a Currency Commission recently appointed in
Ireland came to the conclusion that it was net necessary to have a Re-
serve Bank in the present stage of the development of that country.
The only unfortunate country that has so far got a Reserve Bank is
South Africa,-and ours is the second country within the British Common-
wealth, as it ig called, which is being subjected to this experiment,
Canada, Sir, is most fuily developed in banking. It has a bank for
every 2,500 of population, while in India in a population of 315 millions
all the banks and their branches do not come to more than 360. That
shows that Ireland which is undeveloped in a banking sense, and Canada,
which i8 most developed in a banking sense, both of them do not con-
sider that either for their credit or for their eurrency policy there is
any necensity whatever for a Reserve Bank. But it is said that outside
' the British Empire there are Reserve Banks in
_ European countries and in the United States and
that more Reserve Banks are being started. 8ir, not one of the Reserve
Banks which existed in the pre-war days except to some extent perhaps
the Federal Reserve Board in America can be said to have deserved all
the praises that are being bestowed on them. Almost in every European
country under stress of war the Rererve Bank failed to maintain stability
of exchange or of prices. Tn most countries currency became depreciated
and in some the notes were entirely repudiated, In France even to-day
the frane is barely one-fifth of the value which it used to have in pre-war
dayn ; it cannot be suggested that the history of the pre-war Reserve
BRanks encourages the idea that a Reserve Bank is either a haven of rest
or safety : and the post-war Reserve Banks need not be considered at
all because they have been started to meet a wholly different state of
things. Most of the European countries became bankrupt during the
War and the Genoa Conference was more eoncerned with making them
stand on their legs again than with dealing with normal countries. The
problem before that Conference was not the starting of Reserve Banks
for normally constituted countries, and, as Professors Joshi and Wadia
pointed out before the Royal Commission, it is misleading to quote that
Conference as any guide for a normally constituted country. There-
fore, Sir, T do not think that either the pre-war banks or the post-wan
banka of the reserve character lead us to any sure and reliable gnidance
for the purpose of starting such a bank in India, and I ask the House not
to expect too much, not to build any hopes of an extravagant character
on a Reserve Bank even if we start one. After all it is an instrument
for doing something. It is not the thing itself. The more important
thing is the stability of the currency itself, and, Sir, unless there was an
honest standard, honestly maintained, no Reserve Banks could ever
Rive us that stability which we all desire. Although Government called
it @ minor point we know that the substance lay in the ratio question and.
not in the machinery with which we are concerned to-day. But T do not-
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say that a Reserve Bank of a properly constituted character -under
national control is not desirable even in a backward country.
The second point therefore is whether it was not possible to have
converted the Imperial Bank into a Central Bank of resérve instead of
having this multiplicity of institutions. I do not want that there should
be any misunderstanding in this matter. I do not suggest that the
Imperial Bank should have been allowed to retain its present share-
holder character ; but the Imperial Bank has been doing the work of
centralising credit in this country for several years past and with a pro-
per modification of its charter we might well have entrusted this
existing institution with the work which the Reserve Bank will do ;
well-informed opinion in the initial stages of public discussion of this
question was in favour of entrusting the Imperial Bank with the function
for whidh the Reserve Bank is to he started. The Tsmes of India published
voluminous correspondence between the Finance ber and my
Honourable friend Mr. Kikabhai last year. At that time no ome strove
harder than Mr. Kikabhai in favour of the Imperial Bank. To-day he
has been educated, he says, into acceptanee of the Reverve Bank. I know
that he has got the best tutor in the Finance Member of the Government
of India. (The Honourable Sir Basil Blacket! : ** Thank you ’’.) I know
that Mr. Kikabhai could he educated into almost anything by the
Finance Member of the Government of India. He is the aptest pupil.
Although he has to-day spoken strongly in favour of a shareholders’
bank, his education ix proceeding at such a rapid rate that if to-morrow
the Finanee Member accepts a State Bank, Mr. Kikabhai will be forth-
with educated into accepting it.

But, Sir, let us lay aside all these considerations whether a Reserve
Bank is necessary and whether the Imperial Bank could have been con-
stituted into g Reserve Bank. The Joint Committee has now definitely
said that we must bave a separate bank from the Tmperial Bank.
Then the question arises whether it should he a shareholders’ bank. A
controversy has been raging over it ever mince the Bombay sitting of
the Joint Committee and that controversy ix not vet over. Why is so much
stress laid by Government on the shareholders’ bank 1 They profess to
believe that the shareholders’ bank will be a bank, independent of any
control either of Government or other agency. Now, Sir, why is so
much faith being placed in a hody of shareholders who invest their
money primarily for earning dividends ! The shareholders’ bank is a
bank where people invest their money for making more money. A
tailor, a tinker, a motor driver, any man can invest his money in a share-
holders ' bank, and T would like respectfully to invite the protagonists
of the shareholders’ bank to tell me whether a tailor or a tinker is re-
ally qualifed to be entrusted with the control of the banking reserves
and the currency reserves of any country and, if so, why, What is the
special qualification of a tailor or a tinker of which the Finance Member
is 80 enamoured ¢ '

The Honourable 8ir Basil Blackett : What is the present gualifica-
tion of people other than tailors and tinkers ?

lr Jm. M. Mabta : At least they are on equal terms. I am
not making light of the qualifications of & tailor. He has to dress us all
well but he cannot dress this thing. That is quite certain. Therefore,

L
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Sir, I have been unable to understand the great stress that is being laid
on the private shareholder. Is he qualified to control a Reserve Bank 1
Is there:any guarantee that you will obtain qualified shareholders * 15 it to
be Jaid down us a condition in the share application form that only those
who- understand currency and banking will be allowed to become ghare.
bolders ! Certainly not. It will never pass the mind of an investor in
a shareholders’ bank that his institution is going to take care of the
banking and currency reserves. 99.9 per cent. of the shareholders of
this bank will never give a single thought to the object with which this
bunk is voncerned. hy then so much insistence on a shareholder’s
bank ! Even supposing we get a qualified body of people—supposing
by some miracle in a shareholders’ bank you get people who are educated
enough to understand the position—of course we know that many of those
who will buy shares will be interested in nothing but their dividends—
but supposing some qualified people do come there, does the Finance
Member realize that shareholders of a corporation like this will be
scattered all over India and that the meeting at which they are“supposed
to exercise their control will be held once a year in one centre only ! And
is it possible to imagine that any man who holds from one to five shares
will go to the extent of travelli from, say, Lahore or Calcutta to
Bombay, to attend a meeting when his sole interest in it is a matter of six
rupees or 30 rupees, while the cost of the journey is 60 rupees ! It is
absurd and on the face of it ridiculous to expect such a body of share-
holders, disorganized, scattered, interested only in small dividends,
ignoraut of the whole object with which this bank is to be brought into
being, to take an intelligent interest in its operations. The idea has only
to be stated to be scouted by any intelligent man. It is said that the
sharcholders will elect the directors who will therefore be independent.
I invite anybody in this House to tell me when the shareholders of any
limited company in any part of the world have ever effectively asserted
themselves in the election of the Board of Directors. I have in my hand
a book written by Mr, Hartley Withers, who will not be regarded as
unqualified to speak on the subject. Writing about the Board of Directors
of the Bank of England, which is a body of shareholders, Mr. Hartley
Withers says that the shareholders do not really take any part in the
election of the Board of Directors. I shall read the quotation from his
book on the ‘‘ Meaning of Money '’, page 215. The Board of Directors
in the Bank of England is called the Bank Court. Mr. Hartley Withers

8ays :
** The Bank Qourt is n Committee recruited chiefly from the ranks of the mecepting

honses and merchant firmes and its mmembers are nominated by itself subject to the purely
formal confirmation of the sharcholders. ™’

That is how the Bank of England elects its Board of Directors, and we
have that on the suthority of a great banker and publicist. So I say, the
mystery remains why such stress is laid by Government on a share-
holders’ bank. There is another objection to the shareholders Bank.
The 8 per cent. which was going to be paid to them is now reduced to 6
per cent. cumulutive. What does that mean ! Government could to-
day horrow at 4 or 4§ per cent. Why should the income of this new
bank be frittered away in paying 6 per cent. cumulative interest to & body -
of 5,000 people at the cost of 320 millions when Government can get that
money at 4§ per cent. ! From all points of view therefore, economy,
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control, intelligent interest, and even the safety of the bdnk itself, a share-
holders’ bank, is absolutely unaeceptabhle. 1n a private shareholders’ bank
started for ordinary banking business we necd capital, becanse the larger
the capital the greater the security for the depositors who will then have'
confidence in the security of their deposits. But here this ghareholders’
bank is going to have a capital of 5 crores, and we are going to entrust
to it nearly crores, or even more, of our currency assets which may
increase to 400 or even 500 crores ; in addition there will be large publie
deposits amounting to crores again, and then Provincial Governments and
pﬁm bodies will also necessarily bank with the Central Bank ; and can
all these crores be secured by this paltry eapital of 5 crores ! What
then is the idea of this shareholders’ bank ! From every point of view
it is altogether unacceptable and ought to be rejected by this House.
But the mystery why Government insist on it remains, and I will attempt
to solve ity In the shareholders’ bank in addition to the Governor and
Deputy Governor some of the Directors also will be nominees of the Gov-
ernment and the remaining 9 people will be elected by the shareholders.
These last will be elected at a meeting which will be meagrely unattended.
As Mr. Vidya Sagar has pointed out, the number of people who take an
interest in the annual meetings is so small that practically the Governor
and Deputy Governor will nominate the remaining 9 directors, most of
those present will be their followers ; and the Board will be constituted as
the Governor and Deputy Governor desire. The Governor and Deputy
Governor under the Finanee Member’s brifliant idea are to be the nominees
of the Government. They will owe their office to Government ; they will
be the creatures of the Government. The moment they pretend to any
independence they will be deprived of their jobr. (An Honourable Mem-
ber : ** Why ’"}. Yes, there is no doubt about it. Thercfore the whole
body of directors will be virtually the nominees of the Government of
India and the Secretary of State. And what will be the result 1 The
policy against which this country has been crying out for 30 yvears and
more, which has been pronounced by a packed Commission to be wrong
and undesirable, that policy will be continued as it i under the screen
of & so-called independent shareholders’ bank. That is the mystery behind
the insistence on a shareholders’ Bank. In another portion of his book
Mr. Hartley Withers points out that the directors, customers and depositors
in a bank are mainly merchants trading on borrowed capital ; these
ple will never have the courage to stand up against the Governor and
eputy Governor on a point of policy. For if they do so, as Mr. Hartley
Withers says, the next time they want accommodation they will be met
with a frigid and discouraging countenanee. And 1 would like to see in
this world the commercial man who will have the courage to oppose the
Governor and Deputy Governor who hold the strings of his solvency in
the hollow of their hands.

Mr. Kikabhai Premchand : The same thing will happen with the

other directors ton.

Mr. Jamnadas M. Mehta : [ am not quite prepared to say it will not
happen, bot 1 am glad you admit it will happen under this. That is the
greatest condenmation of a shareholders’ hank, Mr. Kikabhai himself
admits that this thing will happen in the shareholders’ bank.

Mr. Kikdbha! Premchand : But it will be the other way 100,
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Mr. Jamnadas M. Mehta : The ‘‘ same thing '* means ** this thing
will happen "’.  (Laughter.) o , :

Mr. Kikabhai Premchand : 1 did not say that,

Mr. Jamnadas M. Mehta : If there js any meaning in language, it
means you admit, now because your conscience is not being educated,
(Laughter) that this thing is sure to happen in a sharclhiolders’ bank.

Bir, 1 am sure 1 have convinced this House that for all these reasons .
the idea of a shareliolders’ bank has only to be stated to be rejected.:
Bir, if there is to be no sharebolders’ bank, the substitute is provid«
ed in the Joint Beleet Committee’s Report. We have heard from the
Finance Mcmber the most severe condemnation of that part of the
sehenie of the Joint Seleet Committee. I am here to maintain, and
I am sure 1 shall do so to the convietion of this House, that in the present
circumstances of this country, the scheme of the personnel of the DBoard
of Dircetors evolved by the Joint Select Committee: offers the only.
safeguard against such a bank drifting into the gonditions which I
have descvibed in regard to a shareholders’ bank. Believe me, Sir,
even a State HBank has no charm for me unless it is a State Bank undér
national control : a State Bank without national control is a
shareholders’ bunk minus the capital. Therefore, even a State Bank,
unless it is controlled in the interests of the nation, is not acceptable to ine,
and I hope it will not be acceptable to this House. Th> Joint Committee’s
scheme, Sir, I submit, ix a most moderate scheme ; in this country it is im-
possible to have a control which is fully national. (Mr. N. M. Joshi :
‘““Why 1"’) Because the House will not aocept it ; the House - is not
national on the whole ; and it. was not possible for us in this Joint Cemmittee
to sccure national control in the full sense of the word. In any country out-
side India the question would never arise as to who should be the directors,
The Germans may be & very competent body of financiers and bankers
(some of them are). Dr. Schacht is supposed to be the greatest banker
in Gtermany and one of the greatest bankers in Europe, but he would
never, however eclever he is, be elected & director of the Bank of England.
In the Bank of England only Englishmen will be elected (Laughter),
1 mean or ‘ Scotchmen ’ will be elected directors, because they belong to
the same country. I will say, ‘‘ Britisher "'—a Britisher alone will be
allowed, no Frenchman, no German and of course mo Indian ; however
clever Sir Purshotamdas Thakurdas is, he ean never hope to be a director
of the Bank of England (Laughter), and Mr. Kikabhai may vest assured
he will never Le one. I of course do not even aspire to it. But, Sir,
my point is that in the Bank of England no man but a Britisher can
become a director. In Germany the same will bé the case. T have also
got with me the text of a statutory provision about the Irish Currency
Board which says that only those who reside in that country ““I%l be
eligible for election to that Board. (Am Homourable Member : ‘ Re-
side ''t) Yes, reside, not he birds of passage like you, reside as bona
fide traders, citizens and subjects who want to make India their home,
not as visitors for the purpose of making money or a career and then
going off to Knglend. In this country, however, we have to say that,
because the British have financial interests in India they must find &
place on the Bonrd of this Bank. There are many Germans with finaneial
intercsts in America, but no German will be admitted to be. a (irector be-
cause he has finamcial interests.. I have got. a-Jetter: from 4 ‘gentleman
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very well ncquamted with Wail Street ﬂnancnl operations. e is in
touch with the best bankers and statesmen of Americs. He himself is
& great financier. He writes to warn me about ‘the personnel of the
Board of Direetors of this Bank. (Homourable Memberz : ** Who is
ket Name, Name ’’). Why should you want to have the name ? It
is enough that he¢ is a big man, a financier acquainted with the best
brains,  bankers and statesmen in America. He knows what is going
on ihere, and writing to me about this Reserve Bank, he refers to
ene Mr.. Panl Warburg. (Mr. Kikabhas Premchand : ‘' Who'' 1).
Mr. Paul Warburg—you don’t know even the name ¥ Mr. Paul Warburg
is the author of the Federal Reserve Board ; the great scheme of the
Federal Reserve Board, for which America is so celebrated to-day, was
due to his initiative, and the President of the United States offered him
during the war the post of Governor of the Federal Reserve Board. But
e was & Jew of German extraction, and although settled in America, be
said the prejudioe against his German origin would be so great that for
any financial disaster which might overcome Ameriea, he would be charged
with having German sympathies and with having brought about that
disaster. ‘‘ Therefore in thrintemls of America 1 am not going to remain
on the Board of Directors of the Federal Reserve Board'’ said Mr. Warbury.

The Honourable Sir Basil Blackett : Is the Honourable Member
aware that Mr. Paul Warburg was for many years a member of the Federal
Reserve Board ?

Mr. Jamnadas M. Mehta : But is he aware of this—which is more
important—that he refused to accept the Govermorship of the Federal
Reserve Board because he was of (Jerman extraction ¥ And that shows
that he must have understood the feeling in America that foreigners arc
not wanted. But here in this country we had to provide. I am ashamed
to say in the Joint Committee we had to provide. that the European
commercial interests must be represented. It is therefore, [ say, a moderate
scheme. If we had our way, there would not have heen a single European
on the Board of Directors of this Reserve Bank. That would have been
the straightest and the most direct course for any country to follow, but
under our moderate scheme we had to accept two representativex of
European cominercial interests, and, further, we had also to aceept the
Governor and Deputy GQovernor as Government nominees. Then. again,
Sir, we gave Government the power of nominating two Indians, so that
there will be even under the Joint Committee’s Report two nominees of
the Government as Governor and Deputy (overnor, two nominees who
will be Indians and two Eunropeans—and the Government guard their
interests and they guard the intereats of (Government. Thux under this
scheme of the Joint Committee, practically six representatives of Govern-
ment, will be on the Board of Directors. Then we said ** Having provided
six for yon, give us at least a majority of Indians whom we can trust, and
whom we can elect according to our hext judgment.’’ We have provided
that there will be two representatives of Indian commercial interests ; in
addition three will be elacted by the Central Legislature, through its elected
Members, and three more will he elected by the elected Members of the
various’ Prm incial Counecils and one will be elected by the co-operative
benks. In addition to that there is going to be an officer of the Finance
Department of the Government of India who will have no vote ; although
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we have only 9 out of a body of 15 which. are elscted hy, representative
institutions, the Finance Member says that he cannot accept that under any
circymstances. Why, Sir ! This Reserve Bank is not a private bank.
It is to be charged with the custody, safety and control of the eéurrency
reserves of this country. The currency reserves of a country ate fot the
safety of the note issue and the stability of exchange. Is there anybody
in this House who will tell me that only commercial men are interested in
this 1 Stability of exchange and the safety of note issue are not subjects
in which commercial men only are interested. Every humble man, every
villager who has got a rupee, every petty clerk who has got a five-rupee
note in his pocket, is equally interested, because the safety of the five-
mﬁee note, the stability of exchange of the money he has got in his pocket,
will depend on this bank. Therefore this bank is not an institution where
the so-called qualified commercial men should alone be represented.
Sir, as this Reserve Bank is to be entrusted with the safety and custody ot
our note issue and the stability of exchange, on which depend the stimulus
to production, the safety of trade, and the improvement of the social life
of the nation, when these very things, the foundations of a wéll organised
Sgate depend on this bank, when not the dividends of a few petty share-
Folders, not the speculation of capitalists and multi-millionaires, but . the
safety of the small savings of the villager and the petty clerk depend on the
personnel of the Board of Directors of this bank, why on earth, may I
ask, should these men be kept out of the Board of Directors ! Sir, the
Joint Select Committee did the wisest thing in having a Board of Directors
who will look after the interests not merely of the commercial men, not
merely of the capitalists, but of the humble villager, the petty clerk and
everybody who has got a coin or a note in his pocket.

l The Honourable Bir Basil Blackett : And of the tinker and the
tailor.

Mr. Jamnadas M. Mehta : Yes, it should be representative. The
tailor as & constituent 1 want, not as master. You want to make the
tailor my master. I want him as a fellow citizen. [ repeat that the
Joint Committee did the wisest thing in having a Board of Directors
who will look after the interests of the agriculturist, the trader, the
clerk, the poor man, the man in the street, the wage-earner and every-
Lody ; and these Legislatures,—next to the Indian National Congress,—
these Legislatures are the only bodies which represent public opinion in
this country. I say here with the greatest confidence that if the Indian
National Congress was given the power, the Board of Directors consti-
tuted will be the most competent and most efficient body that ever could be
thought of in this country. But T know it cannot be expeeted in a Joint
Committee of this House and the other House. Therefore, we had to
turn to the Legislatures. Government have created the electors, franchise
is fixed by them ; voters’ lists are framed by them. There you find agri-
culturists, income-tax payers, householders, those who pay rent, wage-
earners, everybody is represented on the roll of electors of the various
Legislatures, and the chosen representatives of these people represent all
interests not merely political interests as is being suggested. .’I‘his House
is not a mere political body. It does not deal merely with political
questions. This House deals with political. military, industrial, social and
commercial questions ; every conceivable interest of the nation is considered
and finally adjudicated here. Yet, why should it be branded as merely
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a ‘political  institution 1 Because Government know that if this. House
was given the power, if elected Members only were given the power, then.
the game would be up. That is the real objection. Otherwise, Sir, the
local and the Central Legislatures are under the present conditions the
Lest castodians of the country's interests. We may be politicians, but it
18 wrong to say that on a non-political issue we cannot bring to bear a non-,
political ouflook. It is a libel ; it is caleulated defamation, and is done
with the deliberate object of throwing mud at the people’s represent-
atives. I claim, Sir, that the Joint Committee evolved a scheme under
which you could constitute 8 Board which will be independent, reliable,
and representing every interest in the country. But the Finance Membér
is dead against it ; he has carried on a campaign against it. For the last
10 days this House is convulsed with the various moves and counter-moves.
We find that there was a conference at Viceregal Lodge with the best
intention to find out a solution. The object of the conference was very
landable. But, I submit, Sir, that the intervention of the head of thia
Government in so controversial a matter, however well intentioned, is a
greve constitutionsl impropriety. Sir, the Governor General has to
siment to a Bill before it is placed finally on the Statute-book. He has to
make up his mind whether he should give his assent or not ; and if he is
made a partisan before the Bill is considered in this House, grave conse-
quences will ensue jeopardising the confidence of the country in the.
impartiality of the head of the administration. It was a most improper
course adopted by busybodies. The House will resent this. The Viecero
was made, I am afraid, a catspaw by officious men. This grave consti-
tutional impropriety will, T hope, never be repeated—the intervention of
the third party to legislation who is flually to assent to every pieee of
legislation. I am glad, Sir, 1 was not a party to it. Only an accident
gaved me. (Laughter.) Thus, Sir, for the last 8 or 10 days we have
been in this great difficulty. The Finance Member would not hear of
eleation by the Legislatures although 1 say they are the best and most
competent bodies. Well, I am bound to give him an alternative. If he is
genuine in his protestations that he made yesterday.; *' If you simply
eschew the Legislatures ”’, he said, *“ 1 am willing to have a Board with
an Indian outlook, Indiun majority and so on’’, 1 am prepared to give
an alternative if he is willing, if he is really in a mood to give us an
independent elected majority on the Board of Directors of this Bank.
Sir, the municipalities and district boards of this country represent all
interests. The local boards represent the agricultural cnmmnnil:ies in the
widest sense of the term ; they are in touch with local life and local intcrests
in all parts of India ; the municipalities of thix country are in touch with
the city life of this country in all its aspects. 1 say, 8ir, if the Govern-
ment are willing to substitute an equally effective personnel of Board of
Directors of this Bank in place of the Legislatures, here is an alternative
which T am offering them for consideration, namely, that the elceted Presi-
dents of the local boards and the municipalities in every province be
constitnted into an electoral college and they elect nne man from each
provinee on the Board of Directors of this bank, In this way every class
of people will be represented on the Board of Directors,

The elected heads of these bodies in each province constituted as am.

eleetoral e to elect one representative will be, in, my opinion, the only-
effective tute for what is really the best sebeme, namely, the election:
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by the Legislatures. I hold that Legislatures would have: beexi. the: best,
but if you must reject them, here is an .aliernative which, in my humble
opinion, is an effective substitute if you want an independent Inﬁiim Board.

Sir, I have now . disposed of the.most con}t'ntious-pﬁrt‘_.dfﬁhb'-&]'oint
Committee’s Report and I will only touch on one or two. maye - points
before resuming my seat. The first is the vordtitiition of:the réderves
us adopted by the Joint Commitiee on the principle of proportional reserves.
Sir, I am not in favour of them. I stand for the fixed fidneiary xystem :
every civilized country, so-long as it has not reverted. to a state of barter,
must have a certain minimnm volume of eurrency which will-always remain
in circulation and which will never come for conversion into-gold. There-
fore, you might treat .thet minimum as a fixed fiduciary amount not
requiring gold baecking. Against that currency ‘you can have securities
of a corresponding amount.. That will he the fiduciary portion of your
reserves. That will never come for conversion into metal. You can: fix
the fidueiary amount as large as you like taking into account the rise of
prices, the state of development of the country and all other eonsiderations,
hut when you have done so, you should have all other netes backed by gold
eent per cent. That is what is called the fixed fiduciary system. The
superior merit of that system has been amply demonstrated ; while currency
in most parts of the world, except perhaps Ameriea for which there are
special reasons, could not stand the strain of the war, it is only the currency
of England, based on the fixed fiduciary system, which could return
to the gold standard earliest in spite of its great travail during and after
the war. To-day, if England bas a gold standard, 1 say it is due to this
fixed fiduciary system. England is called the banker of the rest of the
world because there you ean at any time have gold for any credit instru-
ment that you present. Why should not the system which has been the
admiration of the entire world to-day be instituted 'in this country, and
why instead should we be asked to adopt a system wiugh the bankrupt
nations of the world are compelled to resort to? I will” develop this
question more when my amendment comes up for discussion in the House.
But, in the meantime, the House ought to take a warning that these pro-

rtional reserves are dangerous. They are : device#: of the post-war

eserve Banks of Europe ! The bankrupt European States want loans
from England and America and a beggar cannot be: & ehdoser. Because
they want money they have to accept any terms on which the ereditors
would lend them the money. The proportional resérvés which the Reserve
Banks are adopting in Europe are due to the faot that, 'u!:l.lesa ‘they did so,
neither England nor America would give them lodns.. Why should India
follow them 9 Do not be-under the misapprehension that the fixed fiduciary
system has been played out and that this new-fangled system is the last
word in curreney wisdom. The fixed fidueiary system has been tested by
experience and has since the war heen investigated three times on'behalf
of the Bank of England and found satisfactory. The Honourable the
Finance Member #lo asks us to adq')'hf"‘these“p'm'pdﬂionii‘l ‘Peserves will
not be surprised when T tell him that he way a member ‘6f one of those
committees which upheld the fixed fiduclary system. ¥e will have to
cxplain to this House why with hiy signature on thé report upholding
the fixed fiduciary system he recommends the proportional reserve system
to this country * On the report of that Committet, dated the 8rd Decem-
ber 1919, thefourth signatyre iy that of *' Basil P. Blackett .  This
document endofes the’ findings of ‘a prelimimary-report stating that tive
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figed fidueiary wystem based on the Bank Charter Act of 1844°is the

and the soundest. : o A R
The Honourable Sir Basil Blackett : For England.

Mr. Jamnadas M. Mebta : Very well. The House will take note of
that gualification., If it is the safest for England, why do you not recom-
mend the safest course for India also ! The Finance Member attaches
his signiature to a document in which he affirms that the fixed fiduciary
system is the best and yet, for reasons which we have yet to understand,
he says India should not have gold cent per cent. against its notes. We
will be very pleased to hear from him the reasons for this change. But
until then the House will understand that the Finanoce Member speaks
with two voices—one for India and the other for England. The fact
is, England wants gold. I have got heaps of papers showing that England
wants gold, more gold and nothing but gold. Under the system of reserve
which is to be adopted in this country 40 per cent. is to be gold coin, goid
bullion, gold securities ; and gold securities may be one-half of that 40
per cent. after the end of the tenth vear. It means that if we have 400
crores of currency notes and rupees in circulation, we will have 160 crores
cf gold and gold securities, out of which 80 crores of gold securities may
be kept in Fngland or elsewhere, but in England mainly. This could not
have been accomplished, under present eircumstances hy the Seeretary of
State for India without arousing bitter opposition and protest. It is,
therefore, songht to be done with our consent in the name of a mound
reserve system. 1 trust, Sir, the House will realire that the fixed fiduciary
system is the best and not the proportional reserve system.

Now, Sir, I want to refer to the grave breach bf faith which the.....

Mr. President : Order, order : If the Honourable Member is not
fortunate enough to catch the eye of the Chair next time, he must thank
himself. ‘ .

-Mr. Jammadas M. Mehta : Now, Sir. I only want to drew the atten-
tion of the House to the grave breach of faith which the Honourable
the Finance Member has committed. 1 am not privileged to tell the
House what happened in the Joint Committee, but now its Report is
hefore the House. The Committee recommended that Government will not
svil the silver in the currency reserves except in circumatances of extreme:
necoessity. He aceepted the recommendation of the Committee and before
the ink was dry om that acceptance and before we reached our homes
from Caleutta, we read in the newspapers that 42 lakhs worth of silver
had been sold to the great detriment of the holders of silver and rupee
securities in the country.

The Honoursble Sir Basil Blackett : Sir, a personal charge like this
requires an immediate answer. What the Jomt Committee said was.
that the Government should be cautious in selling silver. 1 was at con-
siderable difficulty at that time because I knew we were selling silver
cautionsly, but to say that there is any charge against me for agreeing
to something which I did not ' to is mot correct and I object to it
strongly and can only charse :tuloudhincth.toughtnottobr
said fn this House. ..(Applause from the Qfficial Benches),.-: ..

i
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Mr. Jamnadas M. Mshta : The Honourable the Finance Member may
churge me with what he likes. That is his habit when he has no real
explanation for his actions. The Report is before the House, Let the
Honourable Members read what the Joint Committee has recommended
and what the Honourable the Finance Member has, agreed to, and I would
be surprised if they do not come to the same conclusion. Yesterday the
Ilonourable the Finance Member was in a fighting mood when he said
that the scheme of the Joint Committee was a monstrosity. In my
opinion that scheme is the best. His scheme, as I have already said,
reeks to maintain the existing control of the Government of India and
the Secretary of State under the guise of an independant shareholders’
bavk. It is the same old jackdaw in peacock’s feathers. Sir, with these
words, 1 agree to the motion that the Report of the Joint Committee
{v: taken into consideration. . '

8ir Alexander Murrray (Associated Chambers of Commerce : Nomi-
pated non-official) : Sir, I have listened with very great interest and a
good deal of profit to the speeches delivered on both sides of the House.
1 have listened to the Honourable the Finance Member protesting that
there is very little difference, only one or two points, between him and
the other side. I have listened to speakers strongly differing from that
statement. ['ndounbtedly there hove {v’ecn changes made in the Joint Com-
mittee, changes in the form of capital, changes of constitution, changes
regarding coinage and other minor details, which are debatable but not
worth referring to at the present moment. The Minutes of Dissent algo
indicate that all lpartios are not of one mind and differ rather materially ;
but I will lcave it to the leader of the House to deal with the gentlemen
on the other side. I would, however, like to make one or two remarks
regarding some of the statements made yesterday by my Honouratle
friend Pandit Madan Mohan Malaviya. The Pandit, in particular, re-
ferred to Professor Keynes and said that in 1913 he advocated a State
Bank for India. Now it is quite true that in pre-war days, the Professor
did use the words *‘ State Bank '’ and drew a distinction between the
form of Central Bank in force in England and the type of Bank on the
Continent. But 1 do not think that what he had in view was the form
of a State Bank that is particularly referred to here to-day as distinet
from the ordinary Central Bank with shareholders’ capital which we are
accustomed to now-a-days. The Pandit also relied on something that my
Honourable friend Sir Purshotamdas Thakurdas has said in his minority
report. The Pandit paid & tribute to the knowledge of Sir Purshotamdas
Thakurdas regarding currency and exchange matters as shown by the
report. I would like, Sir, tc associate myself. (Hear, hear), with what
the Pandit has said. 1 was for six or seven months closely associated
with him, seeing each other almost every day, and I can assure you, Sir,
that T have never met anybody who tried to get at the root of the prob-
lem and who worked out each detail for himself in the magyner Sir
Purshotamdas Thakurdas did. ]f h“lei sat ontr:m than one Committlc;e
with Li) 111 can is that whenever there is 8 commitce2 to, he
conﬁtitu?eda nig :vhich botﬁides of a question must be closely looked into
and in which both points of vicew must be carefully considered, I do not
know anybody whose name wonld oceur to e sooner than that of my
Honourable friend Sir Purshotamdas Thakurdas. — o

Mr. Presider | That is not: the.quobtion-at jsene. ;-1 ciii i 1o,

.
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i Bie. Alexandes :Murray : The Pandit Mlhﬂ Jahr Bnmho&mdns
advosated.a {full-fledged Btate Bank. ‘' With all :due respeet to the Pandit,
J'anust say .thdt Sir Purshotamdas Thakurdas did nothing of:the kind.
He advoeated -converting the:imperial Bank into a. fnlhiud@md Central
‘Bunk. I would like hm to n‘lorto the notlml words used by Bir
Purshotamdis. He said :- .

. i SOWhilsgi fully appmdnthg the vensous’ whish. &ﬁw indueed my oolhhguu to
“pase the crewtion uf.a new Uentrul Bank, apd recognising that this is porbaps the i l
system, jo the sppeial conditions of ladia; 1 aw .of opimion that the ends in view f.or
cay fur shead an we can sev will be bttter unpd by developing the Imperinl Bunk
‘¢f Ludia into fr{ll ﬂeﬂgad Central Banl

A agraed with a goqd deal of what Su- Pumhotnmdns said in his minute
-of dissent as regards a Central Bank for India. For instance, in parti-
cular, I entirely agree with Sir Purshotamdas in this sentence, which
is the only sentence in which he refers to Stete as distinct from Cx:m ral
or Reserve Bank or anything else. He says :

"¢ It is admitted that in India none but a State-aided bank has either found it
po-ible -memtieally to develop bramches, or Is likely to be able to do so in fature *’.

That is to say, in order to develop branch ban.hns in India, it would
be necessary in my Honourable friend’s opinion to give State aid, and
as a matter of fact I also hold the sume opinion, and it is for the reason
that 1 am somewhat disappointed that the Joint Committee in their wis-
dom thought it advisable to cut down the provisions that have been made
for State aid being given to the Imperial Bank with a view to continu-
ing their programme of developmg ranches in India. My Honourable
friend Sir Purshotamdas’ main objection, as T understand it, to the
Imperial Bank and the Central Bank aperating side by side in India was
that we would have two banks fed by Government funds to a great ex-
tent, My Homnourable friend Pandit Madan Mohan Malaviya used the
same argument. Let us see, Sir, what that amounts to 1 The recom-
mendations of the Joint Committee which have been approved by them
are to the effect that the Imperial Bank for twenty years should be allow-
ed the use for the frst five years of 3 crores interest-free, for the next
five years of 2 crores interest-free and for the next five years of 1 erore
interest-free while in the second period of five years they also were to
get one crore subject to two per cent. interest, for the third term of five
years they were to get two croressubject to two per eent. imterest and
in the last term they were to get threa erores subject to two per cent.
interest. Now, what are the f Government mus’. keep their
cash balances in some bank and in the past they have been keeping them
in the Imperial Bank. Ordinarily they would keep them in the Reserve
Bank whenever ‘it is constituted, My Honourable friend, Mr. Kelkar,
yesterday asked for figures from the Homourable the Firance Member
who referréd him to the blue-hooks. T have looked up the blue-book to
which Mr, Kelkar was referred and 1 find given there the ﬂgurﬂ
of the cash balances belonging to the Government of India held in the
Imperial Bank during the years 1924-25, 1925-26 and 1926-27. These are
the monthly averages 21 crores, 16 crores and 20 crores, apart altogether
from the balances in the Government Treasuries, spread over the last
three years. That means that there was loose ca 3 in the Imperial Bank
of 'India belonging to the Government. of India averagn;g each month
@ sum of 19 crores. Now, what is’it that is suggested that the Reserve
Bank should give tothe Imperial<Bank in future!!' It WﬂMsﬁf that
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they should have an average of 1} crores interest-free and 14 crores interest-
bearing per unnum. What are 3 crores per annum out of an average
of 19 crores per snnum which is the monthly average that lies in the
Imperial Bank. There are three parlies affected apart from the Imperial
Bank ; there is the Government, there is the public and there is the indi-
genous banker. Now the Government suifers no loss because in the
past they have been accustomed to carry 19 or 20 crores every month
free of interest.

The public are suffering no loss for the rcason that they presumably
ar¢ gelting money cheaper than they would
otherwise be doing, and the only party who
suffers, as far as I can see, is the indigenous bank. 1 agree that the in-
digenous bank does suffer to a certain extent, though ultimately it prob-
abT; benefits as a result of the increased banking facilities that come
through the frec use of this woney heing given, It was because 1 agreed
with Bir Purshotamdas Thakurdas as to the necessity for State aid being
given to some bank or another to cuntinue ordinary banking, the deve-
lopment of ordinary banking that | was strongly in favour of the Im-
perial Bank being allowed to carry on that work apart from the Reserve
Bank, and it was an this point that 8ir Purshotamdas and myself differed
for the first time ns regards the Imperial Bank and the Central Bank.
You may have noticed that in the interesting minute of dissent of Sir
Purshotamdas whieh extended to 153 paragraphs, only 4 paragraphs
are devoted to the guestion of the Central Bank of India, whereas in the

rt of the rest of the Mcmbers of the Commission, more than one-
third of their Report is taken up with the question of the Reserve Bank
and the best means of giving c¢ffect to the idea of a Central Bank in
India. 1 think it is apparent on the face of it that there was pretty
general agreement between Sir Purshotamdas and the rest of us as re-
gards banking in lndia, the ouly difference between us being whether
the Imperial Bank should be converted into the Reserve Bauk, as Sir
Purshotamdas desired, or whether we should have an entirely new Re-
serve Bank. Now, I would like to give you some of the reasons that
influenced myself in thinking that it would be a mistake to carry on the
Imperial Bank as the Rescrve Bank. The lmperial Bank is the successor
to the old Presidency Banks, the Bank of Bengal, the Bank of Bombay
and the Bank of Madras. These Banks for over 100 years the Bank of
Bengal goes back to the beginnin? of last century and the others to the
early part of that century—these Banks have done a good deal for bank-
ing in Indis. Banking in India consisted mainly of three branches
There were the Presidency Reserve Banks which T have named ; there
were the Exchange Banks, and there were the indigenous banks. Now,
in 1921, the Pregidency Banks were amalgamated in order that there
might be a Central Bank. These words you will find in the debates that
took place in 1921 in the old Council. The intention was that the Im-
perial Bank should be made a Central Bank ultimately, and 1 personally
tried to persuade mysolf that it was only right that the Imperial Bank
should be carried on as a Central Bank. But when T came to details I
found that it was impossible. As oné Member of the Commission said
when we spoke of the amalgamated Presidency Banks add wondered
whether it would be possible to recrcate them with a view to allowing
the new Imperial Bank to go on as the Reserve Bank, it was easy to

e
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|Sir Alexander Murray.]

scramble eggs, but very difficult to unscramble them after it had been
done. If you can conceive, Sir, the Imperial Bank being converted into
s Reserve Bank, and nothing else taking its place in the ordinary banking
system of India, we will have a new Reserve Bank in the air with the
old Presidency Reserve Banks and their successor dropped out, nothing
between the Reserve 13ank up in the air and the Exchange Banks and the
indigenous banks down below. That may be all right from the Ex-
change Banks' and the indigenous banks’ point of view, but 1 person-
ally could not bring myself to see that it was in the best interests of India
that a void should be created, that all the Presidency Banks and their
suecessor, the Imperial Bank, should be wiped out aud nothing left to
take their place. It was for that reason that I—in particular held the
opinion that it was advisable that the Imperial Bank should continue as
a Commercial Bank and that we should proceed to look round for other
means of creating a Reserve Bank.

Mr. N. 0. Kelkar : (Bombay Central Division : Non-Muhammadan
Rural) : What was the precise disadvantage Y

8ir Alexander Murray : Turning now to the reasons for supporting
a shareholders’ bank, several Members on the other side, my friend
Pandit Malaviya in particular, referred to Norway, Sweden, Denmark,
France, Belgium Germany and made remarks which really are not
borne out by the history of these banks as 1 read them. Norway,
S8weden and Denmark have still pre-war banks and 1 may deal with them
later. The case of France, Belgium and Germany is different. Speak-
ing of Germany, Mr. Jamnadas Mchta made a statement that 1 wounld
like to correct at once. Me said that no foreigner would be allowed to
be a member of the governing body of the (Jerman Bank.

ngr Jamnadas M. Mehta : I spoke of the Federal Reserve Bank

mainly.

Sir Alexander Murray : 1 think the Honourable Meniber spoke about
the German Bank.

Mr, Jamnadas M. Mehta : I spoke of many bavks incJuding the
German Bank.

The Honourable Sir Baxil Blackett : And in particular referred to
the German Bank.

Mr. Jamnadas M. Mehta : If what I mentioned was incorrect, T stand
corrected.

Mr. President : Order, order.

Bir Alexander Murray : May I say, 8ir, that the constitution of the
German Reichsbank provides for a governing hody of 14 members, and
one of thes¢ 14 at the present moment ix an Englishman, Sir (‘harles
Addis, who came and gave evidence before the Royal Commisxion. The
Honourable the Finance Member hax put Mr. Jamnadas right regard.
ing the Federal Rescrve Bank.

Mr. Jamnadas M. Mehta : May 1 correct Sir Alexander Murray !

Mr, President : If the Honourable Member has any personal expla-
nation to make, he must wait till the end of Sir Alexander Murray’s

speech,
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8ir Alexander Mwrray : He also said that he did not think that the
Bank of England would for a moment consider the possibility of any Indian
born subject becoming a member of the Board. [Personally I do not be-
lieve for a minute that if the conditions warranted it, the Bank of
England would objeet to having a Bombay born or Indian born member
on their Board. They would certainly have him, if otherwise acceptable,
My friend Mr. Jamnadas also referred to Canada—to Canada and
Ireland, 1 think, in particular. Ireland is a country that stands by
itself. Professor I’arker Willis, who came over there as Chairman of the
Committee that inquired into the possibility of ereating a Reserve Bank
for Ireland, decided that the size of the country and the trade done in
it did not justify the expeuse involved in the formation of a Reserve
Bank, and personally, | agree with Professor Parker Willis. 1 am
amazed that my friend should compare the small trade done in Ireland
with the big trading business in India. I am not an Indian in the sense
Mr. Jamnadas ig, but I do say there is no comparison between India and
Ireland as far as trade and commerce are concerned. e also referred
to New Zealand and specially to Canada where the very same interests
are at work in preventing a Reserve Bank being formed as have bheen
at work here for the past 100 years, or % vears at any rate, In 1836
it was suggested that there should be a Central Bank in India, and vested
interests turned it down. In Canada, I think there are 16, or may be
12, chartered banks operating, each one guaranteeing the other'’s notes,
and T think the vested interests were too strong there to allow of the Re-
serve Bank being created. We next turned to Australia and Sounth
Africa as well as the other parts of the Empire hefore going to Awmerica
for the form of Reserve Bank that might be suitable to us. Mr, Jamnadas
Mehta was frank enough to confess that there is no Reserve Bank in
Australia, and that is perfeetly true, though I have seen it stated in the
Press and elsewhere that Anstralin has a State Reserve Bank. That is
not the ease. T may quote here the statement made by Mr. Bruce, the
Premicr, when he was at home, that it was an ordinary trading bank and
not a State Bank in the form in which we desire to see created a Ceniral
Bank for India. Turning to South Afriea, we have been told that we
ought not to copy South Africa, because it has not been a success—the
Reserve Bank there. Ax a matter of fact, South Africa never had a
chance. The constitution of that Bank was framed by a Commitiee of
the House of Representatives without the addition of anybody else to
that Committee. I ask vou, Sir, suppose we were invited in this Tlouse—
with due respect T believe that Members of this ITouse do know as much
ahout currency and finance as members of the House of Representatives—
suppose we had been axked to frame a- constitution without expert
opinion or advice, we would have made pretty much the same
mess of it as the people in South Africa. (At this stage Mr.
Vidya Sagar Pandya made a remark which was inaudible at
the TReporters’ table.) T was speaking of the -constitution of
the Committee. The Reserve Rank of South Africa garried on for a few
years and found that they eould not function properly. Thelf brought
two experts out to see what shonld he done to improve the working of the
Bank. We had the henefit of reading their report and their evidenee
and a perusal of these doruments in of considerable value. As a matger
of fact, South Africa is comparatively a small country, compared with
Tndia. There are two bhig hanks trading there, thf- Standard Bank gf
South Africa and the National Bank of South Africa now absorbed in
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Barclay 's Bank, and there the same old vested interests that stood in the
way of a Reserve Bank for Canada stand in the way of the proper fune-
tioning of the Reserve Bank in SBoath Africa. Althongh the Bunk
started in 1921, it was only during the last twelve months ending the
81st March 1927, that the Rewerve Bank was given the (Government
balances which one would have thought to be the first thing that a Re-
serve Bank would have got in any country. Therefore, when people say
that we ought not to copy anything that was done in Smn{h Africa,
I agree that the conditions are quite different, but I do think that we
are entitled to draw from the experiences of that Bank und the reports
of the experts who came from other countries with a view to revising the
constitution—we are entitled to draw assistance from them with a view
to making recommendations ax to what should be done in this eountry.

We then turned to America and found there a great deal in common
between the two countries. America is a very big country ; 50 is India
a very big country. Ameriea has it own particeular problems as re-
gards agriculture and the financing of agriculture ; so have we in India
these problems. America has had its banks for over 130 years ; so has
India its banks for over 150 years. The First Bank of the Unpited States
of America had Government capital and Government interests in the
Bank, and the Secoud Bank there had Government capital and Govern-
ment interests which continued till 1836. In the same way here, the
old Bank of Bengal had Government capital and Goverwment interests
in the Bank. T believe I am right in saying that the Bank of Bombay
and the Bauk of Madras had Government eapital and that, down to 1876
or something like that, Government held a share of the eapital invested
in banks in Tndia and had a right to appoint directors to these banks.
Therefore, we were starting more or less on parallel lines, - hig countries,
big turnovers, agriculture, big spaces to cover, (Qovernment moneys in-
vested in the banks in both countries and then withdrawn, only banks
with shareholders”  capital  functioning  for the past 50 or 60 years or
more in both countries., We were very fortunate. We could not go 1o
America ourselves, but we got across men who certainly knew what they
were talking about. Benjamin 8trong, Governor of the Federal Reserve
Bank of New York, ecame acrons, and he, brought with him Professor,
Spragne and Professor Hollander, men who have made a deep study of
the subject., He aluo brought the statistician of his Bank to give all the
figures that they had at their disposal. Over and above, Mr. Roberts,
the Vice-President of the National City Bank of New York, not a Re-
serve Bank but an ordinary Joint Btock trading indigo.nnus bank--T
think T am right in saying that the name of that Bank ix now included
in the Schedule of banks that are going to deal with the proposed Re-

rve Bank—Mr. Roberts, Vice-President of that Bank, enme across and
;eiu evidence waa very intereating. He compared India with America
and he said that he had heen approached in 1913 when they came to
form the Federal Reserve Bank and he expressed the opinion that one
Central Reserve Bank for the United States of America wus the right
thing. He also thonght that one Central Bank in India with branches in
the different sections was the right thing to do, But the people in the
States did not accept his adviee, They said that the country was 80
large, the interests were so varied, the seasonal demands for erops were
so heavy that they should not have ane Contral Reserve Bank but 12
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Reserve Banks. They have 12 Reserve Banks in the United States with
a Central Board for these Banks in Washington. We proceeded to make
s recommendation that in India we also should bave one Reserve Bank only,
but we xuggested that there should be three locsl boards, three regional
banks, following the example in America where th(-y have got 12
instead of 3. We recommended that in Bombay and also in Madras and
Calcutta there should be local hoards which would function and create
an interest in the Reserve Bank and help to keep the interest alive all
over India. The Government of India and the Joint Committee in their
wisdom have not agreed that there should be local boards they have
suegested that there should be one Central Board,and that in Bombay.
I acceept that recommendation myself, hut I think it probable it will
prove to he not on right lines. Pandit Madan Mohan Malaviva cited
the cases of Norway, Sweden and Denmark and said that we ought to
have a constitution such as they have, because there particular members
of the Boards are nominated by the Legislature. In this connection 1
would puint out te the Honourable Pandit that there is a difference
hetween those countfries and India. In those countries everybody in the
Legiskature s eleeted and the parties are either in power or out of power.
If o party is in power and wants to do something with which the other
party disagrees it is possible for the latter party to get into power and
to bring up its own secheme and have it passed. With all due respeet,
in Indin that i« not the position. Tlere we have the Government in
confrol and we have the (Ip]m\lhnn The elected Members here normally
are in a state of opposition and it is only natural that they should be in
ak ate of opposition.

Paundit Madan Mohan Malaviya : Not necessarily.

8ir Alexander Murray : Well, very largely. 1 think that is a dis-
tinetion hetween the Legislature in India and Legislatures at home where
the responsibility must go with the party in power and if another party
vomies, Mo power it in turn takes the redponsibility. Here we nave an
opposition whiech does what it likes. We can indulge in destruetive
eriticism and we have the power to eanse a good deal of trouble without.
any responsibility attaching. Therefore, 1 say it is not right to make
a comparison between what 18 done in Norway and Sweden and what
may happen in owr own pasicular ease where only a limited number of
tho IHonwe in elected.

Pandit Madan Molian Malaviya : We have the power and responsi-
" bility 1o legislate. '

8ir Alexander Murray : 1 admit there is a distinction. The Pandit
in particular made reference to the fact that at the present momenmt the
Govarnment of India and the India ‘Office hetween them are responsible
fur the finunees of Indin. e said, and T agree with him thoroughly, ‘‘ For
proodness’ make do not take away one of these safegnards, namely, the
indin (lﬁico and leave us mhrel\.m the hands of the Government of
{ndia.”” 1 guite agree with the Pandit. But see what he has suggested.
He suggests-—** put us in the place of the Secretary of State.”

Pandit Madan Mohan Malaviya : We want to nominate three
directors.

. 8ir Alemdor lumy Yes, to be nominated by elected members
ouly : what about an unfortunate man like myself who is a nominated
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member of this 1louse as the result of an eleetion by the Associated Cham-
ners of Commerce. I do not know whether the Pandit was really t.lking
for all the partiex on his side of the HHouse. As u matter of fact in the
province that I come from, the leader of a particular party has just been
asked if he would help to form a party in order to ecarry on the QGovern-
ment and he has refused. I do not know whether the other Members on
hix side of the House are prepared to endorse what my friend Mr. Malaviya
said when he snggested that the elected Members of this House ouvght to
take the place of the India ()ffice so far as control of the Imperial Bank
and its {unetionx is concerned.

Pandit Madan Mohan Malaviya : I wish to corrcet a statement......
Mr. President : Order, order. Bir Alexander Murray.

8ir Alexander Murray : Now, personally, | would like to have a nhare-
holders’ bank. 1 am entirely in favour of the shareholders’ bank but
since I came hack to this country and had an opportunity of diseussing the
points at issne, I have realised that the mentality of the leading Indians
s such as to make the vocal general opinion in India against the share-
liolders’ bank.

Mr. Malaviya referred to railway State management. Now, there is
a difference between railway State management and banking State
management but all the same, in deference to the opinion that generally
iv held in India on this question, 1 think myself that I should not press
any longer for the shareholders’ bank, although I still think it is the best
form. The point at issue here is not between Btate and shareholders. It
is really between State and vested interests. Mr, Chetty was very clear,
on this point in hiy speech this morning. Personally 1 felt rather hurt
ut some of the things Mr. Chetty said regarding non-official European busi-
ness men. Ie would exclude them at any price from any ray in the Bank.
Later on he softened the blow by saying that he was quite prepared to ex-
clude Indian capitaliats slso. I would like here to take strong exeeption
to the general tenor of Mr. Chetty’s remarks on this guestion of what he
called the foreign eapitalist. He also went as far as to say, if I remember
aright, that he did not agree that the best man should always be ehosen for
eny post. In particular. he said regarding dhe Governor of the Bank if
the bext man were to be chosen it might result in a (‘zecho-Slovakian being
pmt in.  Tdo not know why Mr. Chetty should have pitched upon a Csecho-
Blovakian. There is no doubt that ("zecho-Slovakia is éne of the best run
countries in Europe. President Maszarik and his chief Mlmmr Dr.
lenes are two of the cleverest men in Furope. '

Mr. R. K. Bhapmukham Ohetty : That is exactly the reason why I
referred to ("zecho-Slovakia,

Bir Alexander Murray : | am very glad to hear it. I hope he did not
mske that remark by way of reproach. I would like to point out that so
long as Indin is an integral part of the Empire and till sueh time ar you
are, shall T say, entirely self-governing, I do think that in matters of this
description it is but natural that if there ix an Englishman, or even a
Scotaman or an Trishman who is suitable let us not really go to Crecho-
Nlovakia or to Russia or to any other eountry outside the Empire. Now,
on this question of vested interests, 1 feel very sove. Mr. Chétty seems
to think that we Europeans have no business interests in India, indeed no
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business to be in India at all. The firm with which 1 am associated has
been in India for nearly u hundred years. We have very large interests
in Infia. We are interested in jute mills, tea gardens, mines, timber— 1
would not like to cnumerate all our interests. We have in our employ many
thousands of people whose daily life depends on the management of the
particular firm with which 1 am connected. And that is not a big firm as
Jar as Caleuttu goes. There are one or two firms even bigger. 1 only
mention to you that we have been in the country for about a hundred years
and when a man like myself has been nearly 30 years in the country surely
we are entitled to a certain amount of consideration when ii comes to ex-
pressing opinions asx to how a Reserve Bank should be run or any other
public body in which we are all interested.

Diwan Chaman Lall (West Punjab : Non-Muhammadan) : Do vour
interests get that consideration in America ?

8ir Alexander Murray : In that connecetion Mr. Jamnadas Mehta
made a reference to municipalities. 1 would like to tell him that I was
a# member and Chairman of a municipality as far back as last eentury and
I have been for 16 or 17 years continuously serving in municipalities. 1
think that ix an additional argument for saying that surely it is very hard
on firms such as that with which I am associated that Mr. Chetty and other
gentlemen on those Benches should think that we are not to express our
opinions, still less to take an active part in the management of the public
budies in India.

Mr. R. K. S8hanmukham Chetty : I rise on a point of personal expla-
nation.

Mr. President : Personal cxplanation cannot be given unless the
Honourable Member gives way.

8ir Alexander Murray : With pleasure, Sir.
Mr. Jamnadas, M. Mehta : W have many more to offer.

Mr. President : The Honourable Member is not ontitled to make a
second speech.

Mr. Jamnadas, M. Mehta : [ want to correct some mis-statements.

Mr. President : 1f the Honourable Member chooses to make strong
speeches he must be prepared to hear strong replies.

Mr. Jamnadas, M. Mehta : 1 submit that we are entitled when’
mis-statements are made to contradict them. (Cries of ** Order, order’’
from certain parts of the House.) What ‘‘ Order, order ”’. I am submit-
ting it to the Chair.

Mr. President : The onourahle Member will resume his  seat,
He has been told to wait till the end of the Honourable Member's speech.

Mr. R. X. Bhanmukham Chetty : 1 did unot intend to convey that the
non-official European community in India shonld not have a voice in all
these matters. What I object to is to their having a complete control in
these matters. 1 said that the predominant control over the Reserve Bank
in Tndia must vest in Indian hands. That is what T said.

Bir Alexander Murray : | sceept the statement from Mr. Chetty.
T do not feel quite so sore about it now as I did.. I am morry that I
allowed my feelings to carry me farther than was advisable; but ome
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cannot helf feeling these things after being assoviated with the cauntry
for 0o many years. [ would like fo turn 1ow to the question of the type
of Bank we ought to have. Assuming that [ defer to the opinions ‘of my
friend Mr. Maluviya and others that the Bank ought not to be u share-
holders’ bank, 1 still think that we ought to have a Reserve Bank of some
description.  The " Pandit referred us to the opinions of my esteemed
friend Sir John Bell. Now, I agree with everything he says regardi
Sir John Bell, the great experience which he has and the weight whic
ought to be attached to his views. He said in his dissenting minute :

“¢ While the cstablishment of u Beserve Bank in India may be regarded as an
ileal to be achieved in the future, | awm not convineed thut the preosent is an appro-
printe time. '’ : .t
Now, as | have said already, that has been said for the last 90 years. 1t
was said in 1836, it was said in 1867, again in 1898, and it has been naid
down to the present time. And the Kxchange Banks say the same thing, the
indigenous banks say the same thing, all the vested interests the same
thing, and | am sorry that with all the weight 1 attach to Sir John Bell’s
xk::r]n of view I cannot accept that point of view. Another point he has
made is :

YOIt is true that the immediste ewtablishment of 4 Beserve Bank has boen reeowm:
mended by the Cnrreacy Commisslon, and, if this recommendation be aecepted, 1 think
it wonld he better to give effect to it by transferring the Currency rtment of
Government to the Imperinl Bank, nand allowing that institution, at leust for u period
of years, to earry out the funetious of a Rewerve Bagk. '’

Now, that is aslo what my friend Sir Purshotamdas hax been saying, and
it is quite natural. It is just the same old process. What will happen
here is what has been happening in Aunstralia. This House will set up
the Imperial Bank ax a Central Reserve Bank ; they will find it is not
funetioning properly, and they will come along later on and sey, *‘ Oh,
the Imperial Bank as now constituted is not funetioning properly es a
Reserve Bank ; we shall “have to decommercialise it.”' And before we
know where we are we shall be in' the position to which T referred in the
earlier part of my speech. You will have the Imperial Bank ‘entirely
decommercialised and ending up in becoming nothing but a pure Reserve
Bank, That might serve some particular interests bat | cannot say it is
the interest of India as a whole. And nﬂﬂlini‘thd anybndy can say
will eonvince me that you can take out of the banking aywtem of India
the Imperial Bank ay now working as the sucoewor -of the old Presidency
Banks and stijl have an efficient banking system in India. For that
reason 1 am strongly agsimst any more of this putting off and putting
off and allowing perhaps other 50 years to elapse before we have a Re-
serve Bank. Let us have a Reserve Bunk of some decription now, It is for
«nat reason | would appeal to Honourable Memberx to ecome to an under-
standing on this point. As far as | éan judge ftom my conversations
with my friends ......

Mr. President : The Honourable Member need not refer to private
conversstions in thix House, i L

‘Sfr Alexander Murray : I am sorry. 1 would like to say that as. far
ax I understand the position, the elected Members of this Houpe would
like to appoint threc members out of the 16 members of the directorate.
Now hree membersiure net a lot, and when it comes to appointing them
I supposé wé will ‘probably find thut-one st lesst must be & Mubsmmadan.
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In these days it is only right. I take it that anether ome must be a Parsi,
in the light of the extraordinary knowledge of esconomies amd finance
which the Parsis in India have. Bo we are reduced to no more than one
to represent the Hinduy and the Sikhs and the Englishmen and Scotch-
men and Anglo-Indians. Now surely to goodness we are mot going to
allow the negotiations for a Reserve Bank o break down on this question
of the election of ome, two or threc wmen. 1 persopally am prepared to
consider any proposition put before me that will provide reasonably for
the representation on the Bank not only of the particular interests of
Calcutta, Bombay, Madras, Karachi and the big towns, but also of the
interests of the hinterland, so to speak, of the United Provinees, the
Central Provinces, the Punjab and all those other parts of India that we
in the hig towns de nat hear much abeut and whish veslly deserw to
have thear special interests protested every bit s much as theee in the
big towns. In the course of the debate a good deal of referenes was made
yesterday to monstrosities. 1 think the Leader of the Houyse started it
and 1 think my friend ihe Pandit took it up. 1 think it is simply
moustrous myself that i word of that deseription should be: sttached even
as 8 very loose lubel to i negotiations which are now gaing on fer a
Reserve Bank. 1 think li:dia ought to have 8 Central Bank. As I haye
suid, the guestion has heen debated for years and ;) has been turned down
again and again. The Bombay people and the Madras peopte combined
ageinst Bengal away back in the sixties I think to tura .dowm the pro-
ition for an amalgummated Centeal Bank. Then we amalgamsated the
residency Banks into the Imperial Bank in 1921, with a view to having a
Central Bank, and I personally will be very disappointed if we do ndt have
our Central Bank now. Reference was also made yesterday to what the
world thought about us. The Leader of the House made the reference and
the Pandit referred to it. Now, personally, though it is my misfortune
to be only a non-official European business man I am as jealous of the
fair name of India as any Indian born Member of this House or any
Indian outside this House, and I do think that we in India with all our
great interests are entitled to have a Reserve Bank that will rank in the
same class as the Reserve Banks of other countries. It may be that the
American Reserve Banks are suitable, or the South African Reserve Bank,
but in these days it is necessary to have a Central Reserve Bank, and I
appeal to this House to make an earnest endeavour to have a bank and not
to be influenced by the putting off tactics of anybody who suggests that
we ought not to have a Reserve Bank of any description. It is for that
reason I cordially support the motion before the House that the Report
of the Joint Committee be taken into consideration. And if the Bill as
now before us, amended in Joint Committee, is not suitable, surely amongst
a body of men such as we are it will be possible to make alterations that will
meet the wishes of the people in the ITouse. (Applause.)
Mr. President (to Mr. Jaumnadas Mehta) : The Honourable Member
will confine himself to a mere statement of fact in making a ' personal
explanation, and not attempt to make another speech.

_ Mr. Jamnadas M. Mehta : [ wish to contradict a mis-statement by
Bir Alexander Murray.

Mr. President : If it is not a personal explanation, then Honour-
able Member has no right......

(At this stage Mr. Jamnadas Mchta remained standing and was called
1o order by the Chair and several Members.)
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Mr.- Jamnadas M. Mehta : Cannot 1 contradiet a mis-statement 1
Sir Alexander Murray said, challenging my statement, that there wag no
restriction in the German Reisch Bank againut foreigners and......

Mr. President : The lHonourable Member is replying to the speech.

Mr. Jamnadas M. Mehta : He is wrong.

Mr. President : He may be wrong, but the Honourable Member is
not entitled to give a reply.

Mr. Jamnadas M. Mehta : In this constitution of the Uerman Baunk
which I bhald in my band it is waid that the President and members of the
Board of Management of the Bank must be German nationals.

Sir Alexander Murray : There are 14 members of the Governing
Body of which 7 are nationals elected by nationsls and 7 are foreigners, one
of whom is Sir Charles Addis.

Mr. President (to Mr. Jamnadas M. Mehta) : Anything more !
Mr. Jamnadas M. Mehta : That is all. ] maintain that I am right.

The Honourable Bir Basil Blaokett : I think the Honourable Member
has got hold of an ald constitution.

 Mr. Jamnadas M. Mehts : I have the latest, that of 1924,
The Honourable Sir Basil Blackett : I can assure the Honourable
Member that there iz no doubt in the matter.

The Amembly then adjourned till Eleven of the Clook on WMJ,
the 31st August, 1927,
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